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LOK SABHA DEBATES 

1941 

LOK SABRA 

Friday, November 16, 1962!Kartika 
25, 1684 (Saka) 

The Lok Sabha met at ELeven of the 
CLock, 

[MR. SPEAKER in the Chair] 

ORAL A.."<SWERS TO QUESTIONS 

Indian Tea 

+ 
*219. f Shri P. C. Borooah: 

I.. Shrimati Renuka Ray: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) at what prices Indian East Afri-
can And Ceylonese teas are on aver-
age being offered in the Brjtish, U.S. 
and German markets according to the 
latest information available; 

(b) whether the figures go to sus-
tain the statement of the Chairman of 
the Bhartiya Cha Parishad made at 
Calcutta on the 11th September, 1962, 
that Indian tea was being priced out 
of the world market; and 

(c) if so, what steps, if any, are 
envisaged to reduce the cost of pro-
duction and making Indian tea more 
competitive in the world market? 

The Minister of International Trade 
in the Ministry of Commerce and 
Industry (Shri l\lanubhai Shah): (a) 

.to (c). A statement is laid on the 
Ta):Jle of the House. 

" STATEMENT 

(a) Teas are sold according to Estate 
markings in the London auctions. 
The average prices for the Teas from 
India, Ceylon and Africa, according to 

2102 (Ai) LSD-1 

the latest Tea Market Report, are as 
follows:-

Sh d. 
North India 5 1'43 

South India 3 6'65 

Ceylon 4 10'17 

Africa 3 3'04 

There are no standard auctions in 
the U.S. and German markets and 
average figures cannot be derived. 

(b) It will not be correct to infer 
from the figures that Indian tea is 
being priced out of the world market. 
Prices realised depend, amongst other 
things, n,ainly on quality and the 
selective demand prevailing from 
time to time. The latest export 
figures available record an increase 
in the export to U.K. and U.S.A. and 
maintenance at the same level to 
West Germany. 

(c) While no steps are indicated. 
Government are constantly studying 
the trends. Adequate facilities for 
reducing the cost of production by 
research measures, supply of ferti-
lizers in full, re-plantation of old teas, 
etc. are provided and, in addition, 
fiscal measures of relief are provided 
whenever necessary to make the tea 
more competitive. 

Shri P. C. Borooah: From part (b) 
of the statement I find that the reply 
has been given in quantum whereas 
my question was different about 
earnings. Ceylon tea beinJ the main 
competitor of Indian tea in the world 
markets, may I know what facilities 
are the Ceylon Government giving to 
their industry which have not been 
given by our Government to our 
industry? 

Shri Manubhai Shah: These are 
two d'fferent questions "!together. 
Regarding tea. that is not one pro-
duct for the prices to be compared. 
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As the hon. Member already knows, 
actually speaking, the general com-
plaint is that our teas are selling at a 
little higher price than the Ceylon 
and other teas. That is why the com-
petition of Ceylon is actually severe 
Regarding production facilities, it is a 
huge list of various types of facilities 
we are extending to this industry, 
namely, fertilisers, replantation up to 
Rs. 5 crores and 2 crores for hire 
purchase machinery. The hon Mem-
ber fully knows all that. 

Mr. Speaker: Shr' Rameshwar 
Tantia. 

Shri P. C. Borooah: May! know ... 

Mr. Speaker: He took so much 
time even in putting the first question. 

Shri Rameshwar Tantia: From the 
statement it is seen that South Indian 
tea is sold at 3sh 6d and Ceylo'; tea 
at 4sh lOd. May I know, when the 
climatic condition in the rang(' are the 
same, what is the reason for this big 
difference between South Indian tea 
and Ceylon tea? 

Shri Manubhai Shah: Actually it is 
. not so. In Ceylon, it is the average 

of both areas in Ceylon which are 
very adjacent to the Tamil border and 
also high-land areas which are just 
like our Assam tea. In regard to tea, 
the average of the Ceylon tca is taken. 
If you take the North Indian tea, it 
will not be higher than the Ceylonese 
tea. In the South Indian tea on the 
other side, it is slightly higher. 

Shri P. C. Borooah: In view of the 
fact that increase in the wages of 
workers adds to the COSt of produc-
tion, may I know whether the Gov-
ernment propose to subsidise the tea 
industry to compensate the Increase in 
the cost likely to be recommended by 
the Tea wage board? 

Shri Manubhai Shah: Th~ question, 
if I may say so, does not anse out of 
lhis. It will not be right always to 
speak in terms of subsidy. All the 
necessary assistance to this industry is 
being given. There is no case for any 

other assistance in the nature of 
subsidy. 

Shrimati Savitri Nigam: May 
know what are the other sleps taken 
by the Indian Government to see 
that our tea competes with others in 
the foreign markets and production of 
our tea becomes less costly? 

Shri Manubhai Shah: The steps are, 
larger supplies Of fertilisers, moderni-
sation of tea plantation by the supply 
of hire purchase machin~ry. As I 
said last time in the House also, we 
are now giving them assistance for 
artificial irrigation equipment which is 
a very new advance made in tea 
fertilisation. All these steps are taken 
as far as lowering the cost of produc-
tion is concerned. Regarding assist-
ance abroad, we are spending quite a 
big amount on tea propaganda abroad. 
There is also another question on 
this subject today, and in my reply 
to that I have stated that we are try-
ing to open some centres for pUblicity. 
A delegation headed by the Chairman 
of the Tea Board has recently visited 
Australia, and the chairman has came 
baCk only yesterday. These are the 
various steps that we are taking to 
promote the sale of Indian tea abroad. 

Cement factories 

+ r Shri Bhagwat Jha And: 
I Dr. L. M. Singhvi: 
I Shri Bhakt Darshan: 

*220, ~ Shri A. K. Gopalan: 
I Shri P. K. Ghosh: 
j Shri Sonavane: 
L Shri Vidya Charan Shukla: 

Will the Minister of Steel and 
Heavy Industries be pleased to state: 

(a) how many new cement factories 
are proposed to be established during 
the Third Plan period; 

(b) the details of proposals received 
or being considered by Government; 
and 

(e) the criteria governing the estab-
lishment of new cement factoriee? 
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The Deputy Minister in the Ministry State-wise break-up but it will ta~ 
of Steel and Heavy Industries (Shri a long time to read them out. 
P. S. Sethi): (a) Tw~nty-eight 

schemes. with a total capacity of 
about 4.9 million tonnes, h:lve been 
approved. Their cOl1lpletion in time 
will depend on the availability of 
foreign exchange. the capac-ity of in-
digenous manufacturers for plant and 
machinery etc. 

(b) There are fifty proposals before 
Government. 

(c) Availability of raw materials, 
fuel, power, water, rail transport 
facilities, demand and supply in the 
area and the target for t he Plan 
period are relevant criteria; other 
things being equal, the need for 
regional dispersal of the industry. is 
also kept in view. 

Shri Bhagwat Jha Azad: Before 
these proposed factories are ~stablish­
ed, may I know how Government pro-
pose to meet the present requirements 
of the country? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
We can meet it only with the present 
production, and We are trying to ex-
pedite production, particularly using 
slag from blast furnaces. 

Shri Bhagwat Jha Azad: What is 
the gap at present between the 
demand and the supply curve, and is 
it a fact that While the demand is 
rising, the production is not coping up 
with it, 

Shri C. Subramaniam: It is true 
that the production is not coping up 
with the demand. That is mainly 
because the target in the Second Plan 
was reduced, but, now, we are trying 
to make it up. 

Shri Bhakt Darshan: Out of these 
22 factories how many are in the pub-
lic sector and how many in the private 
sector? l\1ay We have a State-wise 
break-up Of these? 

Shr! C, Subramaniam: Mostly, they 
are in the private sector. I have got 
the figures here with regard to the 

Mr. Speaker: That may be placed 
on the Table of the House. 

Shri Maheswar Naik: May I know 
how many of these factories are 
intended to be established as ancil-
laries to steel industries, 

Shri C. Subramaniam: As regards 
ancillaries to steel industries as I have 
already stated, it is connectf'd with 
the utilisation of slag. .Tllst now, we 
are making efforts to uti!ise the slag 
available at Durgapur and Bhilai, and 
two or three cement factories will be 
linked with these. 

Dr. K. L. Rao: May I know whether 
there is spare capacity in the existing 
factories remaining un!liilised because 
of certain difficulties ""d if so. the 
steps that Governmen~ are taking 
rectify them? 

to 

Shri C. Subramaniam: Roughly, the 
producing capacity is round about 90 
per cent. We are trying to push up 
the production in these f'lctories also 
by making available to them more 
raw materials and also transport 
capacity. 

Shri Sham Lal Saraf: May I know 
whether these 22 factories include one 
in Jammu Province at Kalakot and 
another at Chakki near Pathankot? 

Shri C. Subramaniam: Yes. It 
includes Messrs. J. &!{. Minerals, 
Ltd., Sri nagar. 

Shri Bade: Is there any proposal 
before Government to establish any 
factory in Madhya Pradesh in the 
private sector, and what help will 
Government give to the private sector 
for the factory to be established at 
Neemuch? 

Mr. Speaker: The hon. Member is 
going into the details of the region<. 

Shri' Bade: I am not going into the 
regions. I want to know what help 
Government will give if the private 
sector wants to start factoties for 
nlanufacture of cernen~ 
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Shri C, Subramaniam: There is 
one factory licensed in the private 
sector in Madhya Pradesh, called 
Messrs. Associated Cement Co. 

Shri Bade: My question i5 different, 
Sir ..... . 

Mr, Speaker: Now, Shri Yashpal 
Singh. 

Shri Bade: My question wac quite 
different. 

:\11'. Speaker: I was inclmed to dis-
allow even the earlier question of the 
hon. Member because he was going 
into the details of one particular 
region. 

Shri Bade: I seek your protection, 
Sir .. , . 

Mr. Speaker: Rather. seek his 
protection. Now. Shri Ya,llpal Singh. 

Shri Bade: I wanted to know what 
help Government would give to the 
private sector if it wants to start a 
cement factory. 

Mr. Speaker: Order, order. I have 
called Shri Yashpal Singh. 

..n tm'm'! ~: .q ~ '3WfilT ~ 
~ fit; >fr iflTil 'fit Wii ~ %1' ~ 

ro i1,i"fif?if>""'1 'fit ~ it ~ gm 
~, 'flIT "3?'i <it ~ t>l ~ m if, 
m<Pqt~~~*r~m I 

Mr. Speaker: That is a proposal; 
that is a suggestion for action. 

..n~~:.qJfR'IT~~ 
fo!; ~ h1 'fit 19!1T"f -nFr ~, 'flIT "3?'i 

n:fnrritm~~;f.T~ 

~ 

~~:WJ7~Wii~ 
n:'f. t;'f.' ~ <it ?11 "f.'t .,-iiir m ;;f;it 
'fiTl1 ~ 

Shri lIem Raj: May know the 
party to whom licence has b~en issu-
ed for the setting up of the f",:tory in 
Punjab, and whether it :5 a f<.ict that 

it has been given to a firm which had 
been blacklisted by Government? 

Mr. Speaker: The hon. Member is 
entering into too many ,i'etalis. Now, 
next question. 

Steel Plant at Bokaro 

+ 
r Shri S. M. Banerjee: 
I Shri Morarka: 
I Shri Surendranath Dwivedy: 

*221 ~ Shri Lakhmu Bhawani: 
. I Shri Indrajit Gupta: 
I Shri Daji: 
I Shri Sarjoo Pandey: 
L Shri Vidya Charan Shukla: 

WiIJ the Minister of Steel and 
lIeavy Indu!ltries be pleas~d to state: 

(a) thc progress that has been made 
regarding establishment of the Four,h 
Steel Plant at Bokaro: and 

(b) whether U.S. Gover'1ment have 
finally decided to give the promised 
aid? 

The Deputy Minister iu the Ministry 
of Steel and Ilea vy Industries (Shri 
P. C. Sethi): (a) and (b). The U.S. 
Steel Techno-Economic Survey team 
sent by the U.S. Agency for Inter-
national Development are expected 
to submit their report to lhe U.S. 
Agency early in 1963. The actual 
decision on financial aid for the Pro-
ject will be taken afler the Techno-
Economic Survey team have submit-
ted their report. In the meanwhile 
preliminary wotk is going on at the 
site and action is being taken to 
acquire the necessary land 

Shri S. M. Banerjee: Have Govern-
ment taken adequate steps t~ see that 
the establishment of this plant docs 
not suffer because of foreign exchange 
difficulties due to this emergency? 

The Minister of Steel and lleavy 
Industries (Shri C. Subramaniarn): 
Once the scheme is approved, I am 
sure sufficient aid will 'Je eorning 
from the US which win take care of 
foreign exchange also. 
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Shri Indrajit Gupta: Is there any 
truth in reports which have appeared 
in the papers that the American 
experts--I know they have not sub-
mitted their final report-are not in 
favour of a very large-size unit at 
Bokaro and they would like the 
maximum capacity to be not more than 
3 million tons a year? 

Shri C. Subramaniam: I would not 
like to enter into speculation like 
newspapers. 

"lT~:~~~~fif; 
~ ~~ 'lft Bm"'fT if; 'Wf if; ~ 
~'lft'flIT~~? 

Shri C. Sabramaniam: It is ilkely to 
go into production some time in the 
Fourth Plan period. I am sorry I will 
not be able to fix the exact time-table 
before it is finalised. 

''IT ~ : ~r 11 ~ flR<rr 
"fTfiw: 

!!ftlm ~ : ,,'loft ~ if f.!;m 

'I'A' W' if! JfWrr I 

Shri Bhagwat Jba Azad: With refer-
ence to his answers in the past and 
also repeated now, do Government 
propose to impress upon the GS Gov-
ernment, in view of our need for more 
steel, the need for establishing pro-
duction in the plant in the Third Plan 
period itself? 

8hri C. 8ubramaniam: They are 
aware of it and I am sure fuey will 
keep that in mind when taking a 
decision. 

8mi Morarll.a: Is it a fact that the 
leader of this American '.eam, Mr. Eric 
Jacobbson, called 0'1 the han. Minister 
and has told him that th·e findings of 
the team are that this project is 
feasible and that only certah details 
remain to be worked out before pro-
ceeding further? 

8hri C. 8ubramaniam: Yes, I had B 

series of discussions recently with the 
leader of the deie~ lti,m. I do not 

think at this stage I should disclose 
details. 

lilt ~ fiI1lt : 'flIT ~ ~ ~ f<I; 
~~ ~~~'fiT f;rcr;iT 
~'lft~~lfiIf<Rr~~ 
~q? lIfqtmm~'1'T~ 

'fliT %TlIT "ffilT ~ ? 
Shri C. Subramaniam: We are now 

proposing to acquire about 44,000 acres 
in the first instance. Perhaps a little 
more may be necessary. The price 
will be' fixed according ~o the land 
Acquisition Act. 

Mr. Speaker: Has it been given 
free? 

8hri C. Subramaniam: Nu, we are 
paying for it. 

Region-wise Organisations for Exports 

*222. 8hri Bibhuti Mishra: Will the 
Minister of Commerce :lad Industry 
be pleased to state: 

(a) whether it is a fact that Gov-
ernment intend to form a region-wise 
organisation to make ~pecialised 
studies of export trade problems relat-
ing to particular regions; 

(b) if so, when this organisation 
will come into existence; and 

(c) its main functions? 

The Miaister of International Trade 
in the Ministry of Commerce and 
Industry (8hri Manubhai 8hah); (a) 
to (c). The matter is under active 
consideration of the Government of 
India. 

~~fiI1lt:li'~~~ 
f"'~~+l'TI'!i'!Tm<rnif;~ 
~ m 'flIT mm>!' ~ 'fiT m.: rom>!' 
~if;~'fiTfum'l<rr~fif;~ 

iffi'fllfif;~~mm~~ 
~ ~ ~, ~ ftffi: ~ ? 

IIIT~~: ~w~ 
'1'T'Iil{~if@~, wifmmmif; 
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~ <m !;!fA" it ~ ~ ~ 'fiT 
~qi";f~if ~ 'l>'t mf ~ I 

Regional Directors of Foreign Trade 
will be appointed for these different 
areas very soon. That is the question. 
It has nothing to do with districts and 
sub-districts in the country. 

"'" ~fu' I1P>! : itu ~ ~ ~ f.!; 
~ ~ m ~~Of ~ >;[R R'c 
~~ ~ >;['l~ "'l~ f';r<;rr ;qf'f~i 
~~~fif;~if~fif;'3'~ <rQt 
'f.T'f m Off m ~ ~:if~ ',prOf> ~ ? 

"'"~~~~;ftOf'f~~f~ I 
Region-wise distribution of ~oreign 

trade and the organisational set-up. 
That is primarily concerned with the 
different areas of the world which we 
are trying to reorganise inlo four or 
five zones under regional directors of 
foreign trade-{)ne for Latin American 
and US, another UK and the EEC, 
the third East European cL'lmtrips and 
other areas and fourth, Africa, Asia 
and the Middle East. 

Shrimati Savitri Nigam: May 
know, when the hon. Minister is con-
vinced that this sort of organisalion is 
going to be useful, why there is delay 
in the setting up of this. why, \I}ough 
it has already been announced. it has 
not yet been set up? 

Shri Manubhai Shah: There has 
been really no delay. The question is (0 

locate people. We want competent 
persons of the rank of joi~t secretaries 
to take charge of the regional direc-
torates of foreign (rade. To locate 
people with commercial knowledge 
and expertise of foreign trade is not 
an easy task. We are trying to pick 
up the people. 

Shri Sham Lal Saraf: May I know 
whether this registration of exporters 
and exporting houses will be of parti-
cular commodities or region\\. i ,e? 

Shri Manubhai Shah: I am sorry 
that que.tion is quite independent. 

Mr. Speaker: That does not arise 
from this, 

Iron and Steel Distribution System 

+ r Shri Bhagwat Jha And: 
I Shri Bhakt Darsbau: 
, Shri P. C. Borooah: 
I Shri Yallamanda Reddy: 

.224 J Shri Bishanchander Seth: 
. '1 Shri Subodh Hansda: I Shri Yashpal Singh: 

Shri Harish Chandr Mathur: 
I Shri Indrajit Gupta: 
L Shri Surendranath Dwivedy. 

Will the Minister of Steel and Heavy 
Industries be pleased to sta ~ . 

(a) whether Government have 
appointed any committee (0 ~"ggest a 
complete overhaul of the present sys-
tem of iron and steel distribution; and 

(b) whether Government propose 
to introduce immediately the system 
of direct purchase from the producer 
by the bulk consume .. ' 

The Deputy Minister in we MiDis-
try of Steel and Heavy Industries 
(Shri P. C. Sethi): (a) Yes, Sir, to 
review the present system of distri-
bution contrOl and planning. 

(b) This matter will be examined 
after the Committee has submitted its 
report. 

Shri Bhagwat Jha Azad: May I know 
whether it has been found by the 
Government that the p"c,ent system 
of distribution has worked as a handi-
cap. leading to non-lifti{l.g of large 
quotas not only by ind'viduals but 
also by some State Governments? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaaiam): 
Yes, Sir, there have been difficulties 
in the present system of distribution. 
That is why we have appointed a 
committee. and I am hoping that it 
will be possible to reorganise this dis-
tribution. 

Shri Bhagwat Jha Azad: Is the idea 
of the Government to change the pre-
sent distribution not only due to this 
faulty system of distribution, but also 
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due to the increasing demand with 
which the supply i~ not coping? 

Sbri C. Sllbramaniam: First of all, 
the volume to be dealt with by this 
organisation has become immense. 
Formerly the distribution was round 
about one million tons. Now we our-
selves will be producting about 4 
million tons, and We ale importing 
some materials also. So, tre organisa-
tion will have to be looked mto from 
thi, aspect, and also the pr~s"nt em-
ergency perhaps will have a beari'lg 
on it. 

Shri Bhakt Darshan: As I under-
stand it. even the' der~nc~ ordnance 
factories have been complaining about 
the inordinate delay in the supply of 
steel to them. Have anv sP£'eia! steps 
been taken noVo' in that" connEction'? 

Shri C. Subramaniam: There have 
been complaint.s from almost every-
body. but as rar as ordnance factory 
requirements are concerned, they have 
a special priority and they will be 
met as quickly as possible. 

,"~~:'flIT~~~fiI; 
~it;;ft~n:sRt:r~ 

~~~~~~<m"~~ 
.m~'RRm~~'fU 
;ftT ~ I 'flIT f~ ~ rn: llT 
m~rn:w~ij;~~ 

~if;TVRT~1 

~ 'iIR ;rrft mrr 
~ (>..it Slo ;fo ~) 

~ crm, lfmT.m: ~ it ~ 
~f!IS'fif;~w 

~l;lrnif;T'qm~ ifi'ft~ 

1\lr. Speaker: Next question. 

'Ii'N 

Shri Ranga: May I PlIt a supple-
mentary? 

Mr. Speaker: He did not stand up 
earlier. 

Shri Ranga: This is an important 
supplementary. 

Mr. Speaker: Too late now. 

.. ae Of Industrial Licences 

+ r Shri Morarka: 
I Shri Ravindra Verma: 
I Sbrimati Savitri Nigam: 

Sllri Umanatb: j Shri S. M. Banerjee: 

I Shri Tulshidas Jadhav: 
"225 J Shri V. T. PatH: 

. I Shri Jedbe: 

I 
I 

Shri Warior: 
Shri Vidya Charan Shukla 
Shri Basumatari: 
Shri Ramanathan Chettiar: 

I Shri A. N. Vidyalankar: 
L Slo.ri Maheswar Naik: 

Will the Minister of Commerce 
and Industry be pleased to refer to 
the reply given to Starred Question 
No. 529 on the 22nd August, 19ff2 and 
state: 

(a) whether an analysis Of licences 
issuc:c1 to industrial houses cr indus-
trialists was supplied to the Maha-
lanobis Committee before :heir report 
was finalised; 

(b) whether there is any restriction 
in actual practice in issuing these 
licences to persons already owning or 
managing many undertakings; and 

(c) whether he would now lay on 
the Table an analysis of the licences 
issued to industrial houses or indus-
trialists during the last two years? 

The Minister of Industry in the 
Ministry of Commerce and Industry 
(Shri Kanungo): (a) No, Sir. The 
report of the Mahalanobis Committee 
also remains to be finalised. 

(b) Yes. The provisions of the 
Industrial Policy Resolution, 1956, 
which specifically refers to the need 
to prevent private monopolies and the 
concentration Of economic power in 
different fields in the hands of small 
number of individuals, are always 
kept in view when new licer,ces are 
issued. In furtherance of this policy, 
in a number of well-e,lablished 
industries, licences for establishing 
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new units are granted ~nJy to new-
comers. The branching out by com-
panies engaged in one line of business 
into other unrelated fields is also 
generally not favoured by Govern-
ment. 

(c) An analysis of • he licences 
issued to the major Business Houses 
in the country during the last two 
years is under preparation and will 
be laid on the Table of the House as 
soon as this is ready. 

Shri Morarka: May I know whether 
the Mahalanobis Committee ha~ 

requested this Ministry for some in-
formation, and if so whether this 
mformation is gomg to be supplied to 
that committee? 

Sbri Kanungo: They had asked for 
some information on these lines. 
Some of it has been supplied, and 
some has yet to be supplied. 

Sbri Morarka: We were told the 
other day in the House that this com-
mittee would be submitting its report 
some time in December. If this infor-
mation is not supplied to the commit-
tee, may I know whether the work of 
the committee will not be impeded? 

Sbri Kanungo: No, Sir. Before the 
finalisation, not all but some of the 
information asked for wi!] be I:'rovid-
ed. 

Sbri Basumatari: Since this com-
mittee has become a subject of con-
troversy, may I know whether this 
committee has been following the 
terms of reference given to' it by the 
Government? 

Sbri Kanungo: Obviously. In any 
case, I am not concerned with the 
committee. So, I cannot categorically 
reply. 

Sbrimati Savitri Nigam: Just now 
the han. Minister has stated that 
every care is being taken to see that 
licences are given to the ne\vcomers. 
May I know the percentage of the 
licences given to the newcomers in 
1961-62? 

Sbri Kanungo: have already 
mentioned that according· to the 
directions of the Speaker. that analy-
sis is being prepared, and will be 
placed before the House. 

Sbri S. M. Banerjee: Last time we 
had a half an hour discussion on this 
and you were pleased to ask the 
Minister to prepare a list of cases 
where licenses were issued. Even 
today we are told that it is under 
preparation. Will the list be placed 
on the Table of the House in this 
session? That is very essential. 

Sbri Kanungo: I have replied to 
part (C) and I have also replied 
to the supplementaries. It is being 
prepared and it will be ready by the 
middle of December. It takes a long 
time. Unfortunately, the session is 
closing by the end of November. 
believe by the next session it will be 
ready. 

Sbri Bbagwat Jba Azad: Is it a fact 
that Government has ~ategorically 

written back to the Mahalanobis Com-
mittee that some information sought 
by the committee could not be supp-
lied by the Government? 

Sbri Kanungo: No. Sir. 

Iron and Steel Plant in Andhra 
Pradesb 

r Sbri Kolla Venkaiah: 
I Sbri Ramesbwar Tantia: 

·ZZ6. Sbri Sbam La) Saraf: 
I Shri Basumatari: 
l Shri E. Madbusadan Rao: 

Will the Minister of Steel and 
Heavy Industries be pleased to state: 

(a) whether the Committee of Ex-
perts appointcd by the Union Govern-
ment for pxamining the prcposal for 
the establishment of iron and steel 
plant of medium size in Andhra Pra-
desh has recommended the testing of 
coal and iron ores and limestone from 
selected spot, in the vicinity of Kotha-
gudem in the low-shaft furnace of 
Jamshcdpur National Metallurgical 
Laboratory; 
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(b) if so, the results of the tests; 
and 

(c) the final decision of the Experts 
Cornrni ttee on the proposal? 

The Deputy Minister in the Minis-
try of Steel ao,d Heavy Industries 
(Shri P. C. Sethi): (a) to (c). At the 
instance of the Government of Andhra 
Pradesh, the National Metallurgical 
Laboratory, Jamshedpur, undertook 
tests on raw materials locally avail-
able in Andhra Pradesh. The results 
indicate the technical feasibility of 
the production of pig iron from these 
local raw materials. The Technical 
Committee set up by the Government 
are now considering further informa-
tion obtained from the Government 
of Andhra Pradesh regarding the 
suitability of various alternative sites 
anu th~ economics of production. 

Shri Rameshwar Tantia: May 
know whether investigation has been 
made regarding the other aspects: 
What will be the size of this plant? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
The idea is to utilise the indigenous 
coal and are available in that area 
and the test was in that regard. Apart 
from that we have already issued two 
licences to the private sector, one for 
the manufacture of pig iron of the 
capacity of 100,000 tons. Generally 
tha t will be the order of production 
in these plants. 

Shri Rameshwar Tantia: Have they 
approached some other countries felr 
collaboration? 

Shri C. Subramaniam: With regard 
to these two licensees, 1 think they 
are seeking collaboration from East 
Germany. 

Shri Venkatasubbiah: May I know 
whether this plant will be started as 
a joint enterprise of the Central Gov-
ernment and or the State Governmpnt 
or it wii! be a private sector plant? 

Shri C. Subramaniam: As I have 
already stated, two licences have been 
issued. But there is another appli-
cation from the Andhra Pradesh 

Development Corporation which is an 
Andhra Pradesh undertaking. They 
have also made an application. That 
w ill be a part of the undertaking of 
this Corporation. J 

. . . ," Shri Ranga: Is 1t the mtentlOn of.J 
the Government, if thco:;e enquiries!; 
prove fruitful, to take steps to estab-~":. 
lish this factory during the C0urSE 0 I 
the Third Plan? i, ., 

Shri C. Subramaniam: Yeo, 51r. \~. 
That is the intention. 

Shri Sham Lal Saral: How soon 
will it be possible for these licencees 
to set up their plants? 

Shri C. Subramaniam: These 
licences were issued only during this 
year--ane in August 1962 and the 
other in May 1962. They are seeking the 
collaboration oj various other techni-
cal assistance. I am not in a position 
to give the exact date by which they 
will go into production. 

Dr. K. L. Rao: May I know whether 
the navigability of the Godavary 
river to connect this part with the 
Madras-Calcutta line will be consider-
ed as an added advantage ln locating 
the steel plant in this area? 

Mr. Speaker: It is a suggestion. 

Shrimati Lakshmikanthamma: In 
view of the fact that two licences 
have already been given for pig iron 
plant, has the Government given up 
the further consideration of the idea 
of having a steel plant in that State? 

Shri C. Subramaniam: These are 
all pig iron plants. The question of 
steel plant is different and as I 
already indicated regionwise investi-
gation is going on as to their establish-
ment. 

Textile Machine Industry 

+ 
*:t:t7 J Shri Daji: . L Shri Indrajit Gupta: 

Will the Minister of Steel and Heavy 
Industries be pleased to state: 

(a) the total annual production of 



1"959 NOVEMBER Ill, 1962 

"rextile 
<country; 

Machine Industry in the 

(b) the installed capacity and the 
~teps taken to expand it; 

(e) how much of it is exported; and 

(d) what steps are being taken to 
increase export? 

The Deputy Minister in the Minis-
;try of Steel and Heavy Industries 
(Sltri P C. Sethi): (a) Textile 
machinery together with Its spares 
and accessories of the value of 
'approximately Rs. 26 crores is now 
being produced in the country. 

(b) The present annual licensed 
capacity is the order of Rs. 44 crores. 
Licences for the manufacture of tex-
tile machinery are liberally granted. 
Priority is also given for the import 
,of capital goods. 

(c) Machinery worth Rs. 
lakhs, Rs. 35.61 lakhs and Rs. 
lakhs was exported during the 
1960-61, 1961-62 and 1962-63 
August) respectively. 

15.11 
13.72 

years 
(upto 

( d) Export of textile mach inery has 
been decontrolled. A special export 
incentive scheme has also been intro-
.duced recently. 

Shri Daji: In view of the large 
.difference between the installed capa-
city, the licensed capacity, and the 
actual production, has the Govern-
ment found out what are the specific 
difficulties of this industry to see that 
the full capacity is utilised imme-
.:liately? 

The Minister of Steel and Heavy 
Industries (Shri C, Subramaniam): 
Certain components have to be in1-
ported, but I agree there is a large 
installed capacity which is not being 
·utilised. At present, only ~3 per cent 
of the installed capacity is being 
utilised'. Now, steps have been taken 
to see that by the end of this Plan 
period at least 77 to 80 per cent of 
this capacity is utilised. 

Shri Daji: Looking to the very 
small amount of exports that we are 

able to get from the industry and the 
possibilities which are very large, 
have we discussed with the industry 
concerned as to what actual help they 
want sO that the export of these 
machines can be immediately stepped 
up? 

Shri C. Subramaniam: Our own 
requirements are so large. It is only 
a national export we are allowing. I 
do not think we can afford to export 
this machinery in a large scale in 
which case we would have to be im-
porting these machinery again from 
other sources. 

Shri Indrajil Gupta: Following 
from the last answer given by the 
Minister, may I know how much 
foreign exchange we still have to 
spend for the import of machinery for 
modernisation and expansion purposes 
both in the cotton textile and the 
jute textile industries? 

Shri C. Subramaniam: do not 
have the figures for the jute 
machinery manufacture here. but 
with regard to cotton textile 
machinery, in 1960-61, the import was 
of the order of Rs. 23.33 "nre_; 1961-
62, Rs. 26.64 crores; 1962-63, up to 
August, Rs. 11,34 crores . 

Shri Ranga: How do we reconcile 
these two statements: that OUI own 
requirements are so big that we 
should not boost up exporting textile 
machinery and, at the same time, only 
30 per cent of the installed capacity 
is being utilised today? 

Shri C. Subramaniam: That is the 
real difficulty with the private sector. 
We are trying to push them to utilise 
the capacity to a greater extent. 

Shri MOhammad Elias: May I know 
whether the Government IS giving 
financial help to those factories which 
are producing textile machinery and 
whether any amount is givAn to the 
TEXMACO, which is the biggest tex-
tile machinery manufacturing com-
pany in the country and, if w, what 
would be their total productior. under 
the new expansion programme? 
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Shri C. Subramaniam: do not 
have the figures with regaro to it. 

Shri Ranp: Whether it is private 
enterprise or public enterpnse, when 
the installed capacity cannot be utilis-
ed for want of market demands in 
this country for the machine, to be 
produced, how does my hon. friend 
propose to utilise this installed capa-
city. either for the produetion of 
textile machinery or for the produc-
tion of some other machine!,)' which 
can p:.Jssibly be convenient~:-· turned 
Qut from the same factories? 

Shri C. Subramaniam: I am afraid 
the han. Member ha,; not understood 
the re"l position. Our needs are 
more. but in spite of that, the full 
installed capacity is not being utilised. 
So. we are goading them to utilise 
their entire capacil.~· so that produc-
tion will go up' and our import of 
these machinery will be red:Iced. 

Shri A. P. Jain: What proportion 
of the textile machinery is indigenous 
component and what proportion is 
imported, and what is being done to 
increase the indigenous component? 

Shri C. Subramaniam: do not 
have the exact percentage. but we 
are trying to have 8i. much of indi-
genous production as possible. I am 
hoping. as I already indicated, that 
by the various methods we are taking 
at leas! 77 per cent of the capacity 
will be utilised towards 'he end of 
this Plan period. 

Shri Tulshldas Jadhav: May I know 
whether it is a fact that S0m~ indus-
trialists who had asked permission to 
import textile machinery are not 
given any permission to ;~place their 
machinery? 

Shr' C. Subramaniam: have 
already stated that licences have been 
is.>ued for the import (If machinery 
to the extent foreign exchange is 
available, but our effort should be to 
increase the indigenous production as 
tar as possible. 

Ezport of Saeldap 

·228. Shri Mohsill: Will the Minister 
of Commeree aDdlndostry be pleased 
to state: 

(a) whether it is a fact that tbe 
large quantities of sacking manufac-
tured by Indian Jute Mills are lying 
unsold and the stocks are rising year 
by year; 

(b) whether it is a fact that foreign 
demand for sacking is decreasing from 
year to year; and 

(c) what steps Government intend 
to take in this direction? 

The Minister of International Trade 
ill the Ministry of Commerce and In-
dustry (Shri MaBubhai Shah): (a) A 
statement showing production, export 
and stocks of jute goods (hessian, 
sacking and others) is laid on the 
Table of the House. [See Appendix 
1. annexure No. 56]. 

(b) and (c). The foreign demand for 
Nckings or other jute goods is fiot 
decreasing. The decline in export in 
1960 and 1961 was largely due to 
shortage of jute and high prices of 
jute goods and competition from Pa-
kistan in India's sacking markets. The 
exports of jute goods have increased 
in 1962. 

Shri Mohsin: Which are the coun-
tries that import sackings from India 
and what is the foreign exchange earn-
ed on this item? 

Shri Manubhai Shah: U.K., Europe, 
Near East, Far East, Africa. practically 
every country in the world is import-
ing sackings of jute, hussian and other 
goods. 

Shri Mohsin: The second part of 
my question has not been anSWered. 
I want to know the foreign exchange 
earned on this item. 

Shri Manubhai Shah: We expect 
more than Rs. 155 crores this year. 
which is a record compared to wha' 
we earned in the past. 

Shri Bhacwat Jha Azad: How is it 
that the high price of sa{'king which 
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is supposed to lessen our demand in the 
market is kept up, and why is it that 
the Government have not examined 
this question in spite of the fact that 
we have repeatedly urged in this Hous~ 
th.at the jute produced in Bihar and 
other States are at very much above 
Rs. 15? 

Shri Manubhai Shah: There :ire 
two different aspects: that the priCeS 
of sackings have sagged and also that 
the off-take of sackings in the world 
market has not shown any sufficient 
rise. That is because of the keen com-
petition from Pakistan where all the 
ex;>ort of jute good, get 20 per cent 
rebate, that is, import entitlement for 
currency retention, ag it is called. 
We do not seek to follow the practice, 
because otherwise we are giving 'lSsis-
tance to the jute industry in diversE' 
ways. Regarding internal price of 
jute, there is a separate question rorn-
jng up, We are taking all steps to see 
that what we have announeed on the 
floor of the House, that the Assam 
bottom shall be maintained at Rs. 30 
f.o.r. Calcutta, is being followed. 

Shri Rameshwar Tantia: The han. 
Minister has said that there is compe-
tition from Pakistan. May I know 
whether the Government will think 
of diverting the items from jute sack-
ings to some other things which are 
easily saleable in the world market? 

Shri Manubhai Shah: That is our 
aim. But we do not want to give up 
sackings because that is the staple 
bread and butter line of the industry. 
We are trying to modernise the jute 
industry and see that the carpet doth 
and varioUs other products that can be 
made from jute earn larger foreign 
exchange per unit of raw material. 

Shri Indrajit Gupta: Apart from the 
questioll. of export of sackings. has the 
Government made any estimate of the 
probable increase in the internal l'e-
quirements of sackings which will de-
velop now as a result of defence re-
quirements in the present emergency? 

Shri Manubhai Shah: The requin:-
ments of sackings in the internal mar-

ket have looked up considerably dur-
ing the last five years becaUSe of the 
incn'ase in the requirements of food-
grains, fertilisers, cement and various 
other things. 

As far as the question of defence re-
quirements is concerned, there is a 
misuderstanding. The sand bags aI'e 
made from hessian ,and not from jute 
sacking and, therefore, it will certainly 
assist the hessian off-take and not 
sackings. 

lilT lIio 'fTo fu<m1 : ~ 'f.T ~ 
~ if ~"'~ m #oF:sr ~ W 'fT>t 
~ 'f.T "¥ F~ m it ~" m <1'f' 
fu'lIi ~ f I >t ~ "lWff ? s:11'fr 
'I'lT ~ ~ ? 

>;it ~ ~ : ~ 0 >;q'l[ 'IT 'ffi1lf 
~'f.TgW ~,>[Tg,~~t 

~ 'f.T -.m:r .mr m ~ ~, 
~~~'ftlT1f~' I lie: 
~Wr 'fi'mfu'of if ~ m~ 
if-I'1 'Iff ~ ~ W fiI;7n ~ I 
i(lI'~~fif;;:;IT~~qljc;~ 
~ m<: '1ft ~ t<r 1ft ;;nit "ITf'!; ~ 
'!i'pn ~ ~ flr<;r ~ I 

Purchase of Jute 

+ r Shl'i Indrajit Gupta: 
I Shri Tridib Kumar 

·229. ~ Chaudhury: 
I Shri SurendraBath Dwivedy= 
L Shrimati Renu Chakravartty: 

Will the Minister of Commerce anti 
Industry be pleased to state: 

(a) w ha t concrete steps have been 
taken so far towards enabling co-
operative Societies and Marketing 
Unions of Cultivators to operate on 
the jute market in the jute-growing 
North Bihar districts, West Bengal 
and Assam to implement the price sup-
port policy in regard to jute; 

(b) whether the State Trading Cor-
poration will also operate On the jute 
market at the same time independent-
ly; and 
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(c) whether apart from Cooperative 
Organisations of Cultivators and State 
Trading Corporation, the setting up 
of any third agency deal'ing solely 
with Jute and specialising in open 
market operations in regard to jute 
has been under contemplation? 

The Minister of International Trade 
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) 
to (e). Government have decided 
that the State Trading Corporation of 
India should purchase raw jute 
through Co-operative Societies. In 
this matter, the Corporation will gene-
Tallv operate and started operatlilg 
lhr~ugh the National Agricultural Co-
operative Marketing Federation Ltd. 
which is the Central body represent-
ing the Co-operative Societies, jute 
growers and other agricultural pro-
ducts. Purchase operations have al-
ready commenced. This is in addition 
to the operations of tho existing Jute 
Buffer Stock Association. 

Shri Indrajit Gupta: May I know 
whether this raw jute which is to he 
purchased by the S.T.C. is for export 
purposes only and, if so, at what price 
IS it going to be purchased from the 
co-operative societies? 

Shri Manubhai Shah: As the han. 
House is aw~re, the exports of raw 
jute are very nominal. As a matter 
of fact, we do not export raw jute at 
all practically. This is far mainten-
ance or stabilisation of the price and 
creation of a buffer stock so that over 
a long term this very high export 
earning industry is maintained on an 
even keel. 

Shri Indrajit Gupta: In view <if the 
fact that there has been a bumper 
crop of raw jute for the second year 
in succession, may I know what the 
price is which the Government has 
dec'ided upon as being the minimum 
price whiCh should be obtainable to 
the actual cultivator, not in the Cal-
cutta market but to the actual culti-
yator? 

Shri Manubhai Shah: As the House 
is aware. Rs. 30:- is the price for 
Assam Bottom delivered f.o.r. Calcut:a 

that the Government wants to main-
tain as an aperatio:'al price. As a 
result of all these efforts the price 
till yesterday was Rs. 291_ for Assam 
Bottoms. We are trying our best to 
see that the price looks up to Rs, 301-
and the cultivator will get the pro-
portionately derived prices. 

Dr, Ranen Sen: Will all these pur-
chases by the co-opera ti ve societies or 
the marketing unions be made by the 
primary units at the village level or 
at the city level? 

Shri Manubhai Sbab: At the village 
level the co-operative societies will 
procure and ,,-,ake the payment at the 
derived prjce Lo.r. deducting the 
railway freight and various other in-
cidental charges in order that the 
Assam' Bottoms are maintained at 
Calcutta at Rs. 30'- a maund. 

Sbri Rameshwar Tantia: The ~:()n. 

Minister has said just now that the 
Assam Bottoms are selling at Rs. 2D'-
in Calcutta while two han. Members 
from Bihar have said that the price in 
Bihar is Rs. 12!- to Rs. 151-. What 
should be the difference between the 
Bihar jute and the Assam Bottoms and 
what efforts have GO\'ernment made 
to buy jute the major portion of which 
was sold at a lower price during Sep-
tember-October? 

Shri Manubha;' Shah: We have 
started these operations a long time 
back and, as I s'aid, this was SUl'plt-
mental to th~ efforts of the Jute Buffer 
Stock Association. As the House is 
aware, the jute mills have up-to-date 
got almost five months' stock of raw 
material purchased by them. The 
difference in the price, as the hon. 
Member says, in Bihar itself I would 
not like to contrast with the figures of 
han. Members, but they are not quite 
true in the sense of being 3ctua! in 
fact. There is a difference in price and 
it is only when the co-operative move-
ment and organisation is a bit more 
well sprpad that 100 per cent benpfit 
of the support price will go to the 
growers. Therefore. it is my request 
that the hon. Members of the HOClse 
will co-operate fully to strengthen 
the eastern region of India. that is, 
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Assam, Bengal, Bihar and Orissa, the 
co-operative movement of growers to 
give this jute to the State Trading 
Corporation, 

'1ft ~o ;no ~ ~ 

~'r'f.lIT~f.l;~~it 

~ 0ftT ~ I * ~ ~ ~ fif;;ffi 
fg.F,l1 ~ f<Im ~ lr '!liT ~ ~ 
it 

.n~~:~~lr'l>'t{ 
~'lRm<f;T'fi'i;~'!liT~~ 
<r<~ 1"rf.l;;,~l<6~f.l;~ 

ifi1 'f<rr fl:Rcrr ~ I lIf. ~ fuft 
~m~f.l;~'fiT~~<r< 
fi:A I s>=foI; m lIf. ~ .~ f.t; ~ 
if.~~<tT~~''!liT 
W<f'f, ir W<f'f, "l'Q'WT ~ oR I 

Shri Ranga: May I take It that 
ther2 is competition between these 
co-operative trading societies and the 
private traders? If there is no such 
competition, what precautions are be-
ing taken by Government to see that 
the primary co-operative marketing 
societies do pay to the jute producers 
the actual price that is being receivc'd 
by them from the State Trading Cor-
poration? 

Shri Manubhai Shah: The boot is 
on the other leg, The co-oJP-rators are 
paying the correct price to 'h2 growe:-s 
as derived from the Assam Bottoms, 
that is, Rs. 30:- f,o.r. Calcutta. It is 
the private traders who try to do it 
down, as the arrangements are not yet 
strong enough, and reduce the price 
to the cultivators. It is that particular 
aspect of the problem which we are 
tackling. 

Sbri Bhagwat Jba Azad: How far 
will Government's anxiety cor paying 
to the growers be relieved and what 
percentage of this purchase will he 
through the co-operative societies com-
pared to the individual purchasers who 
devour most of these things? 

Shri Manubhai Shah: The idea of a 
price support is not to purchase every 

bale lock, stock and barrel, but it is 
to enter the market with a view to see 
tha t the farmer gets the price which 
the Hl()use has approved of here. 
Therefore, we are strengthening the 
co-operative movement and I can 
assure the House that between the 
Jute Buffer Stock Association and the 
State Trading Corporation we shall 
try to purchase a6 much as is necessalY 
to support the price. 

Mr. Speaker: Shri Hem Raj . 

Shri Hem Raj: No. 230. 

Shri P. C. Horooah: Question No_ 
236 also may be taken with this. 

Mr. Speaker: No. 236 also may bc 
answered. 

Green Tea 

*230. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) the stocks of Green Tea :yir.g 
unsold in the Amritsar Market and 
with the Tea planters in the Kangra 
District; 

(b) whether it is a fact that this 
accumulation has lowered the prices; 
and 

(c) the steps that Government have 
taken to transport these stocks to the 
Afghanistan market? 

The Minister of International Trade 
in the Ministry of Commere~ and 
Industry (Shri Manubhai Shah): (al 
It was reported that at the end of 
July 1962 there was a stock of about 
3.7 lakhs kg. of tea meant for export 
to Afghanistan. 

(b) While there has been some drop 
in prices this year compared to last 
year for this variety of tea, this could 
not solely be attributed to accumula-
tion of stocks, 

(e) Additional flights had been pro-
vided for air lifting tea to Afghnni-
stan and the Board has been advising 
tradHs to use the sea route via 
Khorramshar. 
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Green Tea 

+ r Shri P. C. Bol"ooah: 
·Z36. ~ Shri Indrajit Gupta: 

L Shri A. K. Gopalan: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether large quantity of green 
tea had accumulated in various plan-
tations, unsold and unlifted in the 
Doon VaHey in September, 1962; 

(h) if so, to what extent; and 

(c) what measures were taken to 
clear the accumulation? 

The Minister of International Trade 
in the Ministry of Commerce and in-
dustry (SIItri Manubhai Shah): (a) 
and (b). About 15 lakh pounds of 
green tea from the Doon Valley tea 
plantations seem to have accumulat-
ed in September, 1962. 

(c) Arrangements had been mad", 
to provide additional flights of air 
lifting tea meant for export to Afgha-
nistan, and the Tea Board has been 
advising the traders to use the sea 
route via Korramshar. 

Shri Hem Raj: Some time ago, it 
was said in answer to a question that 
there were only 2 million pounds of 
tea. Actually, the tea that had accu-
mulated in Kangra and Amritsar WaS 
more than 5 million pounds. Formerly 

Mr. Speaker: Is it soliCiting 
mation or giving information? 

Shri Hom Raj: Formerly. 
aircraft had been provided. 
dakotas have been provided. 

inior-

bigger 
Now, 

Mr. Speaker: He ought not to make 
a speech. What is the simple ques-
tion? 

Shri He.m Raj: The simple question 
is whether formerly bigger aircraft 
had been provided for lifting of the 
green tea and now dakotas have been 
provided which has affected the ex-
port? 

Shri Manubhai Shah: To correct 
the first part of the question, th""e are 
no 3 million pounds and 5 million 
pounds: only 3.7 lakhs pounds of one 
variety and 15 lakh pounds of the other 
variety. Millions and lakhs may not 
be confused. The real point i, that we 
have tried to marshall as ;nany air-
craft as possible between India and 
Afghanistan to transport the tea. 7heir 
physical availability is still difficult 
and there is diffi~ultv in r-rodJring 
more because Air Indi'a cannot pc- ':ide 
more aircraft than what has ~"en com-
missioned. Our constant endeavour IS 

to see that we procure more aircraft. 
The depression in price is likely as air-
craft transportation is more expensi"e 
than either the land route or (he sea 
route. 

Shri P. C. Borooah: May I know 
to which countries is the Doon green 
tea exported and who are the rnain 
competitors? 

Shri Manubhai Shah: The hon. 
Member knows more than mY3~lf as 
to where the tea goes. Principally it 
goes to Afghanistan. the Middle Eas-
tern countries and some to We.:;tern 
European countries. 

Shrimati Akkamma Devi: Stoc)u of 
common tea produced by small gro-
wers in the Nilgiris remain unsold. 
What steps are taken bv the Govern-
ment to improve the s~d plight of 
these 6,000 small growers? 

Shri Manubhai Shah: have all 
sympathy to the hon. Lady Member's 
question. Last time also she made this 
point. Firstly, they do n.l! re",ain 
unsold as has been felt. It is true 
that the p 1 ant£'r5 who are .:imall in ~ize 
require the sympathy of the GOI ,'~n­

ment and the House. We have offered 
to the South Indian as well as the 
Coonoor and Doon Valley people any 
amount of loan assistance. I mav re-
quest the han. Lady Member who i, so 
much interested in the small growers 
to organise some co-operative sort of 
factory which could cure as 'v~l1 as 
pack the tea. 

Shri Tulsidas Jadl1,av: How much of 
green tea is produced in India and out 
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of that how much is exported and how 
much is used in India? 

Shri Manubhai Shah: Mo>t of the 
tea is exported. The good things are 
exportc·d because it brings foreign ex-
,change. It is about 3 to 3~ million 
pounds. 

'Iit~~ ~\1'fi'~'ifTll' 
~ 'I1To"--1' ~, ~ 'fFI 'f,"ilT~ ~"lT~ 'f,", 

~T 'f~ ~~f':r~ <liT iT lIT "3'i'i<: lf~~ 
;p 'A'R- qiC] 'r< i'fi'fi <liT ~T, 'Sffu 'f1'i 
'l'Q ~ lW!';r mer, ~ I erT 'flIT <:'1' ~ 
fWr "'f>"1~ ~~ ~ ~T<f q-nrriR: 
~ ~'z 'f.T SP-fFrf R>lIT "IT ~ 
-~ 

'lit ~ ~ ~ <ft "¥ 
~I~ ~ -:;f'r~~'fFI 
1:lQ~f<r.f~~ "n-~~ 
f<;rit R <f.t "",F~~ "3'Hr ~ ~ 
if m- if(IT -.m ~ 'flfTR> ~ 'R 

"¥ ~ "'f>"r Fs+lFs ~, ~ 

\1'fi' ~ ~ 1ffi"1 ~ Qlf 'z 
~ ~ <liT, 'liWT ~ 
<liT m.: "3'i'i7 ~ <liT ~ <liT 
~ oJ ~ 'fTfif; 'ff, ~ 

-+fT,,'FR tr Wf. 'W- W- If''Jmt 
m- ~ 1%, ~T lIT i'i'T"'f ~ 
.<RT ~ lIT 'fi'I~lq'Ji!.q <RT ~, 

T-1 <liT mfT;r ~, ;-;fR ~ m.: 
mr<T lW11T ~ ;p 'IlTlf m 
'fit, fom ~ ,,~ c:r <i"'f ~, <li1f~ 

'fit"IT'<ft~ 

Shri Indrajit Gupta: May I know 
whether this difficulty in disposing of 
these accumulated stocks is mainly 
due to the air transport difficulties 
or due t() the fact that competition in 
the W cst Asian countries, particularly 
from China and Japan which are 
sUbsidising their exports of green 
tea. is under-cutting us in these 
markets. and if that is the reason, 
what steps arc we taking to go into 

the cost structure of the tea indus-
try? 

Shri Manubhai Shah: No, as far as 
Afghanistan is concerned, practical-
ly, we are the sole suppliers. I had 
been to Kabul only a few months 
back. Our tea is very highly appre-
ciated there. The difficulty is due to 
the land route through Pakistan hav-
ing been blocked due to the circums-
tances known to the House. That is 
the major trouble. We are trying to 
solve it through the Korramshar 
route ar.d air-flights. 

"231. 

Dispersal of Industries 

+ r Shri Rameshwar Tantia: 
j Shri Bishanchander Seth: 
I Shri Bhagwat Jha Azad: 
l Shri Basumatari: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 1001 on the 18th August, 1962 and 
state: 

. (a) whether the recommendations 
of the Committee on dispersal of in-
dustries set up by Small Scale Indus-
tries Board have been examined by 
Government; 

(b) if so, how many of their sugges-
tions have been accepted; and 

(c) what steps Goyernment pro-
pose to take to implement them? 

The Minister of Industry in the 
Ministry of Commerce and Industry 
(Shri Kanungo): (a) to (c). The re-
commendations of the Committee cn 
dispersal of ind ustries set up by Small 
Scale Industries Board are still unde: 
examination by Government to fit 
them in the programme of intensive 
Rural Industrialisation undertaken by 
the Planning Commission. 

Shri Rameshwar Tantia: May 
know whether it is a fact that Gov-
ernment have established small-scale 
industrial estates in different States 
in the country, and of so, the result of 
their working? 
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Shri KaDunp: The State Govern-
ments have been requested to allot 75 
per cent of the funds for industrial 
estates in rural areas. But the whole 
scheme is now taking a different shape 
because a new programme of intensive 
rural industrialisation is being under-
taken in which the Small-scale Indus-
tries Board is participating. 

8hr1 Basumatari: May know 
whether Government are thinking of 
-changing this idea, keeping in view the 
present requirements of defence? 

8hri Kanungo: Of course, the entire 
orga~isation has been geared up. 

Shri Bhagwat Jha Azad: Keeping in 
view the recommendations that are 
likely to be made, may I know 
whether Government are taking steps 
for the present not to allow some 
areas to have concentration of indus-
tries but to disperse the industries in 
other places? 

Shri Kanungo: The recommenda-
tions are there. By their very nature, 
the small-scale industries are dispers-
ed. The point is that certain factors 
which do not encourage the dispersal 
have got to be tackled, and they are 
being tackled. 

Steel Plant In South 

+ r Shri Yashpal Singh: 
I Shri Buta Singh: I Shri Gnlshan: 

Shri Subodh Hansda~ 
*232. ~ Shri S. C. Samanta: 

I Shri N. R. Laskar: 
I Shri M. L. Dwivedi: 
I Shri Umanath: 
L Shri Surendra Pal Singh: 

Will the Minister of Steel aJld He&YJ' 
Industries be pleased to state: 

(a) the progress made with regard 
to the setting up of a steel plant In 
the South; 

(b) whether the officers who were 
sent to East Germany for carrying out 
pilot tests have returned to India; 
and 
2102(Ai)LS~. 

(c) if so, what is their report _ 
the subject? 

The Deputy MInister in the MiDistl7 
of Steel and Heavy Industries (Shri 
P. C. Sethi): (a) The Government of 
India appointed a Technical Commit-
tee to examine the question of setting 
up a pig iron or a Steel Plant in the 
Southern region based on Neyveli 
Lignite and Salem and other iron orea. 

0'1 the recommendation of the 
Technical Committee, large scale 
smelting and briquetting tests have 
been conducted in Norway and East 
Germany. The East German Re-
se~rch Institute report indicates the 
technical feasibility of producing piC 
iron for steel making by the low shaft 
furnace process. The final report from 
Norway is still awaited. The Com-
mittee also recommended that a firm 
of Consulting Engineers should be 
asked to submit a Project Report far 
a pig iron or steel plant based 011 
Neyveli Lignite and iron ores of 
SalemjBellary-Sandur. The report ia 
awaited. 

(b) Yes, Sir. 

(c) Only a summary report hu 
been received so far which shows that 
in the East German tests the furnace 
operations were smooth. A more de-
tailed report is awaited. 

Some Hon. Members: The answer 
may be read out slowly, because we 
are not able to follow it. 

Shri p. C. Sethi: It is a long answer. 
That was why I was reading it fast. 

Mr. Sp~ker: If it was a long 
answer, then he ought to have placed 
it on the Table of the House. 

~ 1m'm'f f~: ~iT~ <it m: ~ 
it;mli~;ft~~ I ~~~ 
t~~~+ftff;;r~~I~<it 
~;i'tf~ifiT~~1 

~~~~~f.f;mmft5. 
~~~~~'i~iIl't 
~ 'flIT ~ qr.f ~ if;1f vft, 

they were raw and' inexperience.ct. 
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~ ~ it f.f>m ~ 'I>"t f<ef':<::fq<!.,) ~ 
1ft ~ ~ ~~;;rrm I 

Ilit sro .0 eoT : ~ mmf ~ 
ifif ~ ~ t!>'R'i,)f«~;H ~, ~ ~ ;;nMT 
it ifif ~ mftomf ~ m ifif ~ I 

~'I>"t~~~~~1 

Ilit~~:~ite-~ 

~~ ~ f.;r;f 'I>"t ~ ~ W<'fl e- ~ 
~ ~? 

Shri P. C. Sethi: I would require 
DOtice for that. 

8hri Umanath: We are given to 
understand that the technical com-
mittee was considering the question 
of location .... 

Shri Ranga: How many of them 
had less than ten years' experience? 

Mr. Speaker: He has not got those 
~gures. 

The Minister of Steel and Heavy 
lDdustries (Shri C. Subramanlaml: 
Three officers went to East Germany. 
Il' my hon. friend wants to know how 
many of them had less than ten 
years' experience, we cannot give 
that information immediately. 

Shri Ranga: Two of them had below 
ten years' experience? 

Mr. Speaker: The hon. Minister 
aays that he has not got the informa-
tion. 

Shri C. Subramanlam: We sent 
only young officers, and we are going 
to send only young officers hereafter. 

Shri Ranga: 'Young' means what? 
Sir, I protest against this kind of 
tlIlSWer (InteTTtLPflions). 

Mr. Speaker: Order, order. 

ffiln Rang-a: What does he mean 
by 'young' men? 

Mr. Speaker: I consider Shri Ranga 
and myself also very young. There is 
no hlmn in it (lnteTTtLptions). 

Shri Hari Vishnu Kamath: Young 
men like you and Shri Ranga should 
be sent 

Mr. Speaker: If any chance arises, 
Shri Ranga should be sent among 
young men. 

Shri Ranga: You will kindly see 
that two people who were sent had 
less than ten years' experience. . . . 

Mr. Speaker: I told the hon. Mem-
ber that the Minister has said that he 
has not that information with him. 

ap,ri Ranga: He should have stopped 
there. There is no reason why he 
should be so disrespectful to the 
House. 

Mr. Speaker: That information waa 
not available. I stopped him there. 
He need not have gone further and 
given a lengthier answer. 

Shri Hari Vishnu Kamath: The 
Minister ere a ted the trouble. 

Shri C. Subramaniam: I was saying 
it because I do not know how this 
ten years' experience criterion come! 
in at all. 

Mr. Speaker: There is one sugges-
tion I would make. It may be con-
sidered a request, suggestion or advice. 
On earlier occasions also, I have re-
quested hon. Ministers that when 
I disallow a question, the Minister 
should not get up and answer. He 
should see whether I have allowed 
the question and then answer. 

Shri Umanath: We were given to 
understand that the technical com-
mittee was considering the question 
of location, whether it is to be in 
Salem or Neyveli or both at Salem 
and Neyveli. What is the recom-
mendatio:l of this Committee? 

Shri C. Subramaniam: The techni-
cal committee has now recommended 
that a consultant should be appoint-
ed. That consultant has been appoint-
ed. He is there preparing a detailed 
project report. The ques',ion of loca-
tion will ,be considered by them. 
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Pertillzer Plant for Madhya Pradesh 

+ 
(Shrl P. Venk:ltasabbaiah: 

·233. ~ Shri Y. D. S:ngh: 
l Shri Birendra Bahadur Singh: 

Will the Minister of Steel and 
Heavy I1ldustries be pleased to state: 

(a) whether any negotiations bet-
ween the Fertilizer Corporation of 
India and the Government of Madhya 
Pradesh over the question of finding 
out a suitable site for the fertilizer 
plant in the public sector for Madhya 
Pradesh have been held; and 

(b) if so, which site has 
Elected? 

been 

The Deputy Minister in the MInis-
try of Steel and Heavy Industries 
(Shri P. C. Sethi): (a) Yes, Sir. 

(b) After investigating a number of 
sites suggested by the State Govern-
ment, the choice has been narrowed 
down to two alternative sites from 
which the final selection will be made 
shortly. 

Shri P. Venkatasubbaiah: What 
will be the installed capacity of this 
proposed plant? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
The original proposal was for 50,000 
tons of nitrogen-fertiliser equal to 
that. But it is under consideration 
whether it could not be stepped up to 
1,00,000 tons. 

Shri Hari Vishnu Kamath: Is the 
Minister aware that some years ago 
Government selected and announced 
the site for this fertiliser plant, name-
ly, near Itarsi in Madhya Pradesh? 
Is he also aware that the present 
proposal to change the site was dic-
tated mainly, if not wholly, by parti-
san considerations because in the last 
general e!cctions .... 

Mr. S"\Jeaker: He is making imputa-
tions. He should put the question. 

Shri Har! Vishnu Kamath: Is the 
Minister aware of the widespread 

public suspicion in that area, in th 
whole of Madhya Pradesh, that th, 
Government's proposal to change the 
site now has been dictated by parti-
san considerations because in the last 
general elections 7 out of 9 Congress 
candidates in that area in Hoshanga-
bad and Narsingpur were defeated? 

Mr. Speaker: The last portion is not 
relevant and would not be part of 
the question. 

8hri Hari Vishnu Kamath: Is he 
aware of widespread suspicion, dis-
content and even indignation .... 

Mr. Speaker: Order, order. Cannot 
the suspicion be suppressed a little? 

Shri C. Subramaniam: The licence 
was issued to a private 'party to locate 
a fertiliser factory near Itarsi. Bu i 
that party has expressed his inabiIit-. 
to proceed with this project. 

That is why it is being taken up in 
the public sector. The process of 
manufacture has also been changed. 
It is to be based on coal. Therefore, 
the availability of coal near-about will 
be the basis for the choice of the site. 

11ft 111'0 fuo ~ ; 1l ;;rr;r;rr ~ 
~ A> ~ ~ it 'fl(tl<'il~"'( t<'Ii<: 
~ 'I; ~ fiI;wfT "I'TQl ~ ~ 
~'1{ !!ff I 

Mr. Speaker: How many places 
were considered for the location of 
this plant? 

Shri C. Subramaniam: Previously 
Katni, .Ujjain and Itarsi were consi-
dered. 

Shri Bade: May I know how many 
sites have been examined after the 
cancellation of the Itarsi plan? 

Shri C. Subramaniam: Quite 
number of sites were considered 
Just now the choice lies between 
Katni and Birsinghpur. 

Shrl U. M. Trivedi: May know 
how many times the attempt has been 
made to change this location from 
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place to place in Madhya Pradesh, and 
during what period? 

Shri C. Subramaniam: As far as I 
am aware, originally as I have already 
stated, to the private sector body 
licence was iS3ued based on !tarsi. 
Now, as I have already stated, we 
have to change the process of manu-
facture, and the raw material will be 
coal. Therefore, the coal area will 
have to be selected. I am really not 
aware of all the other considerations 
which the hon. Members are mention-
ing just now. 

Shri U. M. Trivedi: Is it a fact 
that .... 

Mr. Speaker: I am not allowing a 
second question now. 

Shri Daji: By what time will this 
plant be constructed, and when will 
it go into production? 

Mr. Speaker: Let the site be select-
ed first. 

'1i ~ : 1l ;;rR"IT ~ ~ fiI; 
1f!;1f ~~ '1iT ~ m: '1iT ~ '1iT f.f;;:r;:iT 
1!i1r ~ >it<: ~ '!iT ~ iJ 'fU f'f"lT 
;;mIT ~? 

Shri P. C. Sethi: I require separate 
notice for that. 

Cloth Prices 

+ 
-234 f Shri Umanath: . L Shri Narendra Singh Mahida: 

Will the Minister of Commeree uul 
Industry be pleased to state: 

(a) whether it is a fact that there 
:u-e numerous complaints from the 
consumers that stamped prices of 
:loth are generally very high and the 
eonsumers are made to pay the higher 
prices in the belief that the stamped 
~rices are incontrovertible; and 

(b) if so, what check is being ex-
~rcised by GovemmeRt to save the 
consumers from such exploitation by 
the mill-owners? 

The MInister of International Trade 
in the Ministry of Commerce and bl-
dustry (Shri ManubhaJ Shah): (a) 
No, Sir. 

(b) Does not arise. In view how-
ever of the present emergency, certam 
measures to maintain prices of essen-
tial commodities including cotton te.a.-
tiles have been taken. These me .. -
sures have been indicated in the state-
ment laid on the Table of the LoK 
Sabha on the lOth November, 1962. 

Shri Umanath: May I know whether 
any special measures have been con-
templated by the Government to 
keep down prices of medium and 
coarse cloth which are largely con-
sumed by the public? 

Shri Manubhai Shah: Yes, Sir. We 
have taken steps as mentioned in the 
statement to increase production of 
coarse and lower medium cloth by 
300 million yards, and again 10 per 
cent of the production of every mill 
will be made available to consumer 
and co-operative societies, and fur-
ther measures of price fixation as 
have been mentioned here have been 
taken. 

Shri Umanath: May I know how 
far these measures have been enforced 
already in the various States? 

Shri Manubhai Shah: This was a 
statement on the 10th that the various 
measures reqUITing legal remedies 
have been undertaken, but I may 
assure the House that there has been 
no rise in prices in all these varieties 
including coarse and lower medium 
at all. 

'1i~:'fllT~~~fiI;~ 
il;~~iJ~~lj'<'lf q 
;;m¥T~~ 

Mr. Speaker: Are the retailers 
charging more than the stamped price 
even? 

Shrl MaB.ubhai Shah: I have had 
occasion to reply that even during 
Divali and Dasara days this time nG 

complaints were received. Naturally 
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there ;s heavy demand for certain 
varieties. Buckingham and Carnatic 
and Bombay Dyeing are two of them. 
There is spurt in the demand and no 
supply can catch up with it because 
one or two mills cannot cater for the 
entire requirement, but broadly 
speaking in varieties of coarse and 
medium cloth, there has been no price 
rise. 

Shri S. M. Banerjee: May I know 
whether Government have received 
assurances from the textile mills that 
they will see that the prices do not 
increase during the emergency? 

Shri Manubhai Shah: We are not 
relying on their assurances alone. We 
are taking legal measures to fix and 
stamp prices at the Textile Commis-
sioner's Office level, and are not leav-
ing it to the private party. 

~~~:m~ 

it~~if;GT11~~m~'fllT 
~if;~mwmm'ti~~ 

if;~~~'t.'T~~? 

IS(T~m"1!:wnm~ 

~'t.'Tomr~<:@~I~~ 
'lIT omr it<ft m ~ 'N m '1c!T m I 

~~~:~'f"'I"~'N 
~~I 

Shri Priya Gupta: Will the han. 
Minisler kindly state if consumer co-
operative societies and multi-purpose 
societies can get at ex-mill rates the 
cloth direct from the mills, to sell at 
lower rates to the consumers? 

Shri Manubhai Shah: Yes, Sir. All 
arrangements have been made to 
increase production by 300 million 
yards, and ten per cent of all varieties 
will be placed at the disposal of 
consumer co-operative stores as well 
as departmental stores. 

Shri Priya Gupta: But my informa-
tion is that they are not getting. 

Mr. Speaker: Order, order. I am not 
allowing that. 

Shrt Bhagwat Jha Azad: In spite of 
the very affirmative answer of the 
hon. Minister may I know whether the 
Government is contemplating b 
strengthen its measures to control the 
rising trend in prices that is likely to 
be in an emergency? 

Shri Manubhai Shah: That is what 
I have indicated. All measures are 
taken. I will be grateful if any hon. 
Member brings to my notice specific 
cases of price rise in textiles so that 
we can take drastic action. 

Shri Dinen Bhattacharya: May I 
know whether the Government has any 
machinery to ascertain that the 
stamped prices are the real prices and 
not exorbitant prices. 

Shri Manubhai Shah: Yes, Sir. That 
is the intention. 

Mr. Speaker: The Question Hour is 
over. 

WRI'lTEN ANSWERS TO 
QUESTIONS 

Price Of Motor Cars 

'Z23. f Shrimati Re~nka .Ray: 
L Dr. L. M. Smghvl: 

Win the Minister of Steel and Heavy 
Industries be pleased to state: 

(a) whether Government have taken 
any steps to induce the manufacturers 
of motor cars in the private sector t~ 
bring down the prices of motor cars: 
and 

(b) if so, the result thereof? 

The Minister Of Steel and Heavy 
Industries (Shri C. Subramaniam): 
(a) and (b). The question of reduction 
of automobile prices was taken up 
with the manufacturers some time ago. 
As a result of Government's persua-
sion, two of the three car manufac-
turers in the country, namely, Mis 
Premier Automobiles Ltd., Bombay, 
and Mis. Standard Motor Products of 
India Ltd., Madras, had reduced the 
prices of their cars by Rs. 200 each, 
in May 11160. No price increase hq 
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been allowed since then, except on 
account of excise andlor customs 
levies under the Finance Acts. 

Machine Building and Foundry Forge 
Plants at Ranchi. 

( Shri Vidya Charan Shukla: 
'235. ~ Shri R. S. Pandey: 

l Shri Morarka: 

Will the Minister of Steel and 
Heavy In~ustries be pleased to state: 

(a) considering the present stage, 
what the interval would be between 
the construction of the Machine Build-
ing Plant and the construction of 
Foundry Forge Plant at Ranchi; and 

(b) what measures are being taken 
to reduce the gap? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
(a) About two years. 

(b) While every endeavour is being 
made to speed up construction, I am 
not hopeful that it would be possible 
to reduce the interval very significant-
ly. The approach therefore, is to 
adjust the production programme in 
such a manner as to reduce, the need 
for import of heavy castings and 
orgings, to the utmost. It is propos-
ed to advance the manufacture of 
items of equipment which, though 
more complicated, requires less of 
heavy castings and forgings. The 
possibility 'Of using welded or fabri-
cated components in place of cast and 
forged components is also being ex-
plored. 

Price of Penicillin manufacture<l et 
Pimpri 

r Shri Morarka: 
·23'7. I... Shri Ravindra Varma: 

Will the Minister of Commerce and' 
Industry be pleased to state: 

(a) the selling price to the con-
BUlller of penicillin manufactured by 
Pimpri factory; 

(b) how it compares with the im-
ported price; and 

(c) the steps taken to reduce the 
price? 

The Minister of Industry in the 
Ministry of Commerce and Industry 
(Shri Kanungo): (a) to c). A state-
ment is laid on the Table of the 
House. [See Appendix I, annexure 
Noll 57.] 

Reduction in Price 01 Antimony Metal 

·238. Shri Kolla Veukaiah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether any ways and means 
were discussed with the Star Metal 
Refinery Ltd. for reducing the selling 
price of antimony metal by the com-
pany which has been raised in August, 
1961 from Rs. 3.20 to Rs. 3.45 per Kg.; 

(b) whether any source of cheaper 
imported antimony ore has been sug-
gested; and 

(c) whether any interim measures 
for exploration and exploitation of in-
digenous antimony ore have been 
examined and planned? 

The Minister of Industry in the 
Ministry of Commerce and Industry 
(Shri Kanungo): (a) As Star Metal 
Refinery is producing antimony metal 
out of imported antimony ore, the 
Selling price of their antimony metal 
bears a relation to the price of im-
ported antimony ore. The price pre-
sently charged by them is within the 
fair price recommended by the Tariff 
Commission on the basis of an enquiry 
which has been accepted by the Gov-
ernment. 

(b) The possibility of obtaining oor 
requirements of antimony ore from 
cheaper alternate sources is constant-
ly being explored. 

(c) The Geological Survey of India 
have undertaken an intensive survey 
of deposits of antimony or" is the 
country. 
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Tolbutamide Tablets 

*Z39. Shri Tridib Kumar Chaudhuri: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it is a fact that patent 
rights have been given to a for"ign 
firm of pharmaceutical manufacturers 
to manufacture Tolbutamide tablets 
for diabetes; and 

(b) whether it is a fact that this has 
driven out of market indigenous manu-
facturers of Tolbutamide preparations 
and similar other anti-diabetes pre-
parations and has led to the inordi-
nate rise in the prices of such drugs? 

The Minister of Industry in the 
Ministry of Commerce and Industry 
(Shri Kanungo): (a) A number of 
patents covering processes for the 
manufacture of Sulphonyl Ureas in-
cluding 'Tolbutainides' and pharma-
ceutical compositions have been grant-
ed to a number of foreign as well as 
Indian pharmaceutical manufacturers. 

(b) As Indian manufacturers nave 
also been licenced for manufacture of 
this dmg and its formulations the 
question of the indigenous manufac-
turers being driven out of market 
does not arise. No complaints have 
been received regarding the increase 
in the price of this drug. 

Export of Textiles to U.K. 

·240. 
r Shri Bibhuti Mishra: 
J Shri p. C. Borroah: 
") Shri P. K. Ghosh: 
L Shri Kapur Singh: 

Will the Minister of Commerce 3nd 
Industry be pleased to state: 

(a) whether it is a fact that a pro-
posal to extend the textile agreement 
between India and U.K. for a further 
period of three years has been under 
negotiation for some time; 

(b) if so, whether the agreement 
envisaged has since been finalised; 

(e) if so, on what terms? 

The Minister of International Trade 
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) 
and (b). Yes, Sir. 

(c) The present annual ceiling on 
the export Of cotton piecegoods and 
made-ups from India for retention in 
the United Kingdom, viz. 195 million 
sq. yds. will continue upto the end of 
1965. Besides the annual yarn ex-
ports from India to the United King-
dom will be limited to the 1961 rate 
viz. ll' 5 million lbs. Government of 
India have also proposed that cotton 
textiles and yarn should continue to 
be imported into u.K. duty free and 
that a pro rata increase is made in the 
ceilings in the event of an overall in-
crease in the import of cotton textiles 
and yarn into U.K. 

Sale of Foreign Drugs 

·241. Shrl Trid;b Kumar Chandhnri: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the fact L'>at 
the prices now prevailing in the 
market for imported drug items like 
Vitamin powders and tablets of vari-
ous groups-prednisolon, tetracyline--
have gone up several times over in-
ternational prices in recent months; 

(b) what proportion of the coun-
try's demands for these drugs are met 
by imported patents belonging to 
these groups and what proportions are 
met by indigenous products; and 

(c) how many foreign firms or 
foreign subsidiaries hold patent rights 
for these drugs and drugs of similar 
groups? 

The Minister of Industry ill the 
Ministry of Commerce and Industry' 
(Shri Kanungo): (a) In recent months. 
there has been no rise in the prices 
of finished preparations sold to the 
consumers. 

(b) The total value of indigenously 
produced drugs amount to Rs. 85--90 
crores per year as against an estimat-
ed import of Rs. 4-5 crares of finished 
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drugs and Rs_ 8-9 crores of raw mate-
rials required by the industry_ 

(c) No information is available_ 

Tea Centres in European Countries 

*242. J S~ P. C. Borooah: 
\. Shri D. C. Sharma: 

Will the Minister of Commerce and 
ladustry be pleased to refer to the 
reply given to Starred Question 
No. 625 on the 27th August, 1962 and 
lltate: 

(a) how many tea centres are to be 
opened and in which of the European 
countries are these centres to be set 
up; and 

(b) the cost and the recurring ex-
penditure to be incurred thereon? 

The Minister of International Trade 
in the Ministry of Commerce and In-
dustry (Shri Manubhal Shah): (a) and 
(b>' The matter is under considera-
tion. 

Tea Industry in North India 

470. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the requirement of the Tea 
Industry in North India in respect of 
cement, iron and steel during 1960, 
1961 and 1962; 

(b) to what extent the requirements 
have been supplied to the Industry in 
1960, 1961 and 1962 SO far; 

(c) whether the attention of Gov-
ernment has been drawn to the st~te­
ment of the Chairman, Bharatiy~ Cha 
Parishad reported in the FinancIal 
Express of the 12th September, 1962 
complaining about the inadequate 
supply of these essential requirements 
of the Tea Industry; and 

(d) if so, what steps are being 
taken to make these commodities 
available to the industry In sufficient 
quantities! 

The Minister of Internationat Trade 
in the Ministry of Commerce and 
Industry (Shri Manubhai Shah): (a) 
and (b)_ The demand and allotment 
of Cement and Iron and Steel to the 
tea industry in North Tndia during the 
years 1960, 1961 and 1962 have been 
aR follows:-

(i) Cement 

Year Demand Allotment 
Jan.-December) 

Tonnes Tonnes 

1960 31,338-269 25,451-200 

1961 1,30,014.927 35,912·000 

1962 1,81,950-9£0 50,7'°-000 

(ii) Iron aruJ Steel Materials_ 

Demand AUa/me" 
1959-60 (April-March) 
Development & 

Extension 

Maintenance & 
& Repair 

3.344 -84 tons 2,893 -84 
tons 

5,673- 57 tons 5,5 ' 9- 34 
tons 

1960-61 (April-March) 
Development & 

Extension 

Maintenanc.! & 
Repair", 

2,757-3~ 
tO~!leS 

6,022-76 
to!lneS 

1961-62 (April-March) 
Development & 

Extensicn 

Main~enance and 
Repair _ 

(c): Yes, Sir_ 

3,320 -7 
tonnes 

5,060-18 
tonnes 

[,572 "46 
t~!l!1es 

2~772-62 
tonnes 

1,334 '60 
tonn~ 

1,474-44 
tonnes 

(d) Keeping in view the position of 
overalI availability dI Cement and 
Iron and Steel materials in the coun-
try, Government have been endeavour-
ing 1:> meet the tea industry's require--
ments to the maximum extent possi-
ble_ 

PrOduction· -cum- Training Centres In 
Tripura 

471. Shri Biren Dutta: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the items of Industri~ in which 
Training is Civen under the IndlU-
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tries Department in Tripura through 
Pr:xiuction-cum-Training Centres; 

(b) the subjects taught in I.T.1. 
Training Establislunent at Indranagar, 
Agartala; and 

(c) the number of students trained 
so far through the Industries Depart-
ment? 

The Minister of Industry in the 
MinIstry of Commerce and Industry 
(8hri Kanungo): (a) Blacksmithy, 
carpentry, Tailoring, Weaving, Horns, 
bones, tusks, Cane and Bamboo. 

(b) (i) Engineering: Electrician, 
Mechanic (motor) Welding, Turning, 
Fitter, carpentry, Blacksmithy, and 
Moulding sheet metal. 

(ii) Non-Engineering: Weaving, Bas-
ketry, Stenography. 

(c) 2471. 

Weavers' Colonies in TrIpura 

472. Shri Dasaratha Deb: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether there is any scheme for 
setting up weavers' colonies in 
Tripura; and 

(b) if so, the steps taken in this 
regarJ? 

T!I.e Minister of International Trade 
In the Ministry of Commerce and In-
dnstry (Shrl Manubhai Shah): (a) No, 
Sir. 

(b) Does not arise. 

Price of Wool and Woollen Cloth 

473. Shri E. Madhusndan Rao: Will 
the Mini,ter of Commerce and indus-
try be pleased to state: 

(a) whether Government are aware 
that the cost of woollen cloth has 
gone up very much this year; 

(b) the steps that are being taken 
by Government to reduce the prices 
of Wool and .Woollen cloth; and 

(e) the reasons, if any, for the in-
crease in prices? 

The Minister of International Trade 
in the Ministry of Commerce and in-
dustry (Shri Manubhai Shah): (a) 
Some reports have appeared in the 
Press that the prices of woollen hosi-
ery goods have gone up; 

(b) the prices of worsted weaving 
varn, hosiery yarn, grey hand-knitting 
yarn and hosiery fabrics have been 
fixed by Government. This, it is ex-
pected, will help in maintaining the 
prices of woollen goods at a reason-
able level. 

(c) Restricted availability of im-
ported raw materials and the increas-
ing requirements for emergency needs. 
trend to affect prices. 

Interest Free Loans to industrial 
Concerns 

474. Dr. Ranen Sen: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) the names of the industrial con-
cerns who have been granted interest-
free loans by the Central Government 
during the last 10 years; and 

(b) total amount of loans granted 
to each concern during the same 
period? 

The Minister of Industry in the 
Ministry of Commerce and Industry 
(Shri Kanungo): (a) and (b). Col-
lection of information regarding the 
loans gran:ed to each industrial con-
cern during the last ten years would 
in·.olve considerable amount of labour. 
If the enquiry is limited to a parti-
cular industry or industrial concern, 
this can be collected. 

Working Group on Industrial Co-
operatives 

475. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to refer to the reply given 
to Starre::t Question No. 451 on the 
20th August, 1962 and state: 

(a) how many meetings of the 
Working Group on Industrial Co-
operatives have so far been held and 
bow many study tours have beellc 
undertaken by the Group; and 
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(b) what observations/recommen-
dations, if any, have so far been made 
by the grou!>? 

The Minister of Industry in the 
Ministry of Commerce and Industry 
(8hri Kanungo): (a) The Working 
Group on Industrial cooperatives held 
its first meeting On the 6th Septem-
ber, 1962 and as decided therein has 
so far held discussions with the offi-
cers of the State Governments of 
Punjab, Uttar Pradesh, West Bengal, 
Orissa, Bihar, Maharashtra and Guja-
rat. It has also visited industrial co-
operative societies, cooperative 
Banks etc. at Ludhiana, Lucknow, 
Kanpur, Calcutta Durgapur, Bombay 
and Sural 

(b) The working Group has not so 
far made any observations/recommen-
,dations. 

. Opthalmic Glass Factory, Durgapur 

476. 

r Shrj Subodh Hansda: 
J 8hri S. C. 8amanta: 
"I 8hri N. R. Laskar: 

Shri B. K. Das: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) the progress made till now for 
the construction of the Opthalmic 
·Glass Factory at Durgapur with 
U.S.S.R. technical collaboration; 

(b) whether it is a fact that con-
struction is going beyond schedule: 
.and 

(c) if so, what steps Government 
are taking to keep the time schedule 
for completion as well as for produc-
"tion"! 

The MinIster of Industry in the 
Ministry of COmmerce and Industry 
(Shri Kanungo): (a) to (c). The 
detailed Project Report has been re-
ceived and it is under consideration in 
eonsultation with the Ministry of 
Finance. The time-schedule will be 
drawn up only alter the Project Re-
port has been approved. 

New Varieties 01 Clotll in Mills 

477. 8hri Umanath: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether it is a fact that even 
after the introduction of revised for-
mula on introduction of new varieties 
of cloth in mills, new varieties in a 
year are still on the hi~ side; 

(b) if so, whether any suitable 
measures have been devised to <:arb 
this undesirable tendency; and 

(C) if so, what are they and their 
results? 

The Minister of International Trade 
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) No 
report of any large scale introduction 
of new varieties by the mills has 
been received by-Government. 

(b) and (c). Do not arise. 

Export of Bicycles, Sewing Maehinea 
and Electric Fans 

478 f Shri Eswara Reddy: 
. 1 Shri Nambiar: 

will the Minister of Commerce and 
Industry be pleased to state: 

(a) the average F.O.R prices realis-
ed from the export of a bicycle, a 
sewing machine and an electric fan; 

(b) the ex-factory average whole-
sale price of each of the above items 
in India excluding internal taxes; and 

(c) the reasons for the low realisa-
tion from exports? 

The Minister of InternatiOnal Trade 
in the Ministry of Commerce and Ia-
dusty (Shri Manubhal Shah): (8) The 
average f.o.b. prices realised from the 
export of a biCYCle, a sewing machine 
and an electric fan are Rs. 80 to 90; 
Rs. 70 to Rs. 100; and Rs. 65 to 100 
respectively. 

(b) The ex-factory average whole-
sale prices of the above items in 
India (excluding in~ernal taxes) are 
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Rs. 100 to Rs. 150, Rs. 100 to Rs. 160; 
and Rs. SO to Rs. 130 respectively. 

(c) Low realisation from the ex-
ports of these items is due mainly to 
the intensive competition in the 
foreign markets. 

Nylon Yarn Factory in Kerala 

79 f Shri P. Kunhan: 
4 . 1 Shri A. K. Gopalan: 

Will the Minister of Commerce ad 
Industry be pleased to state: 

(a) whether Government ~e 
.. anctioned the setting up of a N. 
Yarn factory in Kerala; 

(b) if so, when the construction 
will start; and 

(c) the details of this scheme? 

The MiniSter of International Trade 
in the Ministry of Commerce and in-
dustry (Shri Manubhai Shah): (a) 
No, Sir. 

(b) and (c). Do not arise. 

Agartala Bidl Silpa Samabaya Samiti 

480. Shri Biren Dutta: Will the 
Minister of Commerce and Indus1:r7 
':>e pleased to state: 

(a) whether "Agartala Bidi Silpa 
Samabaya Samiti" is a workers' co-
operative; 

(bi whether the Samiti had prayed 
for loan in 1960; and 

(c) if the answer to part (a) be in 
-affirmative, the reasons for not grant-
ing any loan? 

The Ministry of Indastry in the 
.MInIstry of Commerce and Industry 
'(Shri Kanungo): (a) Yes, Sir. 

(b) No, Sir. 

(c) The Samiti did net raise the 
necessary paid-up capital as required 
under the provisions of the Coooera-
1ivc Act to qualify them for a loan. 

Export of Medicinal Herbs 

481. Shri Bade: WIil the Minister 
of Commerce and Industry be pleased 
to state: 

(a) the total amount of foreign 
exchange earned in 1961-62 by export-
ing medicinal herbs from India; 

(b) whether any special attempt is 
being made to increase these exporta 
by finding out new herbs which can 
be exported; 

(c) whether it is a fact that "Kuth" 
a medicinal herb from Lahaul vaUey 
could be exported; and 

(d) if so, what are the potentiali-
ties? 

The Minister of International Trade 
in the Ministry of Commerce aDd 
Industry (Shri Manubhai Shah): (a) 
Medicinal Herbs are not separately 
classified as the items of export. The 
broad claS3ification viz., 'Plants, seeds, 
flowers and parts of plants, not else-
where specified, mainly for use in 
meli.icine or perfumery' is amplified 
to cover all such items including roots 
and seeds which are not exclusively 
used for medicinal purposes. The 
total export of the items, so classified, 
is Rs. 2.S crores during 1961-62. 

(b) Yes, Sir. Central Indian Medi-
cinal Plants Organisation, Central 
Drug Research Institute, Forest Re-
search Stations and National Chemi-
cal Laboratory, POona are taking 
steps to find out new herbs with a 
view to promote the export of medi-
cinal herbs. 

(e) and (d). Actually ''Kuth'' is not 
a herb. The root of the plant "Saus-
lurea Lappa Clarke" is known as 
"Kuth". ''Kuth'' root from Lahaul 
valley was a good foreign exchange 
earner till 1961-62. The demand has 
f~llen and now there is not much 
scope of exporting ''Kuth'' root from 
India. However, the extraction of 
costus root oil from ''Kuth'' is being 
developed for which there may be a 
.scope for export. 
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Foreign Exchange Resources 

m. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be 
pleased to refer to reply given to 
Unstarred Question No. 71 on the 6th 
August, 1962 and state: 

(a) whether the Federation of 
Chambers of Commerce and Industry 
has submitted any concrete proposals 
for the savings of the foreign ex-
ehange resources; 

(b) if so, whether the proposals 
have been examined by Government; 
and 

(c) how far they will prove help-
ful for the purpose? 

The Minister of Industry in the 
IIlnistry of Commerce and Industry 
(8hrl Kanungo): (a) to (c). The 
Federation of Indian Chambers of 
Commerce and Industry have had 
informal discussions with Govern-
ment, and are preparing detailed pro-
posals. These will be examined when 
received. 

Supply of C.I. Sheets to Tripnra 

f83. Shri Hiren Dutta: Will the 
J4inister of Steel and Heavy Indus-
tries be pleased to state: 

(a) the number of applications for 
C.l. Sheets pending since March, 1958 
to November, 1962 with the Civil Sup-
ply Department of Tripura; 

(b) the demands of different 
Departments of Tripura Administra-
tion of C.l. Sheets for 1961-62; and 

(c) whether the Ministry propose 
to supply C.l. Sheets to private per-
sons as per demands and also to meet 
the demands of the Administration 
for 1961-62 by the end of 1962-63? 

The Minister of Steel and Heavy 
Industries (Shrl C. Snbramaniam): 
(a) 3,668. 

(b) 5,260 metric tons. 

(c) Since the demand for G.C. 
Sheets far exceeds the availability, 
equitable distribution is made of the 
available quantity. The producerl 

are also carrying a large number of 
outstanding orders. Emergent require-
ments haVe therefore to be met first 
and the~ the supply against normal 
allotment is arranged. This natUlally 
takes time. 

Cement Production 

r Shri Ram Ratan Gupta: 
484. ~ Shri Rameshwar Tantia: 

L Shri Yashpal Singh: 

Will the Minister of Steel and Heavy 
Industries be pleased to state: 

(a) whether Government have given 
i!ly instructions to licensed cement 
lactories to go into production at once; 
md 

(b) if so, the details thereof? 

The Minister of Steel and Heavy 
lndustries (Shri C. Subrarnaniam): 
(a) The licence itself sets a time-
limit for the taking of effective steps 
for and the completion of the schemes 
and this is strictly enforced except 
when Government is satisfied that an 
extension of the time-limit is neces_ 
~ary. No instructions have, however, 
been given to licensees to go into 
production at once. 

(b) Does not arise. 

Oxygen Plant in Heavy Electricals 

485. Shrimati Savitri Nigam: Will 
~he Minister of Steel and Heavy 
Industries be pleased to stale: 

(a) whether the Oxygen Plant is 
working in the Heavy Electricals only 
two days in a week; and 

(b) whether possibility of selling 
excess production of Oxygen in the 
market has been examined? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
(a) and (b). Yes, Sir. Production is 
limited to the present requirements 
of the factory. But in order to utilize 
the capacity to the full it is proposed 
'<> find a market for +.he surplus 
oxy,en. 
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Tenders have been invited and the 

quotations received are now under 
·examination. 

Blooms and Slabs of Roarkela 

( Shri S. C. Samanta: 
486. ~ Shri Subodh Hansda: 

l Shri M. L. Dwivedi: 

Will the Minister of Steel and Heavy 
lDdustries be pleased to state: 

(a) whether it is a fact that Blooms 
.and Slabs out of Rourkela manufac-
ture totalling 37,000 tonnes were sold 
<m a barter basis abroad against 
import of 15,000 tonnes of Galvanised 
plain sheets and black sheets requir-
ed for industry in India; 

(b) if so, who transacted the busi-
ness and with whom; and 

(eJ whether the exported thingJI 
reached the destination? 

The Minister of Steel and Heavy· 
Industries (Shri C. Subramaniam): 
(a) A quantity of 34,600 tonnes of 

.steel sheets, strips etc. were allowed to 
be imported on barter basis against 
export of 98,800 tonnes of slabs and 
ingots. 

(b) These barter deals were 
approved by Iron and Steel Control-
ler, Calcutta in favour of Mis. Amin-
-chand Payarelal, Apeejay (P) Ltd., 
Ramkrishan Kulwant Rai and 
Surrendra (Overseas) Private Ltd. all 
of Calcutta and these firms entered 
into contract with HSL for export of 

·the steel materials. 

(e) 50.500 tonnes of steel slabs and 
ingots have already been exported. 

Interest due to TISCO and lISCO 

'87 f Shri K. C. Pant: 
. L Shri Morarka: 

Will the Minister of Sted and HeaYJ 
Industries be pleased to state: 

(a) the interest due for special 
advances made from the Iron and Steel 
Equalisation Fund to Messrs. TISCO 

and IISCO for the period 1st Jul;r 
1958 to 31st March, 1961; and 

(b) whether the above amount hM 
been recovered in full? 

The Minister of Steel and HeaYJ 
Industries (8hrl C. 8ubraman.lam) : 
(a) Rs. 277.5 lakhs. 

(b) No amount has been received 
so far. The method of recovery ill 
being examined. 

Internal Transport in Rourkela 

'88 f 8hri Ravindra Verma: 
. L Shri Morarka: 

Will the Minister of Steel and Heavy 
Industries be pleased to .tate: 

(a) .whether the wagon situatioa 
for internal transport in Rourklea ;. 
serious; 

(b) if so, whether it is likel;r to 
affect production; and 

l c) the action taken to overcome 
this difficulty? 

The Minister of Steel and HeaYJ 
Industries (8hri C. Subramaniam): 
(a) to (c). The wagon situation at 
Rourkela which was not quite satis-
factory has since improved. HindusUm 
Steel have procured some additional 
wagons from the Railways and have 
reconditioned old wagons. Some 
special types of wagons are also being 
imported from West Germany. PrG-
duction in the Rourkela Steel Plant 
has been steadily improving. 

Iron and Steel Equaliution F1md 

t89 f Shrl Morarka: 
. l Shri K. C. Pant: 

Will the Minister of Steel aDd HeaYJ 
Industries be pleased to state: 

(a) the expected contribution of 
the Iron and Steel Equalisation Fund 
during the Third Five Year Plan 
period; and 

(b) how much has been contributed 
by now? 
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The Minister of Steel and Heavy 
Industries (Shrl C. Subramaniam): 
(a) and (b). In the Third Five Year 
Plan period, upto 31st March, 1962, 
Rs. 25.45 crores have accrued to the 
Equalisation Fund. The accrual in 
11he remaining four years at the pre-
sent level of retention and sale prices 
is estimated at about Its. 58 crores. 

Stainless Steel Plant In South 

r Sbrimati Maimooua Sultana: 

I Shri B. D. Desbmokh: 
Shri Shivaji Rao S. 

I Deshmukh: 
490. ~ Shri Jedhe: 

\ 
Shri Rawaudale: 
Shri V. T. Patll: 

I Shri Kisan Veer: 
L Shri Tulsidas Jadhav: 

Will the Minister of Steel and Heavy 
Industries be pleased to state: 

(a) whether the Central Govern-
ment have of late issued a licence for 
the installation of a stainless steel 
plant in the south; 

(b) if so, to which firm; 

(c) what is the 
for stainless steel 
Plan; 

production target 
under the Third 

(d) whether any more proposals 
for setting up more plants for manu-
facture of stainless steel in other 
parts of the country, particularly, 
Madhya Pradesh have been under 
eonsideration of Government; and 

(e) what is Government's decision 
thereon? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
(a) and (b). Government have 
approved in principle the scheme of 
MIs. Vummidiars (Mfr •. ) Pvt. Ltd., 
Madras for the manufacture of 7,000 
tons per annum of stainless steel in 
a plant to be set up at Madras. 

(c) 50,000 tons per annum. 

(d) and (e). Yes, Sir. The scheme 
01 MIs. V. H. Shah, Bombay tor set-
ting up a stainless steel plant at Vatva 

(ncar Ahmedabad), Gujarat State 
with an annual capacity of 10,000 tena 
has also been approved in principle. 

Other proposals could not be accept-
ed as adequate capacity has already 
been covered, including that available 
in the Public Sector. 

Low-Shaft Furnace Pig-Iron Plant 

r Shri Tulshldas Jadbav: 
491. ~ Shri V. T. Patil: 

L Shri Jedhe: 

Will the Minister of Steel and Heavy 
Industries be pleased to refer to the 
reply given to Starred Question 
No. 1292 on the 5th June, 1962 and 
state the production capacity of the 
low-shaft furnace pig-iron plant 
licensed in Vidarbha and its employ-
ment potential? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
Mis. Hind Traders, Bombay, who were 
gri"'1ted a licence under the Industries 
(D & R) Act in December, 1960, for 
manufacture of pig iron in low-shaft 
furnaces, have been sanctioned a pro-
duction capacity of 96,000 tons per 
annum. The employment potential 
has been indicated by the firm to be 
about 800 persons. 

Licences for Machine Tool Industries 

492. Shri Tridlb Kumar Chaudhuri: 
Will the Minister of Steel and Heavy 
Industries be pleased to state: 

(a) the total number of industrial 
licences for the development of 
machine tools, small tools, ferro-alloys 
and steel alloys given to private sector 
since 1957 and their State-wise 
break-up; 

(b) the number of 
licences in each category 
State; 

un utilised 
State by 

(c) whether any reviews of the 
reasOns for non-utilisation have been. 
made on the official level; 

(d) what are those reasons; and 



~I Written Answers KARTIKA 25, 1884 (SAKA) Written AnsweTs 200Z 

(e) whether import respections on 
essential plant, machinery and equip-
ment from abroad has been one of the 
principal causes of this non-utilisation 
and the number of cases in which it 
is so? 

The Minister of Steel and Heavy 
industries (Shri C. Subramaniam): 
(a) and (b). A statement is laid on 
the Table of the House. [See Appen-
dix: I, annexure No. 58]. 

(b) and (c). The progress made by 
the licencees in implementing the 
schemes sanctioned to them is watched 
and wherever, they fail to take effec-
tive steps within the time specified 
therefor a show-cause notice is issued 
to therr:. Replies received from the 
licencees would indicate that among 
the reasons for non-utilisation of the 
licences are lack of interest on the 
part of the licencees, inability to raise 
the required capital, failure to secure 
mitable technical and/or financial 
collaboration from abroad and paucity 
of foreign exchange for import at 
capital goods from free resources. 

(e) Due to paucity of foreign ex-
change, import licences could not be 
issued in 10 cases for import of equip-
ment for manufacture of machine 
tools. 

Pig Iron allotted to Punjab 

493. Shri Daljit Singh: Will the 
Minister of Steel and Heavy Indus-
tries be pleased to state: 

(a) the total quantity of pig-iron 
allotted to Punjab State during 1962-
63 so far; and 

(b) the quantity actually supplied 
during the above period? 

The Minister of Sterl and H'avy 
Industries (Shri C. Subramaniam): 
(a) S:nce there is no quota system 
tor pig-iron, no allotments are made. 
Indents received from Industrial units 
in the Punjab State to the extent of 
55,397 metric tons have been planned 
during 1962 (upto 23rd October, 1962). 

(b) 31,001 metric tons (April to 
SePtem~er, 1962). 

Produc'tion of Coke at BhlIal 

r Shri Ram Katan Gupta: 
4M -< Maharajkumar Vijaya 

L Ananda: 

Will the Minister of Steel and Heavy 
Industries be pleased to state: 

(a) whether the production of coke 
bas recently shown any improvement 
at Bhilai Steel Plant: and 

(b) if so, th" details at the saIru!? 

The Minister of Steel and Heavy· 
Industries (Shri C. Subramaniam): 
(al Yes, Sir. 

(b) Production of metallurgical 
coke achieved in Bh;lai Steel Plant 
during the last six months is as 
follnws: 

Monthly Avrage 
p'oduction daily 

production 

tonTIes tonnes 

May, 1962. 9 I ,276 2,944 

June, I962 89,133 2,971 

July, 1962 93,54 ' 3,017 

August, I962 93,968 3,031 

September, 1962 - 90,535 3,018 

October, 1962 94,094 )",035 

New Steel Factories in Orissa and 
Madhya Pradesh 

495. Shri Surendra Nath Dwivedy: 
Will the Minister of Steel and Heavy 
Industries be pleased to state: 

(a) whether any investigation is 
being made for finding out the possi-
bilities of more steel factories in Or~ssa 
and Madhya Pradesh; and 

(b) whether this is made as a part 
of the new schemes of the steel pro-
duction to be undertaken during the 
Fourth Five Year Plan? 

The Minister of Steel and Heavy 
Industries (Shri C. Snbranpniam): 
(a) and (b), The Steering Group. 
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which was constituted for formulating 
iron and steel development schemes 
for inclusion in the Fourth Five Year 
Plan, suggested the preliminaIj sur-
vey of certain regions, in more than 
one State, as possible areas for locat-
ing new plants. Certain areas of 
Orissa and Madhya Pradesh will be 
covered in these preliminary surveys. 

Manufacture of Steel Tapes 

496. Shri Hlmatsingka: Will the 
Minister of Steel aDd Heavy Ind_ 
tties be pleased to state: 

(a) whether any proposal for the 
manufacture of steel tapes in Inru. 
has been sanctioned or is in contem-
plation; and 

(b) if so, whether any foreign 
collaboration is contemplated? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
(a) Three units have been granted 
industrial licences for the manufac-
ture of steel measuring tapes and a 
proposal submitted by yet another 
firm is under consideration of the 
Government. 

(b) Two of the licensed units are 
proposed to be set up with foreign 
collaboration. The proposal which is 
under consideration also involves 
foreign collaboration. 

Powerloom Industry tn Tripura 

497. Shri Blren Dutta: Will the 
Minister of Commerce aDd Industry 
be pleased to state: 

(a) whether any license has been 
issued to start powerlooffi industry in 
'Tripura; and 

(b) if so, the number of looms for 
which licenses have been granted? 

The Minis!er Of International Trade 
in the Ministry Of Commerce and In-
dustry (Shri Manubhai Shah): (a) No, 
Sir. 

(b) Does not arise. 

Price Display 

r Shrl A. K. GOpalan: 
1 Shri D. C. Sharma: 

4098. ~ Shri Ram Rattan Gupta: 
I Maharajkumar Vljaya 
l Ananda: 

Will the Minister of Commerce aDd 
Industry be pleased to state: 

(a) when the decision of the Board 
of Trade on voluntary system of price 
display wilI be implemented; and 

(b) in case of non-implementation of 
the decision by wholesalers and retai-
lers, what steps Govermen.t intend to 
take to see that the decision is im-
plemented? 

Th~ Minister of InternatiOnal Trade 
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) The 
decision of the Board of Trade on 
voluntary system Of price display is 
proposed to be implemented from 1st 
January, 1963 in a phased manner. 

(b) The implementatiOn Of the deci-
sion on voluntary system of price dis-
play is more a matter of self-discipline 
&TId self-regulation on the part of the 
business community than of formal 
control and enforcement by govern-
mental action through legislation. 

ttfbQI'W, <re' ~ ~ ~ 
~ 

'tH. "" <A' ~ : 'flIT ~ 
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fit; 

(~) 'flIT ll''lIT<'I1l' ::r ynql ~ ~ 
~ ~If61uql,,! ~ wy: ac: ~ ~ 
~ ~ ~ fu'll' <'f'T'I1'1T ~~ ~ 
.nm'filf~~ ; 

(lfl) 'flIT ~ '1ft ~~ fit; w wm: 
it; ~ f.I;m '1ft ~rW: 'ITif 'fil "I' 

~ if;T m:>m ::r 'J." ~ ~ f<'l1n' 
tIT ; ~.'h: 

(tf) Qft ~, m w ;ftfcr if qfwR 
iI;'flIT~~? 
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Freight Rates Of COir Manufactured 
Gooch 

500. Shri Vasudevan Nair: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether Government are pur-
suing neg()tiations with the Conference 
Lines regarding the reduction in the 
freight rates of coir manufactured 
goods; and 

(b) if so, how long it will take for a 
final conclusion ()f the negotiations? 
2102 (Ai) LSD-3. 

The Minister Of InternatIOnal Trade 
in the Miinstry of Commerce aDd In-
dustry (Shri Manubhai Shah): (a) , 
Yes Sir. .j. , f· 

(b) In the light of the reaction l( 
Conference Lines SQ far, it is diftk~t 
to specify any target date for ~ 
conclusion of the negotiations. Ii' 

Companies Act ~ i". 
~ ~C 

501. Shri Yashpal Singh: Will t~: 
Minister of Commerce and Industry b~ 
pleased to state: ' 

(a) whether the Vivian Bose Com-
mission has made its final recommen-
dations on changes in the Companies 
Act and its administration which would 
help eliminate malpractices in th~ 
Corporate Sector; and 

(b) if SQ, the details thereof? 

The Minister of Industry in the 
Ministry Of Commerce and Industry 
(Shri Kanungo) (a) and (b). The 
Commissj,)!} of Inquiry submitted its 
report, on the 31st October, 1962, con-
taining recommendations to Govern-
ment regarding (i) the action which, 
in the opinion of the Commission, 
should be taken to act a9 'a preventive 
in future to the adoption of such un-
healthy practices by company manage-
ments as those noticed by the Com-
mission in the course of its enquiry, 
and (ii) the measures which in the 
opinion of the Commission are neces-
sary in order to ensure in the fu ture 
the dUe and proper administration of 
the funds and assets of companies and 
firms in the interests of the investing 
public. 

Fibre Factory in Kerala 

J Shri A. K. Gopalan: 
502. L Shri p. Kunhan: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether Government have issu-
ed any licence for setting up a Fibre 
factory in Kerala; 

(b) if so, the name of the licensee 
and details Of the project sanctioned; 
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(c) when the work on the Project 
will begin; and 

(d) what total capital will be in-
volved? Iii 

The Minister of International Trade 
in the Ministry of Commerce and In-
dustry (Shri Manubhaj Shah): (a) 
Yes, Sir. 

(b) A licence fOr import of machi-
nery for Rs. 1,92,000 has been issued 
to N. S. I. C: fer the nl1nufacture of 
Rubberised coconut fibre products by 
M:s. Fibre Foam Industries, Kodva-
pally, Kerala State. 

(c) Sometime in 1964. 

(d) About Rs. 4.20 lakhs. 

Mechanised Brick-Kiln in Madras 

503. Shri Umanath: Will the Minister 
of Commerce and Industry be pleased 
to state: 

(a) whether there is a proposal to 
have a mechanised brick-kiln in the 
Madras State; 

(b) if so, how its production capacity 
will compare with the non-mechanised 
kilns; 

(c) whether it is to be in public sec-
tOr or private sector and its location; 

(d) whether the Central Govern-
ment have sanctioned the project; and 

(e) whether foreign exchange is 
involved and if so, to what extent and 
whether released? 

The Minister Of Industry in the 
Ministry of Commerce and IJl4lustry 
(Shri Nityanand KanungO): (a) and 
(d). Yes, Sir. Four Units have been 
licensed under the Industries (Deve-
lopment and Regulation) Act, 1951. 

(b) The capacity of these Units will 
vary from 150 lakh to 375 lakh bricks 
per annum compared to 50 lakh bricks 
per annum through the conventional 
non-mec~anised brick kil!1s: 

(C) Two kilns wili be in the public 
sector and two in the private sector. 
All the four kilns will be located in the 
vincinity of Madras city, where acule 
shortage of bricks has been experienc-
ed. 

(e) For one of the units, a licence to 
import plant and machinery worth 
Rs. 13 lakhs from rupee payment area 
has been issued. No foreign exchange 
in respect of the other three units has 
been released as detailed proposals 
have not yet been received. 

'Closure Fund' fOr Cotton TextUe 
Industry 

504. Shri Umanath: Will the Minis-
ter of Conunerce and Industry be 
pleased to state: 

(a) whether Government consider-
ed the recommendations of the work-
ing group Of the Cotton Textile Indus-
try to constitute a 'Closure Fund'; 

(b) if so, what is the decision of 
Government thereon and the scope of 
the Fund: and 

(e) if not. what are the reasons 
weighing with Government aganist the 
eanstitution of the Fund? 

The Minister of International Trade 
in the Ministry Of Commerce and in-
dustry (Shri Manubhai Shah): (8) 
Yes, Sir. 

(b) and (e). It was apprehended 
that the creation and administration 
of such a fund would give rise to prac-
tical difficul ties and hence the propo-
sal was not accepted. 

Closure Of Cotton Textile Mills 

505. Shri Umanath: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(8) whether the Committee under 
the Presidentship of Shri G. D. Somani, 
M.P., for keeping under constant r!'-
view causes of closure of Textile Mill. 
in the country has met and deliberated; 

(b) whether any recommendations 
have been made on timely steps to be 
taken to enable marginal units to tide 
over temporary difficulties; and 

(c) if so. what are the recommenda-
tions and Governnlent's decision there-
on: 

The Minister Of International Trade 
in the Ministry of Commerce and In-
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dWJtry (Shri MaDubhai Shah): (a) to 
(cJ. The Committee set up under the 
Chainnanship of Shri G. D. Somani for 
keeping under constant review the 
causes of closure Of Textile mills in 
the country has so far met 5 times and 
has considered the affairs of ten mar-
ginallclosed mills and has formulated 
its recommendations as a result of dis-
cussions with the management in six 
cases. The recommendations of the 
Committee, inter alia, are the planning 
of a proper maintenance programme. 
the preparation and execution of 
schemes far rehabilitation, replace-
ment and modernisation of machinery 
and the issue Of licence for import of 
machinery. 

The recommendations. except in on<;-
case where the Committee has recom-
mended the issue of an import licence, 
were for the individual mills concern-
ed to implement. The recommenda-
tion of the Committee with regard to 
the issue of an import licence is under 
consideration Of Government. 

Business Houses 

506. Shri Harish Chandra Mathur: 
Will the Minister of Commerce alHl 
Industry be pleased to state: 

(a) which are the first 25 Business 
Houses in the country; and 

(b) how their business and assets 
haVe grown since independence from 
year to year? 

The Minister of Industry in the 
Ministry Of COmmerce and Indu~ry 
(Shri Nityanand Kanungo): (a) and 
(b). While some of the leading Busi-
ness Houses in the country can be 
named, it will be difficult to state cate-
gorically which are the first 25 busi-
ness houses in the country. It will 
also be difficult to indicate how their 
business and assets have grown from 
year io veal' as many of these 
Business Houses have private compa-
nies and the balance sheels Of these 
companies prior to 1956 are not avail-
ahlP. as they were not requirpd to file 
them with the Registrar of Companies 
before that year. 

Factory Sheds in Delhi tor Finm 
507, Shri R. G. Dubey: Will the 

Minister of Commerce and Industry 
be pleased to state: 

(a) whether 40 firms in Delhi were 
issued allotment letters for factory 
sheds in May, 1961 with a promise that 
the sheds will be handed over t-o them 
in a few weeks time; and 

(b) whether it is a fli'ct that the said 
firms have imported machinerv and 
also sought the foreign coIlaba"ration 
on the baSis of the said promise? 

The Minister of Industry in the 
Ministry o( Commerce llDd Industry 
(Shri Kanungo): (a) Forty units 
were selected for allotment Of sheds in 
the Okhla Industrial Estate (2nd 
Phase). Some of them were issued 
provisional allotment letters in May. 
1961 but no assurance was given re-
garding the date of completion of the 
factories. 

(b) Government is not aware of 
this. 

mack-mark.eting of Newsprint 

508 r Shri A, K. Gopalan: 
. L Shri Nambiar: 

Will the Minister of Commerce 
and Indu~ry be pleased to st.ate: 

(a) the stage at which the investi-
gations against Calcutta Newspaper 
in connection with alleged black-
marketing of newsprint and:or 
license for newsprint stand; and 

(b) \\'hether the officer of Govern-
ment associated with these investi-
gations has submittC4 his full report? 

The Minister of International Trade 
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) 
The investigations have been com-
pleted and the report Of the investi-
gating Officer is uncleI' examination. 

(b) Yes. Sir. 

Exports 

509. Shri Eswara Reddy: Will the 
the Minister of CommerCe and Indus-
try be pleased to state: 

(a) the unit-value index of our 
exports rlUl'ing the last ten years: 
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(b) the unit value index of Our im-
ports excluding foodgrains during the 
same period; and 

(C) whether any calculation has 
been made of the loss to India through 
(i) a fall in the relative prices of our 
exports during the last 10 years (ii) 
the rise in the relative prices of our 
imports (excluding foodgrains) dur-
ing the same period? 

The Minister of International Trade 
in the Ministry of Commerce and In-
dustry (Sbri Manubhai Shah): (a) 
and (b). A statement is laid on the 
Table of the House. [See Appendix I, 
annexure No. 59l. 

(c) No calculations have so far been 
made because of the fact that it re-
quires a detailed andi voluminous 
study involving commodity-wise ana-
lysis of the increases and decr.eases 
in unit values Of exports and imports 
after making necessary adjustments 
for the subsequent corrections in res-
pect of the published figures. 
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Trade Delegations to East Eul'OpeU 
Countries 

511. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether an Indian Trade Dele-
gation undertook a tour of the East 
European countries; 

(b) the personnel of this delegatioa 
and the countries it visitt!id; 

(c) whether it has submitted its 
report; and 

(d) if so, what are its main fea-
tures? 

The Minister of International Trade 
in the Ministry of Commerce and .ba-
dustry (Shri Manubhai Shah): (a) 
Yes, Sir. The Trade Delegation: has 
not yet completed its tour. 

(b) A, statement is laid on tJ. 
Table of the House. [See Appendix I, 
annexure No. 60.] 

(c) all(.:! (d). Copies of Trade 
Agreements, as and when concluded 
by the Trade Delegation, are being 
placed in the Parliament Library. 

Licensing Ql New Industries 

r Shri Ram Ratan Gupta: 
512. ~ ManaraJkumar Vijaya 

L Ananda: 

Will the Minister of Commerce 
and Industry be pleased to state: 

(a) whether any priority has been 
fixed for licensing Of new industries; 
a~ 
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(b) if so, the details thereof? 

The Minister of Industry in the 
Ministry of Commerce and Industry 
(Shri Kanullgo): (a) and (b). It is 
proposed to give the highest priority 
to industries having a direct bearing 
on the defeoce effort, both for 
licensing under the Industries (Deve-
lopment and Regulation) Act and 
for Capital Goods imports. 

The policy with regard to licensing 
under the Industries (Development 
and Regulation) Act for other indus-
tries is being reviewed. Government 
propose shortly to issue a revised 
expandea list of industries with re-
gard to which applications will auto-
matically be rejected. 

Apart from the foreign exchange 
requirements of industries directed to 
Defence, which will have the highest 
priority, the licensing of Capi~1 
Goods will be based On the priority 
list of 21 industries, which was re-
cently announced. 

513. 

Dr~ Industry 

r Shrj Ram Ratan Gupta: 
J Maharajkumar Vijaya 
1 AIlanda: 
l Shrimati Rennka Ray: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether there is any proposal 
to nationalise the Drug Industry due 
to high cost of production; and 

(b) if so, the details thereof? 

The Minister of Industry In the 
Hinistry of Commerce and Industry 
(Shri Kanungo): (a) No. Sir. 

(b) Does not arise. 

Import of Printing. Machinery 

I Shri A. S. Saigal: 
Shrl Narendra Singh Mahida: 

51J. 1 Shri P. K. Ghosh: 
L Shrl Kapar Singh: 

I Shri Yashpal Singh: 
L Shri Kajrolkar: 

Will the Minister 011 Commeree 
aDd Industry be pleased to state: 

(a) the total valUe Of print~ 
machinery imported during each of 
the years from J 95'; to 1961 from 
general currency area; and 

(b) the tota~ value of printing 
machinery imported during each of 
the years frOm 1955 to 1961 from 
rupee account area? 

The Minister of International 
Trade in the Ministry of Commerce 
and Industry (Shri Manubhai Shah): 
(a) and (b). A statement is laid on 
the Table of the House. [See Ap-
pendix I, annexure No. 61l. 

State Trading Corporation 

515 J Shri Bishanchander Seth: 
L Shri E. Madhusudan Rao: 

Willi the Minister of Comme; 
and Industry be pleased to refer 
the reply given to Unstarred Ques-
tion No. 1757 On the 27th August, 
1962 and state whetber the question 
of setting up of another State Trad-
ing Corporation has been considered? 

The MInister of International Trade 
in the Mi.nistry of Commerce and 
Industry (Shri Mannbhai Shah): The 
question of setting up of another 
State Tr~g Corporation is under 
active consideration. 

Import of Rock Salt from Pakistan 
516. Shri IDmatslngka: Will the 

Minister of Commerce and Industry 
be pleased to state: 

(a) the quantity of Rock Salt im-
ported from Pakistan during 1962; 

(b) what price was paid by the im-
porter at rail head in Pakistan or 
f.o.r. Indian Border; and 

(c) at what price the importer has 
supplied to dealers or wholesalers in 
Calcutta? 

The Minister of International Trade 
In the Ministry of Commerce and 



Written An.noen NOVEMBER 16, 1962 Written An.rwer. 2016 

lmIustry (Shri Maallbhai Shah): 
(a) and (b). AI quantity Gf 1,00,100 
maunds (3,742 tonnes) "f l'Uck salt 
was imported by the State Trading 
Corporation at Rs. 00.99.5 nP. per 
mauntl f.o.r. Wagah. 

(C) Rs. 49.22 nP. per Quintal (about 
Rs. 18.27nP per maund) f.o.r. Calcutta 
to wholesalers. 

Trade with Yugoslavia 

r Shri Bishwanath Roy: 
517. ~ Shri Bishanchander Seth: 

L Shri Yashpal Singh: 

Will the Minister of Commerce alld 
Industry be pleased to state whether 
any agreement has been reached 
between India and Yugoslavia about 
long term economic co-operation? 

The Minister of InternaUonal Trade 
in the Ministry of Commerce and 
Industry (Shri MaIlubhai Shah): 
Yes, Sir. Recently a Trade and Pay-
ments Agreement has been concluded 
between India and Yugoslavia for 5 
vears and will come in to f<lrce from 
1-1-1963. 

518. Shri Narendra Slnp Mahida: 
Will the Minister of C_ and 
badustry be pleased to state: 

( a) the total export earning from 
tea during the first two Plan periods 
and the first two yearS of the Third 
Plan (year-wise); 

(b) what are the reasons that tea 
export is progressively decreasing; 
and 

(c) what measures are being taken 
t.n boost its export? 

The Millister of International Trade 
III the Mlnlstry of Commerce and 
'adustry (Shri Manubhai Shah): (a) 
TID.! table given below shows the total 
export earninl1s from tea during the 

first two Plan periods and the first two 
years of the Third Plan: 

First Plan Period 

(Financial year) 

1951-52 

1952-53 

'953-54 

1954-55 

1955-56 

Total First Plan Periud 

Second Plan Period 

1956-57 

1957-5~ 

1958-59 . 

1959-60 . 

1960-61 . 

Total Second Plan Period 

Third Plan Period 

1961 -62 

Value ()f 
tea ex-
ported 

from 
India 

(in crores 
orR •. ) 

93-94 

80-R8 

102-06 

534'77 

(b) Thera is no sign ot any deeline_ 

IC) More recent measures takea 
are:-

(i) With effect from 24-4-1962, 
the Export Duty on tea haa 
been reduced from 44 nP. per 
kg. to 25 nP. per kg. and a 
drawback of excise duty at a 
fiat rate of 15 nP. per kg. iJl 
respect of all teas exported is 
allowed; 

(ii) Tea promotion campaigns are 
being intensified in some of 
the foreign countries which 
are important consumers of 
Indian tea; 
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(iii) Tea Promotion Officers have 
been wsted in the U.K., 
U.S.A., Canada, U.A.R. and 
AustraliaiNew Zealand; 

(iv) Schemes for financial assis-
tance in the form of loans are 
in operation for replantation, 
replacement renovation of 
machinery and purchase of 
irrigation equipment to there-
by increase production of 
quality teas for which there 
is a good export demand. 

Jute Mills 

519. Shri Surendranath Dwivedy: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether any demand has been 
made by jute-growing States other 
than West Bengal for establishment 
of jute mills in their areas; 

I b) whether it is a fact that estab-
lishment Of such mills in jute-growing 
areas would enable the jute growers 
to get a little higher price than what 
they are getting through 'he Calcutta 
market; and 

(e) whether Government have given 
any consideration of this question? 

The Minister of Internatioaal Trade 
in the MbUBtry of Commerce and 
IDdllStry (Sbrt lIaIlabbai Shah): 
(a) to (e). Such demands are receiv-
ed by Government now and then. On 
an all-India basis, however, there is 
no case at present for sanctioning any 
additional jute milL The claims of 
jute-growing States will be given due 
consideration if and when Govern-
ment contemplate addition to the 
present capacity. 

Titagar Jute Mills 

520. Shrimati Renu Chakravarity: 
Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question 
No. 249 on the 27th April, 1962 and 
state: 

(a) whether any communication has 

been received regarding the closure ot 
Titagar Jute Mills, Tita,ar; 

(b) how many workers will be 
thrown out of jobs if this closure is 
permitted; and 

(c) how Government a3sure them-
selves that all these workers will not 
become unemployed? 

The Minister of Intemational Trade 
in the Ministry of Commerce and 
Industry (Shri MaIlubhai Shah): 
(a) No communication has been 
received regarding closure of the mill 
either from the West Bengal Govern-
ment or from the milL 

(b) and (c). Do not arise. 

~~'( (~ Sfi~) .q ~ 
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Export Priees of Tobaeco 

5Z2, Shri Kolla Venkaiah: Will the 
Minister ·of Commerce and Jndustry 
be pleased to state: 

(a) whether the State Tradin, 
Corpora tion has considered the propo-
sal for the fixation of minimum expon 
prices for different grades Jf tobacco; 
and 

(b) the decision taken by Govern-
ment in the matter? 

The Minister of Intern .. tional Trade 
in the Ministry of Commerce and 
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Industry (Shri MaJlubhai Shah): 
(a) and (b). The matter is still under 
consideration. 

~ 
Co-operative Tea Factory in Kangra 

523. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) the probable date by which the 
tea factory on co-operative basis will 
be installed in the Kangra District; 

(b) whether any representation 
has been received from the 
small tea growe,'s of the Kangra Dis-
trict that the loan to be accorded by 
Government should be interest free 
for ten years; and 

(c) if so, the reaction of Govern-
ment thereto? 

• The Minister of International Trade 
in the Ministry of Commerc:e and 
Industry (Shri Manubhai Shah): 
(a) It is difficult to say at this stage 
when the factory will be installed. 

(b) No, Sir. 

(c) Does not arise. 

Establishment of Newsprint Factories 

(Dr. P. Mandai: 
5U. ~ Shri M. L. Dwivedi: 

l Shri S. C. Samanta: 
Will the Minister of Commerce and 

Industry be pleased to state: 
(a) whether it is contemplated to 

establish newsprint factories any-
where in India; 

(b) if so, whether sites have been 
selected; 

(c) whether they will be under the 
management. of the private or public 
sector; and 

(d) when they will start produc-
tion? 

The Minister of Industry in the 
Ministry of Commerce and Industry 
(Shri Kanungo): (a) and (b). Yes 
Sir. 

(c) PriJ'ate sector. 
(d) About 3 to 4 years as at present 

estimated. 

Export of Monkeys 

525. Shri Vidya Charan Shukla: 
Will the Minister of Commerce ana 
Industry be pleased to .tate: 

(a) whether there are any rectric-
tions on the export of monkeys from 
India; and 

(b) if so, the specific reasons for 
these restrictions? 

The Minister of International Trade 
in the Ministry of Commerce and 
Industry (Shri Manubhai Shah): 
(a) and (b). Yes, export of monkeys 
is controlled on humanitarian grounds 
and is allowed only for purposes of 
medical research andior production of 
polio vaccine. Their transport is 
allowed only by air. 

Rubber Requirements 

526. Shri Maheswar Naik: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the total annual requiremen ts 
of rubber in the country; 

(b) how much of this is met from 
the indigenous productian; and 

(c) whether it is a fact that import 
of rubber from Malaya is proposed to 
be increased next year? 

The Minister of International Trade 
in the Ministry of Commerce and 
Industry (Shri Manubhai Shah): (a) 
The estimated requirement of all 
types of rubber for the year 1962-63 
is of the order of 68,000 Metric Tonnes 
of whiCh natural rubber demand wiU 
be to the tune of 44,700 Tonnes. 

(b) About 30,800 Metric Tonnes: 

(c) No. Sir. 

12 hrs. 

PAPERS LAlD ON THE TABLE 

REPORT OF TARITF COMMISSION Olf 
STEARIC ACID AND OLEIC ACID INDUS-

TRY" ETC. 

The Minister of International Tra4e 
In the Ministry of Commerce and 
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\ 
lIldustry (Shri Maaubhai Shah): ." 
beg to Jay on the Table: 

(i) a copy each of the following 
papers under sub-section (2) 
of section 16 of the Tariff 
Commission Act, 1951:-

(a) Report (1962) of the Tariff 
Commission on the continu-
ance of protection of the 
Stearic Acid and Oleic Acid 
Industry. 

(b) Government Resolut'on No. 
2 (1) -T.R./62 dated the 14th 
November, 1962 (together 
with its Hindi version). 

(c) Notification No. 2(1)-T.R./ 
62 dated the 14th Novem-
ber, 1962 together with its 
Hindi version l. 

(d) Statement explaining the 
reasons why a copy each 
of the documents at (a), 
(b) and (c) above could 
not be laid on the Table 
within the period prescribed 
in the said sub-section. 
[Placed in Library, See 

No. LT-528/62.] 

(ii) a COpy of Report of the work-
ing GrouP for the Hosiery, 
Knitting and Embroidery In-
dustries. 

[Placed in Library, See 
No. LT-533/62.J 

(iii) a copy of the Woollen Tex-
tiles (Production and Distri-
bution Control) Second 
Amendment Order, 1962 
published in Notification No. 
S. O. 3336 dated the 2nd 
November, 1962 under sub-
section (6) of section 3 of 
the Essential Commodities 
Act, 1955. 

[Placed i, L'oo'ary, See 
No. LT-529/62.] 

12.02 hrS. 

MESSAGE FROM RAJYA SABRA 

Secretary: Sir, I have to report the 
following message received from the' 
Secretary of Rajya Sabha: 

"In accordance with the pro-
visions of rule 97 of the Rules of 
Procedure and Conduct Of Busi-
ness in the Rajya Sabha, I am 
directed to enclose a copy of the 
Indian Sale of Goods (Amend-
ment) Bill, 1962, which has been 
passed by the Rajya Sabha at its 
sitting held on the 14th Novem-
ber, 1962." 

12.30 hrs. 

INDIAN SALE OF GOODS (AMEND-
MENT) BILL 

LAID ON THE TABLE AS PASSED BY 
RAJYA SABRA 

Secretary: Sir, I lay on the Table 
of the House the Indian Sale Of Goods 
(Amendment) Bill, 1002, as passed 
by Rajya Sabha. 

12.·03} hrs. 

BUSINESS OF THE HOUSE 

The Minister of ParIiamentaly 
Mairs (Shri Satya Narayan Sinha): 
With your permission Sir, I rise to 
announce that Government Business 
in this House during the week com-
mencing 19th November will consist 
of: 

(1) Consideration of any item of 
business carried over from 
today's Order Pa~er. 

(2) Discussion and Voting Of ·the 
Supplementary Demands for 
Grants (General) for 1962-
63. 

(3) Consideration and passing of: 

The Defence of India Bill, 1002. 
The Customs Bill, 1962, as re-

ported by the Select Com-
mittee. 
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[Shri &tya Narayan Sinha 1 
The Pondicilerry (Administra-

tion) Bill, 1962. 
The Indian Tariff (Amendment) 

Bill, 1962. 
The Warehousing 

Bill, 1962. 
Corporation 

The State Associated Banks (Mis-
cellaneous Provisions) Bill, 
1962. 

The Delhi Motor Vehicle Taxa-
tion Bill, 1962. 

The Manipur Sales of Motor Spi-
rits and Lubricants Taxation 
BilI, 1962. 

The Gift-tax (Amendment) BilI, 
1962. 

The Workmen's Compensation 
(Amendment) Bill. 1962. 

The AI! India Services (Amend-
ment) Bill, 1962. 

This business is expected to be over 
by the 23rd November, when the 
House may be adjourned sine die. 

Shn Han Vishnu Kamath (Hosh-
~ngabad): As this is last statement 
of its 'kind for this session, may I 
crave your gracious indulgence to 
make a few suggestions and ask for a 
¢lariflcatlon. You will kindly excuse 
me it I try to elaborate them at some 
length. 

JoIr. Speaker: 1 do not give that 
promise. It should not be very leng-
thy. 

Shri Hari Vishnu Kamath: Not very 
lengthy not at alI I can give that 
.assurance straightaway. The Minister 
·Of Parliamentary Affairs has once 
again packed so much into so little 
time. I hope the House will be able 
to fulfil his hope, and all this will 
be transacted during the next week. 
He has not told the House as' to 
whether the Government has at aJl 
given thought to the matter of the 
next session, as to when it will meet. 
As I made a request the other day, in 
view of the emergency through which 
'We are paSSing, it is all the more 

necessary that Parliament be riVen 
a more essential and stronller place in 
national affairs. I am making only 
points, ... (Interruptions,) It is not a 
matter of laughter for my communist 
friends 

Mr. Speaker: I wiU request him. 
not to enter into any arsument. 

Shri Han Vishnu Kamath: No, Sir, 
am sorry. I would again request 

yOU to be a little patient. I will not 
take more than 2-3 minutes. The 
House wil! be prepared, I am sure, to 
meet a week or ten days every month 
as long as the emergency is in force, 
But I leave it to you, to the Leader of 
the House and to the Government to 
decide about that, 

Shri Ansar Harvani (Bisauli): You 
should not char2e T. A, while com-
ing here. 

Shri Hari Vishnu Kamath: If that 
is possible, it is the best. If hawever 
that is not possible, I would suggest 
that the next session meet early in 
January. But whatever the decision 
may be in ~hat respect, I would pray 
to yOU very earnestly in all humility, 
that the Government shOUld keep th., 
Members of the House informed about 
the war situation, week by week, by 
transmitting their bulletin 01 what-
ever it may be 1.0 the Parliament Sec-
retariat, who should circulate the 
bulletin every week, if not every day 
-it may not be possible to do it every 
day. We must get the bulletin about 
the war situation. That must be dene 
in any case. 

One more suggestion I would like 
to make, and it is this: if a Parlia-
ment session cannot be ~onvened 

every month, as I suggllsted earlier, I 
would, with some trepidstion, make a 
a suggestion that even accepting th., 
unfortunate fact that the consultatiYe 
committees of Parliament-

Mr. Speaker: All these suggestions 
. cannot be taken up at this moment. I 
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am 'afraid Shri Kamath should realise 
that. The Miuister ha~ given the 
information as to what bu~iness is 
going to be taken up next week. When 
we adjourn, the hon. Member might 
put a question, "Are we gomg to 
meet again" etc. At t!-.is time, how 
is it possible to say when we are going 
to meet, etc. All these suggestions, 
such as we might meet seven dpys in 
every month, etc., cannet be consider-
ed at this moment. I am afraid I will 
ask Shri Kamath not to go into those 
details. It is for the H')use to consider 
such things as and when the oppor-
tunlty arises. This is not the occasion 
9,h£n he can raise all these pom's. I 
see many hon. Members st.dnding up 
to make suggestions. But at this 
moment. they should confine 'heir 
suggestions to what the business be-
fore us is. 

~ome Hon Member rose-

Mr. Speaker: Order, order. I am 
on my legs. Why sh,ould several 
Members stand up? I will allow hon. 
Members to speak, but any suggestion 
that they make should be in relation 
to what the han. Minister of Parlia-
mentary Affairs has said .. 

Shri S. M. Banerjee (Kanpur): 
Having heard the Minister of Parlia-
mentary t\1fairs, I have a feeling that 
the amount of business is so much 
that unless all of it is hurried u.p and 
guillotined, it ~annot be finished. 

Mr. Speaker: That is another thing. 
It is for the Business Ad\'isory Com-
mittee to allot that time to every 
business. Now, the GovE'rnment has 
put it. The Advisory Committee 
must have allotted the time or would 
allot the time if it meets again, if 
there is any necessity, and then the 
proposals come before the House and 
the House can take objection, if any, 
to any allotment that is gi ven to a 
specified item. Now, at this time, we 
cannot guarantee how e\'ery item is 
to be finished. But, wher. the House 
agrees to a programme and to the 
allotment of time, as much as can be 
fini.;hed within that' ~ime. could be 
nnished. 

Shri S. M. Banerjee: Yesterday, we 
met at the room of the Dep,tty 
Speaker, and picked about three of 
the most important items like hold-
ing of the price line-the motion 
in regard to that. I have a sugges-
tion. When all the offlces in :he coun-
try are working on Saturdays and 
Sundays, can we not sit tomorrow and 
finish the discussion of very important 
motions such as the motion regarding 
the holding Of the price-line? 

Mr. Speaker: Is the House prepared 
to sit tomorrow? 

Some Ron. Members: No. Sir. 

Shri Hari Vishnu Kamath: No, Sir. 
We have other engagements. 

Shri U. M. Trivedi (Mandsaur): I 
rise to a point of orrier. Yesterday, 
the hon. Minister of Parliamentary 
AJl'airs was questioned from this side 
of the House as to how long the House 
was going to sit, whether it will sit up 
to 24th, or what date. 

Somt Hon. Members: 23rd. 

Sbri U. M. Trivedi: He was reluc-
ant to give that news and said that 
he will have to considf''' the p"~ition 
and then announc~ it. But, at about 
'" p.m. or before '" p.m. yeswrday, it 
was known to the press that the House 
was going to sit up ~o 23rd. How is 
that, the han. Minister did not dis-
close this fact to the House but dis-
closed to the press? 

Shri Satya Narayan Sinha: How 
does the hon. Member presume that 
it wag I who gave this information to 
the press? It is sO presumptuoWl. 
The press gives out sO many things, 
and for that. how can he presume that 
I gave it to the press? (Interruption). 

Mr. Speaker: Order, order. The 
hon. Member presumes that the Minis-
ter of Parliamentary Affairs is the 
only person who knows it and there-
fore he must have conveyed it to 
somebody who in turn might have 
given it out, but I should say that thi~ 
is not a point eft order at all. (Inter-
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[Mr. Speaker) 
ruption. There is no question of any 
point of order. The Minister of 
Parliamentary Affairs said that he 
would consider the position and give 
this information today. If that might 
have been conveyed by another man, 
it might have been a guess only. 
Therefore, the authoritative informa-
tion is given today, that the House is 
sitting up to the 23rd. 

Shri Indrajit Gupta (Calcutta 
South West): With your permlsslOn, 
Sir, I would just like a little more 
clarification. It is not clear from the 
announcement that he has made. I 
understand that the Business Advisory 
Committee will go into this matter 
and allot time. May I just ask whe-
ther the Government has decided that 
the session has to end on the 23rd of 
this month in view of the present 
situation and the Business Advisory 
Committee will allot time accordingly? 
If it is the other way round, that the 
Government feels that all this busi-
ness must be completed before the 
end of the session, is it not true to say 
that there is a likelihood that we may 
have to sit beyond the 23rd? Let that 
position be cleared. 

Shri Satya Narayan Singh: I cannot 
8ay definitely. 

Mr. Speaker: His point is, if it is 
not possible to stick to the b'll'iness 
that has been announced, shall we 
have to sit for a day or two more to 
finish all this business? 

Shri Satya Narayan Sinha: I think 
we have got to do it, because these 
are important items which the Gov-
ernment has decided to put through 
in this session. 

Mr. Speaker: Then the hon. Minis-
ter means to say that as soon as the 
business announced is finished we will 
adjourn. 

Shri Satya Narayan SInha: That is 
right. 
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12.13 hl'II. 

GIFT-TAX (AMENDMENT) BILL" 

The Deputy Minister in the Ministry 
of Finance (Shrimati Tarkeshwari 
Sinha): Sir, on behalf of Shri Morarji 
Desai, .... 

Shri Hari Vishnu Kamath: He is 
present in the House. 

Shri Raghunath Singh (Varanasi): 
The hon. Minister is present. Why 
should it be "on behalf of"? 

The Minister of FiBance (Shri 
Morarji Desai): Sir, I beg to move 
for leave to introduce a Bill further 
to amend the Gift-tax Act, 1958. 

Mr. Speaker: The question is: 

"That leave be granted to 
introduce a Bill further to amend 
the Gift-tax Act, 1958." 

Tile motion was adopted. 

Shri Morarji Desai: Sir, 
duce the Bill. 

12.14 hrs. 

intro-

DEFENCE OF INDIA BILLt 

The Miaister of Home Affairs (Shri 
Lal Bahadur Shastri): Sir, I beg to 
move for leave to introduce a Bill to 
provide for special measures to ensure 
the public safety and interest, the 
defence of India and civil defence and 
for the trial of certain offences and 
for matters connected therewith. 

Mr. Speaker: Motion moved: 

"That leave be granted to intro-
duce a Bill to provide for special 
measures to ensure the public 
safety and interest, the defence of 
India and civil defence and for the 
trial of certain offences and for 
matters connected therewith." 

Shri Bari Vishnu Kamath 
(Hoshangabad): Mr. Speaker, I rise 
to a point of order. At the outset let 
me make it clear that I am not stick-
Ier for rules and regulations or nici-
ties Of the Constitution. At the mo-
ment, however, it is all the more 
necessary ..... . 

Mr. Speaker: Can a point of order 
arise without relation to any statu-
tory provision, Constitution or rules? 

Shri Hari Vishnu Kamath: I meaa 
the Constitution. It is all the more 
necessary that we should see that the 
spirit and forms of parliamentary 
institutions must flourish and must 
be shown to be superior to a totali-
tarian system. May I invite the 
attention of the House to article 103 
of the Constitution" 

Article 103, clause (2) says: 

"an Ordinance promulgated 
under this article shall have the 
same force and effect as an Act 
of Parliament, but every such 
Ordinance-

shall be laid before both Houses 
of Parliament and shall cease 
to operate at the expiration 
of six weeks ...... " 

etc. I need not read the rest of it. 

Mr. Speaker: Which article is he 
reading? 

Shri Hari Vishnu Kamath: Article 
103 .... I am sorry, Sir, it is article 
123. My flag has been out of place. 
It is regarding the legislative powers 
of the President. 

Now, the Defence of India Bill that 
is sought to be introduced in the 
House incorporates or embodies the 
Defence of India Ordinance (No. 4 
of 1962) as well as the Defence of 
India (Amendment) Ordinance, 1962 
(No. 6 of 1962). Rule 71. sub-rule 
(1) of the Rules of Procedure and 

'Published in the Gazette of India Extraordinary Part II--Section 2, dated 
16-11-62. 

tIntroduced with the recommenda tion of the President. 
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[Shri Hari Vishnu Kamath.) 
Conduct of Business in Lok Sabha 
says:-

"Whenever a Bill seeking to 
replace an Ordinance with or with-
out modification is introduced in 
the House ..... 

etc. I realise that this rule provides 
for modification of an Ordinance when 
it is sought to be repla~ed by a Bill 
and that is perhaps what the hon. 
Home Minister has attempted to do. 
He has incorporated the provisions of 
the Defence of India (Amendment) 
Ordinance. 1962 (No.6 of 1962). that 
is, the amending Ordinance, in the 
Bill which he has not sought to place 
before the House. That means to 
sa~' that bo.n the Ordinances, that is, 
No.4 and No.6, have been comprised 
and included in the Defence of India 
Bill and perhaps that satisfies the 
provisions of rule 71 (1) because the 
Defence of India Ordinance (No.4) 
is sought to be modified to that extent 
by including the Defence of India 
(Amendment) Ordinance (No.6) also 
in this Bill. It is left to you-because 
I am not a lawyer; so, I leave it to 
you-to say that modification mean. 
amendment also; perhaps, it will 
include amendment because the 
amending Ordinance also is sought to 
be incorporated in this Bill. 

But, there is one difficulty in my 
humble judgment. I go back to the 
Constitutional provision. Clause (2) 
of arlicle 123 says:-

" .... every such Ordinance--

Shall be laid before both Houses 
of Parliament and shall cease 
to operate ... 

it does not say 'lapse'-

"at the expiration of six weeks. 

What will be the consequent if this 
Defence of India (Amendment) Ordi-
nance (No.6) is not passed into an 
Act of Parliament bv a separate Bill? 
What will be the effect in law and 
under the Constitution? It mean. 
that it will cease to operate and all 

the provisions of that Ordinance will 
cease to operate. When an Ordinance 
ceases to operate, all the provisions 
also cease to operate. The provisions 
tha t are comprised in the amending 
Ordinance-however they may have 
been sought to be included in that 
BiIJ-are two or three. I will take 
that amending Ordinance. It is 
before me and it is before you also. 
I believe. It is a small amending 
Ordinance comprising only two or 
three provisions. """hat will happen 
to those provisions with regard to 
apprehension, detention of persons, 
custody and all that? It is not sought 
to be passed into an Act of Parliament 
separately. I would have been hap-
py-you also would have been happy. 
I am sure and the House would have 
been happy-if both the Ordinance5 
had been placed before the House a! 
Bills and had been taken up together 
for discussion. and passed into law. 
That would have been the best course, 
perhaps-I am not sure. I leave it to 
you. But it ceases to operate. 

Mr. Speaker: The han. Member 
must always be sure of his own point. 

Shri Hari Vishnu Kamath: am 
sure. but I leave it to you for final 
decision. 

Mr. Speaker: But he says again and 
again, "r am not sure". 

Shri Hari Vishnu Kamath: That i5 
a form of language; that is all. r 
submit, ... (Laught.,.,.) .... It is not a 
matter for laughter-I do not mean 
you, sir. Some han. Members are 
likely to take it very lightly in thi5 
emergency. When the Ordinance 
ceases to operate, will these two pro-
visions also cease to operate? The 
question might be raised in a 
COUI't of law that they have 
ceased to operate. However much 
you may have tried to bring 
them into some other Bill. what will 
be the force of tha t under the law 
and thp Constitution? I would suh-
mit it would be hetter for the Home 
Minister to present to the House two 
Bills separately embodying the pro-
visions of these two Ordinances. Both 
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Bills may be taken together and pass-
ed into law. 

There is another point I would like 
to make. During the last few days. 
Hon. Members must have seen 
various reports appearing in the press 
that such and such article has been 
suspended, the President has passed 
orders with regard to the suspension 
of such and such article. May I 
invite your attention to article 359, 
because this would be important and 
helpful when we take up the discus-
.ion of .the Defence of India Bill. 
Without that information before us, 
the House will not be able to discuss 
competently the Defence of India 
Bill now sought to be introduced. 

Mr. Speaker: If he apprehends any 
difficulties only in the discussion. he 
can refer to that at that time. If it is 
material to his point of order, then 
he may sa~·. 

Shri Hari Vishnu Kamath: The diffi-
culty is. we get the information very 
late. If we get the information ear-
lier. it will help the discussion. 

Mr. Speaker: It is only that he 
wants the information to be placed 
before the House at an early date. 
That is all. He is making out a point 
of order which I have to answer. This 
is not a point of order. 

Shri Harl Vishnu Kamath: It is not 
a point of order. Suppose the Bill i5 
taken on Monday, ..... . 

Mr. Speaker: That is a different 
question. 

Shri Hari Vishnu Kamath: will 
take it up later. 

Mr. Speaker: What have been 
able to follow is, Mr. Kamath says 
that there were two Ordinances, now 
thele is one Bill that is being brought 
before the House. He says that 
according to this article of the Cons-
titution. every Ordinance has to be 
replaced by a Bill and there ought to 
have bepn separate Bills replacing 
each Ordinance. Is that the point of 
order? 

Shri Hari Vishnu Kamath: Yes. 

Mr. Speaker: I do not feel there is 
any great weight. 

Shri Tyagi (Dehra Dun): May I 
point out, this PrOclamation includes 
both normal law and some articles 
of the Constitution as well. An Ordi-
nance, when it comes in the shape of 
a Bill and seeks to amend the Consti-
tution, perhaps. that would be trc.,ted 
differently than those sections which 
do not amend the Constitution. 

Mr. Speaker: I could not follow. 
Does he support Mr. Kamath? 

Shri Tyagi: My point is, this Ordi-
nance covers the normal law as well 
as some articles of the Constitution 
which are amended. If that is to be 
passed by us. SO far as those clauses 
which amend the Constitution are' 
concerned, we have to give a different 
treatment because two-thirds majority 
and all that is needed, while for 
normal Bills. they get through by an 
ordinary majority. Therefore, I sub-
mitted. that perhaps such clauses .. 

Mr. Speaker: Is there any amend-
ment of the Constitution contemplat-
ed? 

Some Hon. Members: No. 

Mr. Speaker: There i~ none. Why 
should Shri Tyagi take it that there-
is a certain amendment? 

Shri Tyagi: There was suspensio", 
of some article. 

Mr. Speaker: There is no amend-
ment of any article of the Constitu-
tion in this Bill or in any of the Ordi-
nances. No' question arises there. 
There is nothing of the sort. 

Shri Tyagi: Some article is suspend-
ed. 

Mr. Speaker: That 
the Constitution itself. 

is provided in 
Whatever ha~ 

been suspended, that is in consonance 
with the articles of the Constitution. 
itself. Then'fore. it is not an amend-
ment of the Constitution. It is rather 
obeying the Constitution or acting 
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[Mr. Speaker] 
.according to the Constitution. Those 
steps have been taken in pursuance 
of the provisions of the Constitution. 
·There is nothing that requires here 
in the Bill to modify or alter any of 
the articles. 

So far as the objection of Mr. 
Kamath is concerned, I do not agree 
with him. I do not see any force 
there. The only thing that is requir-
·ed is that every Ordinance has to be 
replaced by a Bill passed by Parlia-
ment within six weeks after the 
assembling of Parliament and after 
this is passed, the provisions of both 
shall have come into the Bill and 
therefore each of them shall have 
been replaced by a Bill. Therefore, 
there would be no force in saying 
tha t the provision would be offended 
against and there would be any 
departure from them. Each of these 
Ordinances that were promulgated by 
the President, after the passing of 
this Bill, if the House adopts that Bill, 
each one of them shall have been 
replaced by a Bill passed by Parlia-
ment. There would pe no difficulty. 
Automatically, because the Bill is 
replacing those Ordinances, the 
repealing of these is provided in the 
Bill. There would be no difficulty so 
far as the termination which Mr. 
Kamath has referred to. I do not 
1hink there is any force. 

The question is: 

"That leave be granted to intro-
duce a Bill to provide for special 
measures to ensure the public 
safety and interest, the defence of 
India and civil defence and for 
the trial of certain offences and 
for matters connected therewith." 

The motion was adopted. 

Shri Lal Bahadur Shastri: I intro-
...iuce the Bill. 

12.27 hnI. 

STATEMENT REGARDING ORDI-
NANCES 

The Minister of Home Mairs (Shri 
Lal Bahadur Shastri): I beg to lay 
on the Table a copy of the Explana-
tory statement giving reasons for 
immediate legislation by the Defence 
of India Ordinance, 1962 (No 4 of 
1962) and the Defence of' India 
(Amendment) Ordinance, 1962 (No. 6 
of 1962) as required under Rule 
71 (1) of the Rules of Procedure and 
Conduct of Business in Lok Sabha. 
[Placed in Library. See No. LT--530-
62]. 

Mr. Speaker: Bills to be introduced. 

Shri Oaji: (Indore): Sir, before 
you pass, may I just through you 
request the Home Minister, before we 
begin discussion of the Bill a conso-
lidated statement of the O~der pass-
ed by the President may be circulat-
ed to us so that we know where we 
stand? 

Shri U. M. Trivedi: (Mandsaur): I 
support this request. 

Shri Hari Vishnu Kamath (Hosh-
angabad): May I invite your atten-
tion to article 359 clause 3. Various 
reports have appeared in the press. 
We do not know that is what and 
where we stand. 

Mr. Speaker: Those Orders that 
have been passed by the President 
after the Emergency may· kindly be 
consolidated and circulated to the 
Members. 

Shri Lal Bahadur Shastri: All right. 

Shri Hari Vishnu Kamath: The 
Government will have to be more care-
ful in these matters. Will you kindly 
read article 359. It was fou~t for a 
long time in the Constitutent Assem-
bly and you might recall that it was 
with great enort and preseverance 
that we managed to wrest from the 
powers that be .... 
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Mr. Speaker: Every order has to 
be laid .... 

Shri Hari Vishnu Kamath: .... as 
floon as may be. They have not yet 
done. I do not know why they have 
not yet done so. 

Mr. Speaker: ,It will be laid as 
eoon as may be. 

Shri Barf Vishnu Kamath: May I 
request you to direct the Government 
to be a little more careful in regard 
io these constitutional matters? Why 
should they be remiss and indifferent. 

Mr. Speaker: I have directed the 
Home Minister. 

Shrl Bari Vishnu Kamath: Now. 

Mr. Speaker: As soon as the hon. 
Member has brought it to my notice, 
J have taken action. 

Shri Bari Vishnu Kamath: We 
thank you for that and we are grate-
ful Can the hon. Minister explain 
why they did not do it earlier? More 
than 8 days have elapsed, No order 
Ibas been placed on the Table of the 
House, It is remiss on the Govern-
ment's part. ... 

Mr. Speaker: Order, order, now. 
These observations are not necessary. 

Shri Barf Vishnu Kamath: Will you 
kindly ask the hon. Minister why 
it was not done earlier? Let him 
exp'a'in if he can. Otherwise, if he 
t!!ays that he cannot explain, I have 
nothing to say. The House will agree 
that the Constitution has to be reB-
pected, 

Mr. Speaker: Order, order. He 
ntight kindly resume his seat. The 
provision is that as soon as may be 
possible these orders passed may be 
placed on the Table of the House. be--
fore both Houses of Parliament. Now, 
the hon, Member objects and takes 
exception that that has not been done. 

Shri Lal Bahadur Shastri: I have 
a«reed. As you have rightly sald, we 
flhaIl place them on the Table of the 
House, I only wish that my hon. 

friend had mentioned it to me b~fore. 
It was not absolutely necessary ~or 

him to have raised it here wasting ~ 
time of the HoUBe. 

Shri Hari Vishnu Kamath: Why 
should I mention it to him? 

Mr. Speaker: The hon. Member 
has mentioned that those orders ought 
to be placed on the Table of the 
House. I have said the very same 
words that the hon. Members have 
said. Without any Member initiatini 
the request or asking for it, I have 
myself said that Government shoul' 
place these orders on the Table or botil 
Houses of Parliament as SOO:1 as may 
be possible. 

DELIMITATION COMMISSION B"'LL 

The Deputy Minister in the Ministry 
of Law (Shri Bibudhend:a Mishra): 
On behalf of Shri A. K, Sen, I beg to 
move for leave to introduce a Bill til 
provide for the readjustment of the 
allocation of seats in the House o[ the 
People to the States, the total num-
ber of seats in the Legislative Assem-
bly of each State, the division of eaeb 
State ioto territorial constituencies for 
elections to the House of People anel 
Legislative Assemblies of the States 
and for matters connected therewith. 

Mr. Speaker: The question is: 

That leave be granted to intro-
duce a Bill to provide for the read-
justment of the allocation of sent, 
in the House of the People to the 
States, the total number of seats 
in the Legislative ASgembly of 
each State, the division of each 
State into territorial conlrtituen-
des for elections to the House of 
People and Legislative Assemblies 
of the States and for matters con-
nected thereWith. h. 

The motion 10(1$ adopted, 

'Published in the Gazette oJ I.di. Extraordinary Part II Section!!, 
dated 16-11-62. 
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Shrl Bibudhendra Mishra: I intro. 
4uce the Bill. 

APPROPRIAT.ON (RAILWAYS) 
NO.5 BILL· 

The Deputy Minister in the Ministry 
.r Railways (Shri Shahnawaz Khan): 
un behalf of Shri Swaran Singh. I beg 
to move for leave to introduce a Bill 
to authorise payment and appropria-
Uon of certain iurther sums from and 
out of the Consolidated Fund of India 
lor the service of the financiai year 
1962-63 for the purposes of Railways. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a Bill to authorise payment 
and appropriation of certain lur-
tner sums from and out of the Can-
.ol1dated Fued of India for the 
service of the financial year 1962-
63 for the purposes of Railways.". 

The motion was adopted. 

Shri Shalmawaz Khan: I introducet 
Ihe Bill 

On behalf of Shri Swaran Singh, I 
beg to movet: 

"Tbat the Bill to authorise pay-
ment and appropriation of certaIn 
further sums from and out or the 
Consolidated Fund of India for the 
service of the financial year 1ge2-
83 for the purposes of Railways, 
be taken into con.ideration. ... 

Mr. Speaker: The question is: 

"That the Bill to authori.e pay-
ment and appropriation of certain 
further .ums from and out of the 
Consolidated Fund of India for the 
the service of the financial year 
1962-63 for the purposes of Rail-
.... ays. be taken into considerallon.". 

The motion was adopted. 

Mr. Speaker: Now, we shall take 
UP the clauses. 

The question is: 

"That clauses 1 to 3 the Sche-
dule. the Enacting Formula and 
the Long Title stand part of the 
Bill". 

The motion was adopted. 

Clauses 1 to 3, the Schedule, the En-
acting Formula and the Long Title 

were added to the Bill. 

Shri Hari Vishnu KamaGh (Hoshan-
gabad): On a point of clarification. 
On the Order Paper for today. there 
is an asterisk at page 2, and a foot-
note to the effect 'Subject to its intro-
duction'. Was there any doub' in re-
gard to the Government Bill that it 
might not be introduced today? Wha~ 

was the purpose of the asterisk? 

Shri Daji (Indore): That was ou~ 
of courtesy to the House. 

Shri HaTi Vishnu Kamath: You can 
always waive the rule, Sir. Usually 
the Appropriation Bill is pass~d on the 
same day on which It is introduced. 
So, why should this asterisk be there! 

Mr. Speaker: That is becausE' the 
consideration motion is contingent 
upon the adoption of the earlier m~ 
tion for leave for introdutcio:l. There-
fore, the asterisk has been put down 
on the Order Paper to indicate that 
the moving of the consideration mo· 
tion depends on the adoption of the 
earlier motion and the introduction of 
the Bill. 

Shri ShahnawRZ Khan: I beg to 
move: 

'That the Bill be passed". 

Mr. Speaker: The question is: 
"That the Bill be passed". 

The motion was adopted. 

·Published in the Gazettee oj India Extroardinary Part II-Section 2, 
dated 16th November, 1962. 

tlntroduced and moved with the recommendation of the President 
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12.34 hrs. 

ELECTRICITY (SUPPLY) AMEND-
MENT BILL 

'lbe Minister of 8 tate ill the Minis-
try of Irrigation and Power (8mi 
A,agesan): On behalf of HafU 
Mohammad Ibrahim, I beg to move: 

"That the Bill further to amend 
the E.ectricity (Supply) Act, 19-18 
be taken into co~sideration.". 

Sir, I would like to take this oppor-
tunity to explain the maL') objective 
of the amendment proposed to be 
effected to the Act through this Bill 
The Electricity (Supply) Act, 1948, 
provides inter alia for the constitution 
of State Electricity Boards lor under-
taking the business of ge.ceration, 
supply and distribution of electricity 
in the State. The erstwhile Govern-
ment of Bombay constituted such a 
board for its State on 1st February, 
1957. The State Government, how-
ever, retained the work of construc-
tio ~ of the Koyna Hydro-Electric 
Project which is being financed bv a 
loan from the International Bank for 
Reconstruction and Development with 
its departmental organisations. The 
intention was to transfer the project 
to the Electricity Board on comple-
tion. Accordingly, the project agree-
ment entered into between the State 
Government and the Bank inter 
alia provided that; as and when the 
facilities included in the project are 
commissioned for operation, the Gov-
ernment of Bombay shall transfer 
them to the Electricity Board (or to 
anv other competent authority consti-
tuted fOr the purpose of operating the 
project), and shall tar.e all steps 
necessary to ensure that such transfer 
is made on terms and conditions which 
will enable Bombay to perform or 
cause to be performed its obligations 
under the project agreement in res-
pect of the project. 

The agreement also p:'ovided that 
the rates for the sale of electricity 
generated by the project would be 
fixed at such levels as would ensure 
that the earnings of the project after 
providing for all operating expenses 

(Supply) Amendment BiLl 
including taxes, adequate depreciation, 
interest and repayment of loa~s and 
advances ascribable to the project, 
allow a reasonable margin for finan-
cing the expansion programme of the 
board. In other words, a commit-
ment was made for charghg :mch a 
rate for supply of electricity from 
the project as would cover not only 
repayment of loans but also yield funda 
for further development. 

The provisions of the Electricity 
(Supply) Act, 1948, as they stand at 
present, do not permit repayment of 
loans of this type from the revenues 
of the board, and hen:e no luch 
amounts can, under the statute, be 
taken into account. in the fixation of 
the rates of supply. Consequently, 
it was felt that an outright transfer oj 
the proj ect to the board under the 
existing provisions of the Act weuld 
not permit compilance .... ith the 
conditions stipulated in the agreement 
with the bank. 

The Advocate-General of Bombay 
advised that the difficulty could be 
overcome by transferring the project 
to the board on lease on terms Rnd 
conditions laid down ill t!le agreement. 
The Ministry of Law and the Atlorney_ 
General of India, howe"er, expressed 
the view that the existing provisions 
of the Act would not permit :he pro-
ject being handed over to the board on 
lease. 

The Bill before the House, haa 
therefore, been designed to am"nd the 
Act to enable the Boards to take such 
projects on lease for operation and 
maintenance. In brief, this 'lme~d­
ment, as I have already stat"d, has 
been found necessary to enable com-
pliance with the agreement entered 
into between the erstwhile Govern-
ment of Bombay and the International 
Bank for Reconstruction and DDvG-
lopment. 

Sir, After the introduction of the 
Bill, the Government of M.harasht~a 
brought to our notice that they "'ould 
like to hand over the Kovna Hvdro-
electric project to its St8t~ Electricity 
Board in parts, as and when the vari-
ous machines therein and the trans-
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[Shri AJagesan] 
mission lines become ready tor com-
mercial use. The Bill as introduced 
did not envisage handing over these 
assets in parts. In view ot the repre-
""ntation received from ~he Govern-
ment of Maharashtra, it has been 
found necessary to slightly modify the 
provisions of this Bill. This amend-
ment will also come up for the con-
sideration of the House. 

With these words, I commend the 
Bill for the consider~tion of the Houae. 

Mr. Speaker: Motion moved: 

"That the Bill further to amend 
the Electricity (Supply) Act, 1948, 
be taken into consideration". 

8hr1 Shivaji Rao S. Deshmukh 
(Parbhani): I wish to give oral notice 
of an amendment to section 20A which 
is n!!wly proposed. 

Mr. Speaker: I do not receive oral 
notices. 

S'lui Shivaji Rao S. Deshmukh: I 
shall put it b writing and send it on 
to you. I hope that I shall be able to 
move it before the discussion starts. 

Mr. Speaker: Now, we are at the 
consideration stage. When we take up 
the clause-by-clause consideration, 
then the hon. Member can remind me. 

Stiri.. U. M. Trivedi (Mandsaur): The 
Statement of Objects and Reasons 
appended to this Bill f,: yo: 

"The loan agreement with l!,e 
Internat;onal Bank provide., • hat 
the rates for the "~~C of e~ectficty 
generated by the pr0jccl wou ld be 
fix2d at such level as would P'l-

sure "'<hat the earnii1g~ from ~he 

operat:on of the pruJect would 
after p~oviding for al! operat :ng 
eXpe!1Se3, including ~2XC'3. adequ;)"'e 
depreciat:on, jntert)~t and repuy-
ment of all loans and an.Y::.nr_'es, 
allow for a reasop..ab;f~ r.ont"ibu-
tion towards the co-;;~ of expansiu'l 
of power facilities of the E;eciTi· 
city Board.". 

Now the manner in which it is con-
templated to be run is nowhere sug-
gested. All these things will not be 
fulfilled. The Minister has not beeD 
able to explain that a situation has 80 
arisen that all these commitments tha' 
are embodided in the agreement are 
not going to be fulfilled or that we 
are apprehensive that they are not 
going to be fulfilled. I would have 
very much liked him to enlighten the 
House on this point as to how he be-
came apprehensive, why this appre-
hension ha, grown, if at all, and if a 
mistake had been committed, how it 
had been committed. 

The other quostion that arises is 
that an amendment to the Electricity 
(Supply) Act is sought. In the Def-
ence of India Act, there are already 
provisions fa" requisitioning outright 
any particular property if it is con-
templated. The Electricity (Supply) 
Act cannot stand in the way of our 
taking such action. So wh,.' has 
it been found necessary to have aa 
amendment to the Electricity (Supply) 
Act? This also has not been explain-
ed. -n tlJe;e days of emergency, we 
might have emergent legis'ation. but 
even snch legislation would require 
consideration. We cannot in a slipshod 
and han\]azard mqnne" bring in legis-
lation for which there is enough scope 
at ot.her p'aces. Wbv should there be 
duplication of legislation in this way? 

I will read out further from the 
statement of objects and reasons: 

"An out and out transfer of the 
project to the Board would involve 
transfo- to the Board of the liabi-
lity of the State Government re-
garding the payment of interest 
and pr:ncipal of the loan. The 
Electricity (Supply) Act does not 
permit such payment from the 
rcvonue, of the Board and hence 
such payment cannot be taken 
into account in tb..e fixation of the 
rate~ of supply". 

I (10 not know how tl:e acquisition 
proceedings in respect of any under-
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taking, it it is formulated, can be pre-
Tented under the Defence of India 
Act. We had requisition of any mem-
ber of these projects and electric 
power houses even du";ng the last 
war. What prevents us from requisi-
tioning them and then making an 
arrangement for leasing them? This 
could have been done by the Govern-
ment of India, instead of throwing the 
burden from the Koyna Hydro-electric 
project to the State of Maharashtra, 
from the State of Maharashtra to the 
Electricity Board and from the 
Electricity Board again to the Maha-
rashtra State, and then making a law 
here. All 'this rigmarole of law-
making is something which is really 
astonishing. 

Then: 

"An outright transfer of the 
project to the Board would, there-
tore, stand in the way of compli-
anCe with the stipulations in the 
loan agreement with the Ban'. 

That again is a question. Why should 
it stand in the way of compliance with 
the stipulation in the loan agreement? 
Have Government found out that the 
Koyna project is not going to under-
take it? Is it thought that the Koyna 
project is entirely a losing COncern or 
they are going to make a heavy loss 
on it'? What have been their grounds 
which have actuated Government to 
come round and make this suggestion 
that we cannot comply with the loan 
agreement made with the International 
Bank? We took the loan, We calculat-
ed everything. We had experts who 
studied this question of electricity to 
be produced. The electricity may be 
supplied at a cheaper rate or at a 
higher rate. All these things are 
.... ithin our hands. Then depreciation, 
taxation, interest, repayment of loan-
all these consideration always weigh 
with every businessman who deals 
with a commercial transaction. All 
these must have been taken into 
consideration. 

In these days of emergency, the 
House is in a mood to give whatever 
)lOwers Government want, but at the 

same time, it does not look nice to 
proceed in this way. To me it looks 
that we are working in a panic. 
There is no reason for working in 
panic. We should apply our mind 
very peacefully and after considera-
tion place measures before the House. 
These measures should not appear to 
be ridiculous. 

The statement of objects and rea-
sons goes on: 

"It is proposed to overcome the 
difficulty by empowerinO" the 
Board to acquire the proj;"t on 
Ie::.:;::". 

Wh", prc'''~nts Government from ac-
quiring it wholesale? I see no reason 
whatsoever. 

Otherwise, there is not much in this 
Bill which is a very simple Bill and 
comprehensive and it gives Govern-
ment all those powers. But I would 
like the Minister to enlighten the 
House as to why this measure has 
~come necessary alld what caused 
apprehension in Government's mind 
necessitating this Bill. 

Shrl Namblar (Tiruchirapalli): I 
also voice the doubts raised by my 
hon. friend, Shri U. M. Trivedi. The 
mere reading of this Bill and the 
explanation given by the Minister 
makes me feel that there is something 
fishy about it. It is not exactly that 
the Minister wants to fill up a legal 
lacuna. It is something more. Why? 
Because there is a contradiction he'"". 
It ,.ays: 

after providing for all c::-e;'a'-
ing expen3es, including taxes, 
adequate depreciation, interest 
and repayment of all loans and 
advances, allow for a reasonable 
contribution towards the cost of 
expansion of power facilities of 
the Electricity Board". 

It has to be provided for. That means 
there mu,t be some money left over 
for the purpoSe Of allowing expansion. 
In the next sentence it is said: 

"An out ".n<i out transfer of the 
prujec' \0 ~,,~ Board would In-
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[SMi Nambiarl 
valve transfer to the Board of the 
liability of the State Government 
regarding the payment of interest 
lind principal of the loan". 

Then comes the liability. If some-
thing is left over as a profit which 
goes towards expansion of the electri-
city in Mahara5htra, why should yoU 
feel that there must be some liability 
which will be made good by the 
revenues of the State, and then say 
that there is no provision as to how 
this liability can be met. Therefore, 
t.'>e advice of the Comptroller General 
had to be sought and the Comptroller, 
the Electricity Board authorities and 
the State of Maharashtra all put to-
gether suggested that there must be 
an amendment to the principal Act. 

So it leaves an impression that there 
Is something fishy. As Shri U. M. 
Trivedi also pointed out, rightly ,is it 
the conception of the authorities that 
this proj ect ;5 going to run at a loss? 
Or d'd the 'nternational Bank stipu-
late that it should be done in such 
IlIld such mar.ner? Therefore, we 
must be told w;,at the prospects of 
Llle running of this particular project 
lire. If we are going to run it at a 
loss, from what fund are we going to 
make good the loss. The whole back-
g'ound may be explained so that we 
may know what exactly is the pur-
poce of this legisl ation. If it is a good 
project, but initially it may incur 
iKlrne loss, we do not mind it; in fact, 
we might get advantage out of it. But 
let us he told. Therefore it requires 
lin explanation at the hands of the 
hon. Minister, so that we may know 
the position under which we are 
proceeding. 

Shri SldvaJi Rao S. Desbmukh: I 
m"st confess that I fail to see any 
reason behind thos Bill. 

As stilted in the Statement of Ob-
jects and Rea,on<, the reason was that 
certain charges or certain liabilities of 
the Koyna project were being made 
chargeable to th" consumers on the 
cost of the current consumed and 

under the ex;sting laws these liabili-
ties could not be chargeable to the 
consumers, and so the purpose of the 
Bill boils down to this that these costs 
will be amalgamated with the cost of 
the current. Thb lays an additional 
burden on the consumers of electricity 
and makes the project uneconomic. 
Besides, it w'l'..lld appear from the 
statement that under the existing law, 
the Bombay State Electricity Board is 
not competen t to pay such charges of 
interest etc., from its own income. If 
that was thp d;fficulty, I fail to under-
stand why the 1>Lnistry did not bring 
forward an amer.dment to the law 
relating to the Electricity Boards, en-
abling them to make payments to-
wards interest. etc. Instead of that, 
the Ministry chose to tack on this 
responsibiiity to the consumer. I may 
be forgiven if I say that this increases 
the burden 0: il',e consumer of electri-
city and thcfefcre constitutes a step 
which is cal~tll~ted to be a restriction 
on the consllmption of electricity, and 
so oppcsed to the expansion pro-
gramme of electricity supply to the 
nation. So, I wish the Minister 
explains why they are amending this 
Act instead ,,1 the law relating to 
electricity "cards. Even at thi3 stage 
they will rl'l well to withdraw this 
Bill and bring :n a suitable amend-
ment of the law relating to electricity 
boards. It Wlil go a long way to help 
enormously the expansion programme 
instead of f?str;o'ing the consumption 
of electricity. f<lld it will also be a 
way out of their present difficulty. 

I wish to point out that certain 
corporations have been licensed to 
supply electricity to consumers in 
Maharashtra State, but because they 
find it uneconomic, because many of 
them are maladministeted, they have 
got worn out machinery etc., they are 
not in a position to supply even the 
existing demand of electricity, not to 
speak of any expansion. Under the 
existing law, these concerns cannot 
be taken over by the Elpctricity Board. 
I will be glad if I am told by the 
Minister that adequate steps will be 
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taken to look into thi~ complaint of 
the Maharashtra Government, and 
that the law will be sufficiently and 
promptly amended to enable the State 
Electricity Board to acquire such 
units which, for whatever reason, 
have failed to supply e1ectr:city to the 
consumers or to achieve the minimum 
standards, as it will help to ease 
electricity scarcity in that State. I 
have given notice of an amendment 
to that effect. 

The bulk of the electricity from the 
Koyna project is going to home con-
sumption, agricultural consumption 
and industrial consulr.ntion. Agricul-
tural consumption in Maharashtra, as 
has already been ad:nitted by all 
quarters, is taxed the h:ghest in India, 
and the cost per unit payable by the 
consumer in Maharashtra is also the 
highest. The presen! measure, in 
effect, will further add to the burden 
of the agricultural consumer and will 
not enable agriculturists to switch 
over to the use of eleotdc pumps, and 
may retard furlher progress in the 
State. I therefcre request the hon. 
Minister to withdraw this Bill and 
instead bring forward &n amendment 
to the law relating to Electricity 
Boards. 

I do not oppose the Bill but 
request him to consider my suggestion. 

ISI'T ~ (~'Tr.r): 'q"~ ~R<i, 
irU f~gr ~ ~ f'" ~f'f¢rn 
(~) ~f"", ~~~~ if; ~ 

'q"T$ ~« ~ ~~ if ~ fffifl 
~:-

"The Electricity (Supply) Act, 
1948 does not permit such pay-
ment from the rev('nues of the 
Board and hE'nce .u~h payment 
cannot be taken into account in 
the fixation of thE' rates of 
supply." 

W'ln"~cwf~~f"'~~ 
~ ~ ~ ~'1(t; if; "r"t ~1f~ ~ ;o;f 

Ifi't~mif;~~~>rf~ 

0fTIIT lflIT ~ ~ ~ I ~ 'In" mf\ 
~f~frn if; ~ <n:: ~'1 <mIT 
~ I 'flIT l!WfT<r I'[?rT ~ if; mr Q,~f'Pr' .f 
frn~1:('I! ~~'1(t;if;;prof~/; 
if; f~ ~ X rril tfu 'q"R Q,'X~'qf~.:.. 
if; f~ ~ 0 'fij- tfu 'In" ~ ~ ~ ~~ •. 
'fli tfu if; ~;q~ ~T ;n;;T <'f"lTRT ~<'"'­
~ ? ~ Wifuor f<A" '1ft ~ ~ a1 ~.;: 
m<:rr ~ ~ f'" ~~'ff~ ~~\: 
~ ~~ ~'In" ~o rrilq~·:· 
'In"~~~~'Ift~rnif;f~ 
~ ;orr <n:: ~.~ orirr ~ if; 00 
~ '1ft 0fTIIT lflIT ~ I ~ itm 'm if 
~~ frrfta ~t at ~ f.., 'I;J'llt t:J;'li' 
l!WfT<r~'t~~~m;orr 

~ ~ ~ f'" ~ ;f.T <rrftrn ~ fu<rr 
;;mr 'flITf<!; '!.\ltf'f?fBcj ~ ~ * 
~~~rr~'In"'SJT~~'3tT 
~'Ift~rnif;~~ 
~·Wr f"" <1T!!T ''PIT ~ I ~ ~:<f iJ ~ 
~~ if; I J'iT'f};;rr(fT ~ I ~ 

'fit;;ft ~ rfTli'f ~ f'" ~f~ 
'1ft '7ll'm ~ ;;fR m:cfT ~ iJ f>rif 
alf", ~ >;ff"l"l> o;rn ~ ~. ~ if; 
f~ ~ ~Wr f"" ;;rr(fT ~ 'flIrf", 
itm ~ mf\ 'f ~ tIT eft f~ ~ 
~ ~ 'flIT lf~ ~ llT'fil'N +i'fT 
~ wnrr ~ ",,{ I 

Shri Iqbal Singh (Ferozepur): At 
far as the application of this amend-
ment to a certain project is concerned, 
I will have no objection, if it is neces-
sitated because of a certain agreement 
betw2en the Government of India and 
the World Bank and because the pro-
ject is going to be transferred to the 
State Electricity Board but if thi. 
provision is to be u.ed' further where' 
the concerns may be run even by 
private companies, it may not be a 
progressive step. 

Moreover, as far as the working of 
these electricity boards I' c~ncerued. 
there are certainly certain project:. 
which the electricity boards d:> note 
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[Shri Iqbal Singh] 
QIldertake hecause they are unecono-
mic, especially the projects in the rural 
areas, where they have also another 
difficulty that there are certain condi-
'hns that if the line is profitable, 
electricity should be sold at such and 
euch terms that we are aiming at. 
There has always been a desire in this 
Bouse and outside that agriculturists 
."ould be provided electricity at 10 
n_p. a unit for their purposes. I do 
Dot think we can give cheap electri-
city when this agreement is executed 
with the World Bank. In future 
agreements we should have this special 
problem in view provision of electri-
city to the agriculturists cheaply, in 
view of our food shortage and other 
things. It is in the interest of the 
community, not in the interest O'f one 
or two Individuals. For the futun·. 
because the World Bank is going to 
aupply about 11 crores of rupees for 
electricity expansion. we should not 
have such type of clau""s in the fu-
ture agreements There are my two 
main objections and I think the hon. 
I4:inister wi.!l think over them. Especi-
ally this provision should not be used 
.... here electricity supplies are done by 
private concerns. They should not 
ask the G<lvernment: please do not 
acquire; take a loan. That may not 
be a progressive step. 

13 hrs. 

Shri Sonavane (Pandharpur): Sir, 
this amendment is as a result of the 
loan received by the State of Maha-
rashtra from the International Bank 
for Recorurtruction and Development. 
The Maharashtra State had to take 
recourse to such a loan because the 
Planning Commission did not come 
forward to give additional resoures for 
the provision of overhead wires, etc., 
to extend electric supply to far oft 
areas and so that State had to take 
recourse to this loan and M a result 
the whole burden would be passed on 
to the consumers. My constituency is 
"to benefit on account of this extension 
and the electorate there had begun to 
apeak that the electria supply shoul~ 
be cheap. But there is a ~ear that It 

would be higher than even thermal 
power. I Wa3 at a loss to know why 
it sh()uld be so. It has dawned upon 
me that it is really so and the fears 
of the electorate are true. I shall be I 

hapPy if the hon. Minister will say 
that they are unfounded. Hydel-
electricity should be cheap and at any 
rate not costlier than the thermal 
power. If the burden on the consu-
mer is reduced, I will be happy. No-
thing should be done to increase the 
burden, particularly in the rural areu 
where the agriculturists want electri-
ci ty far agricltural purposes. If even 
in the beginning they get this shock 
of costlier electricity, mr rural elcct-
rif'.cation nnd agricultural expansion 
programme, will get a set back. 
hope that g0:n·.:~~ing wou~d be d,;!1{' t) 
provid0 el2.t rki ~y cheal> to the r"ra! 
area.:; and to t112 agriculturi::;t.; i~1 

particular. 

Dr. P. S. Desbmukh (Amravati): 
Sir, I have heard the speeches made 
here and I must express my concern 
on behalf of the people who are likely 
to benefit from the Koyna project as 
a result of this Bill. I have not 
studied all the various project3 and 
the burdens they place on the consu-
mers. If there is any precedent of 
the kind it is proposed to be provid-
ed under this Bill, we would have 
been told so. I'f this project i~ alOOle 
to be subjected to this kind of a 
treatment, it is obviously unfair to the . 
State of Maharashtra and those who 
expect to be benefited frOm ths elec-. 
tric supply. I hope the very gOod sug-
gestion made by my hon. friend, Shri 
S. S. Deshmukh, will be considered 
sympathetically. We have often said 
that we want to give a place of im-
portance to agriculture. I asked a per-
tinent question the other day as to 
What the Prime Minister meant by 
saying that agriculture is very import·· 
ant, as important as defence itself. 
This assurance must be supported by 
acts of G<lvernment. I am sorry to say 
that there are not many instances 
where We find agriculture receiving 
that priority and importance and 
sympathetic consideration which the 
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Government poses that it should 
have. Farmers have a big grie-
vance so far as the rates for 
electric supply to agriculture is con-
cerned. I did try my best to even out 
the charges. There has been cer-
tain improvement in some States. But 
all that seems to be taken away by the 
propo;ed amendment In Maharash-
tra in many parts there are no irriga-
tion channels and people have to 
depend upon weUs and electric pumps. 
This has proved very beneficial for 
agricultural production. But the rates 
must be economical; if they are so 
high as to make the pumps unecJno-
mical, you wi Ii be defeating the very 
objecti~:e of securing greater produc-
tion. If some other way is found by 
which the charges to be levied on the 
CO'1SClm''rs in that area are not higher 
it would be g')od. It stands to reason 
that the Mi'listry would not have 
taken the tr ubl~ of bringi"g in this 
Rill if the cCtarges were not to be 
kigher. Evidently, the rates have to be 
higher and therefore, they want to 
protect themselves. So, it is going to 
alfect the farmers and agriculture. 
1 hope the hon. Minister will take all 
these things into consideration. The 
Mahu83htra Government has not got 
many industries in these districts. 
These districts which are going to be 
benefited are the poorest in Mahara-
ehtra. They are in fact famine dis-
tricts. So, it would be very improper 
at this moment to saddle them with 
this. There are several other solutions 
which have been suggested by some 
han. Members. especially my hon. 
friend Shri S. S. Deshmukh SO as to 
allow the Board to hke up the res-
p"nsib;lity of meeting the charges etc. 
if the rates to be ch'argcd are to be 
higher. Shri Deshmukh has also 
"uggested to nationaHSf' those other 
CDn"erns which are not w0rking pro-
perlv· 

Shri Bade: Exemption to a~icul­

turi.¢~~. 

Dr. P. S. Deshmukh: 1 do not want 
any exemption but the charges should 
not be exorbitant. The Maharaahtra 

Government has been chargin&. 
both for irrigation as well as 
other purposes, very high rates 
for electric supply. To add to them 
would be a w~rse thing to do. Giving 
of exemption would probably be diffi-
cult, but the rate should not be high 
and they shOUld be comparable to 
those obtaining in other States where 
electricity is being provided to agricul-
turi·sts. I would urge this very 
strongly. If exempti~n could be given, 
I will be certainly glad but that will 
probably be asking for too much. It 
must also be admitted that in many 
places, the bigger industrialk.-"ts get 
concession, but the ~gricuIturists do 
nJt. 

Shri Bade: I do not mean exemp-
tion 'from electric charges but exemp-
tion from extra charges. 

Dr. P. S. Deshmukh: I agree. That 
is a very sensible suggestion with 
which 1 fully agree. 

Shri Priya Gupta (Katihar): Thia 
amendment to the EJectritcity Supply 
Act is really not desirable in the face 
of the policy followed in respect 01. 
the generation of electricity in the 
country. The point is, the electricity 
generated and the projects which are 
being undertaken are all for agricul-
ture, farming, small scale indust;.::es 
and other development works. 30, the 
question is one of makL'lg available» 
the consumer, the energy of 
electricity at lower rates than other 
costly contrivances such 83 mechanical, 
steam or oil-driven machines which 
would be required as prime movers. It 
is for this reaSOn that the aim is 
always to make electricity available at 
L'1(' kwe,~ rate. In a country which 
is just in the making, \\~hen the pro-
jeC':s r£'Q'Jir~ m0re money and ]oang 
have .;,'t to be incurred. the b~lmt of 
the load and other things ancillary '" 
the capital cost shOUld not be thrust 
on villagers and no more burden 
should be borne by the consU!ner who 
is the poorest in the strata of society. 
In fact if in a particular project Gov-
ernment feels any difficultY,-in thil! 
case, it is the Koyna Hydro Electric 
Project-and if there is any difficulty 
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[Shri Priya Gupta] 
in respect of its transfer to the Elec-
tricity Board, that difficulty should be 
tided over by making extra sanction 
of money from the Planning Depart-
ment of the Central Governmp.nt or 
from the State Government, instead 
of putting pressure on the consumers. 
The moment this amenGment is pas3ed, 
it will be ge:1erally applied allover 
the country, a.1d that will mar the 
inauguntion or inst3.11ation of further 
projects in the country and making 
electricity available to the villages. 

I would submit to the Ministry that 
if the question of payment of 10aIU 
and other things is the only point if 
that is the only object in this respect, 
and if it is decided that the collection 
would not be from the consumers, I 
have got nothing to say. The Gov-
ernment itself, at the Central level or 
at the State level, must bear the 
extra expenditure required for the 
installation or inauguration of any 
project. It is not proper that electri-
city charges received from the consu-
mers should be enhanced for this 
purpose. 

I would only repeat that the hon. 
Minister in charge of irrigation and 
power should kindly think about it 
and desist from moving this Bill. I 
would rather say thqt he should wi:h-
draw it. I say because it will be 
defeating the purposes we have in 
view. We have been crying for elec-
tricity in the coun:ry, a country where 
there is scarcity of water for irrigation 
and other small-scale industries. 
For this reasoo, to make electricity 
popular among the people in the 
vilbges who are very, very poor, elec-
tricity must be made available at 
cheap rates. Even if the cost of gene-
ration is hi"her, there must be some 
premium paid by the Government to 
make eleetricity easily, readily and 
economically available to the agraTian 
popul3tion, whom electricity has not 
yet touched. In all other countries, 
electriCity is being utili.ed to a great 
extent by the agrarian population. 
Here in India, we must mak .. electri-
city ~vailable to the gram panchayats 

and the villages, but it must be remem-
bered that it will be impossible for the 
aga:ian population, at any stage, to 
bear the brunt of the total capital 
cost of the installations, whether 
we borrow . from the International 
Bank for Reconstruction and Deve-
lopment or whether the Govern-
ment itself meets the cost. So I would 
submit that in the greater interests of 
the country which is in the making, 
and as has been pointed out by many 
hon. Members specifically, the position 
of the villagers who are the poorest in 
the land, should be considered. In 
any case, my submission is that this 
amendment should not be a generali-
sation. 

I end wi:h the submission that the 
points and suggestions made during 
this discussion should be considered 
by the Government. 

-n f."lnf Sf~.t (~) 

m<m ~R<r, ~ f,r.r if; mik o;mn 
~ Q:6 ~m it f"lm ~ ~ : 

" .... the earnings from the ope-
ration of the project woul1 
after providing for all opera!;ng 
expenses, including taxes, ade-
quate depreciation, interest and 
repayment of alI loans and ad-
vances, allow for 3. reasonable 
contribution toward9 the cost of 
expansion of power facilities of 
the Electricity Board." 

ll1! m- ani 'f>'T <mr ~ I miT 'q.f ~ 
ftm" ~m ~ : 

"An out and out transfer of the 
project to the Board would in-
volve transfer to the Board of the 
liability of th~ Stat, Government 
regarding the payment of interest 
and principal Jf the loan." 

im ~ ll1! ~ f~ ll1!;;it {i!(i'1~1"1'" 
~ ~ ""'" fu"lfr l'f!!T ~ ~ 'liT ~ 
~ ~ lIT m-~ ;y<f'1'JIC it <R: lIT m 
snmffi~it~ I ~m i!>'t 
~ 'liT ~ If@ w t.'IfT f>I; ~ ~ 
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f~1 q;n 't;r ;;rru;rr 'l1l: firnrif 'fiT lfr 
~~ if; ~ ~ 'f.Tif ~, tN ~, ~ forI:! 
~ 't:t ;;rro,m I ~~ ~ 
,,~ it ~ ~T form fi~r ~ f~ "i:f~ 
or1i if; 3m: ~ +m: ~ ~ ~ij" 
Q,m-c: ;f.t ;;rf.t '1ft ~ ~ ~ I ~~ 

tR<: ~ .,r 'f@ f<'fTslT ~ ~ f~ fifi"m'f 
'fiT 1fI f~., 'fiT m ¢ 'iifIro 

~<rT'ffi"~1 ~m;;;nf~0rr 
~ f~ ~~ro 'liT 'ifr 'tc: ~ 'l1l: U jJ'f;r.r 
lTI "TtT< ~it if; <r.fTli ~11T ~ mit-
~c:'Ii<'iT fifi"m'f if; 3m: 'U ~{ ~ 

+m: <$IT I 

lR'T );[T~'iI ~ ~ f~ ~ f~ ¢ 
~~'t~~,qm'i@~ 

'fTf~ I ~ ~Wr f"" it ~~ +IT ~ 
'f@ ~ 'TllT ~, f~ qm 'f@ ~rl!T I ~ 
Ufr .rr., ~WI<1 ;ij.~ ~ fOflff 'TllT ~ 

~ t:'f ~ ~frnc: W'!i ~ 'lift f~ 
'TllT ~ f~ if; ~ if; f<'lT( f~ 'TllT . 

~ m.: ~ f<'lT( ~ ~f'ffi ifr ~ j~ ,,'fIT 
'tc: 'R fifi"m'f 'f>1 f.r;ri-lr f~ I if(.,..ft<i 

~l't~~f~~Wf.T~<:"~~ 
~ f~ ~'1i~tlit 'liT 'tc: ~;;rro, I if 
~r~~~~~ l;f~ 
'ITc!T ~ f~ fiff'lR': ~ ~ m 
'1ft lfiTfmr 'f>{ f~ 'flIT ~'f.T 'tc: 'R .,1 ~ 
~'l"~ ? 

tl<1 ~'Wm'I' ~ (imT) : ~ 
~Rlf, ;f <fR 'ifn:: ~T'f ~ if; ~ 
mif;f<'lT(~~~1 

~,¥m~~~'liT~ 
rn I!!~T it <rn<r 'ITc!T ~ I .q.'t 00 ~ 
f.I; f~ 'fiT ~c; 'il! ~ ~ ~ ~ ~ 
'{f'iC if; I ~f~ ~ l!~ it f<r?m 
~ 'fiT '!it l{f'iC mf ffi;r 'il! <iil' ~ 
~ffit~ I il<1~~f~~;;ft 
fmf~ ~, ~ l1I"(l'f f~ ~ 'l'R 
f",~ if; f<'lT( ~ ~ ~ 'IT'I<: 'liT 

(a'llTlf tij;1rr ;;rrn; : ~:; :CrT Q;m~ 

'fiT~f~~~,~r'3",,"~~N~ 
t\<r lfTliTf~ +ft ffi 'fTf~ I ~ if; f~m 
m 'PIT'T it, fm .,r 'tit:f it Q;m ., 
~f~f~'fiTf~;jrif;m¢ 

<1'FT) ~ ~~ ~'t Gi I 

\\~T <m'f ~ ~ f~ 't~ m 't ;;ft 
~ irn,w '1ft ~ f.l;t.ff 'fiT f~;jr ~ 
~ ~, ~ if'!> f<m ~ I 
~ ~ ~if f.r;r;jr ~ tf<#t ~ ~ 
om: if; Pw. ~ ~ ~rlf ~, m ~ ~ 
if; Pw. f.r;rm 'I>"r ~., ~, ~ if ~'PfifC 
miMt m.: ;rn ~r ~(~ If:fffil; ~~ 
~ ~r f.r;rm mft ~'f1 if; ~ if 
'if<it ~ I 

i'ro cmro ~ ~ ~ f<6 
f~ if; 'liTlf il m;f 00 ~ f.r;;roiT 
~ ;jff <r.r f.m.;<;r ~rc: ~ 'fTfr.ir I - , 

Wr'IT ~ ~ ~ lrm ~ if; <frtif ~r 
~>c: m 'F<: "G ~ m.: m ~ 
~r f.r;r;jr ~r omi'T ~ I .q.. iTTom 

~fi!;~il~'Ift~~ 
t, ~ l!* ciT ,m '1ft +ft ~Ra if~ 
~ 't ifF!; i'ro 11~ ciT 'liTl1 ~ ~ 

~ ~ ;it ;;mIT ~ I 4' m ~ ~r iTT'l;1f ~ 
fi!; 'f'i; H qfwr I m m;;r crr ~ 
'R ~'j;~ m<IT ~ +ft ~ I ~ 
ft:r~ .q.. ~"f ~ fi!; fiWrr 'fiT 1ft ~ 
00 f.!~ ~ ~ 'F<: ~ m1i 

~ ~ i'ro ~ ~ f~ ~ 
~<r.rfutit~'i;~ 

~~'Rms~'TllT~ I il'rl!ff 
~ ~o 1fI X ~ 'IT'I<: if; ft:r'Z ~ 
i;f ~ ~ ciT ~ ;;mIT ~ fi!; fuf~ 
~ c: if; ~ ~ ;iT ~ ij"fc:firn;c: 
~ if><:: ~ I ~ ~ ~.f ;ffif ~ ~ 
~ <r.r ~ffi ~ ~ 'l'R &~ ~ R;;r;jr 
'j;T~ll"~~1 ~~ii~;ft;r 
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[..n-~f~] 

it~m~~'IiT~'Rw~ 
Wt~~~'IiT~"Ii':it;~ 

..t m ~ fl«;fT ~ 
Shri Gaurl Shanker Kakkar (Fateh-

pur): Sir, my objection to this 
amending Bill is only to this extent 
that this particular project is a State-
sponsored project and now the State 
is willing to give it to the Board. So, 
II the State is not able to run it more 
efficiently, to expect that the Board 
would be doing justice is beyond 
imagination. 

Sir, the apprehension which certain 
hon. Members have expressed is not 
actually specified in this amending 
clause. But, as a result of this amend-
ment having been undertaken, 
naturally, the rates are going to be 
enhanced. The principle should be 
that if there is a certain project 
which the State has undertaken and 
the State is responsible for paying 
the liabilities, interest and loan, then 
the State can be in a position 110 
supply power af a cheaper rate to the 
consumers in comparison to the Board. 

So, by accepting this particular 
amendment it will set an example to 
the other States as well and then a 
State will be able to shirk the 
responsic,ility in this manner by 
giving it to the Board for a particular 
period on lease and thE'n the Board 
will have its own terms. So my 
request is that if there is a particular 
project which has been sponsorl'd by 
the State it would not h" safe to give 
it on ;ease to the Board. It will simply 
lead to enhanc"ment of rates which 
are ultimately payabl~ by the can-
.sum~rs. 

In this respect, Sir, I oppose this 
amendment. But one thing is quite 
definite. Some hon. Member has sug-
gested that this amendment will lead 
to private projects also being under-
taken. Here it is quite clear that it 
relates or it refers to the State only 
and not to pri va t~ projects. I would, 
of course, welcome if the private pra-

jects are also undertaken by the 
Board. But any project of the State 
being given to the Board for a cer-
tain period on lease is a thing which 
cannot be understood easily. 

So, Sir, on that principle, I oppose 
this Bill. 

11ft ~Rm ~<l' (~) 
~~, lfil:;;it ~ ~r{ 
(~) f.O<;r ~~, ~ ~ ~ 
W'li~~~iifum~R> 
m~lfi~m~fW~;mi!;'Vi 

'IiT~~i!;~m~~'R 
..t ;;it ~ U ~ ;:r;r ~ OTlp.r 

<tm f<'rIT ~ I ,,'3 ~ ~ '3'1 ~ 

m: ~: 
"The Electricity (Supply) Act. 

1948, does not pem1it such pay-
ment from the revenwes of the 
Board and hence such payment 
cannot be taken into account in 
the fixation of the rates at 
supply." 

~i!;lfAlfil:~il!;~C!'f;~i!; 

Ifl't if m ~ if@' ~ ~ 'Rf+Iwf 
~U~~~I lT~~il!;;i!"T 
morr~m'IiT~'i{<'f-Worr 

1R~if;~.nmi!;~ 

~~mmorog{~il!;~~ 
~$~~~~.rr;:r;r'IiT 

flrof ~ I ~ f;m ~,f~ ~ m 
'liT 00 l:T ~ ~ ~ "'" ~ ~s i'T'-;' 
~ ~ lff)'fT ~ ~ ~ 7:11 ~T 
~ Cf.T ~~R ~ :;;nft?~ I $,"'( f"u~;-fT 

~ mm 'liT ~ ~,,<f if> W'f''f l.r 
mmofM ~~ <TT ~'"~ 
~ ~ ofM ~ ~ ~ 9-~. ~ il!; 
~ fiRr.lT ~ ~ 'lh: <rl'f 'liT ~ 

fiRI;:rr ~ I 

IT ~ ~ ~ ~ "fT;:;f ~ro'.~ 
lfi", ~ itlii ~ ftf.' ~ i!; ofM iT¥ 
~~~\llR;:r;r'!it~~ 
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ortT flr<:rm ~ " ~ 'fiT ~ ~ "" 
~ ~ I W fuQ: lir~rdt ire ~ 
f.lWr ~ R; ~ f.!;;r.ft ~ ~ 
~ ~ lIT .rmr ~ <:r omft 
~ ~~f~~<:nr~~ 
~ ~ ~ fiI;mr.r i1"'IT ~ 
;:wft ~ I 

*"" m ~ R; ~.,r~ 
'lIfif ~T ~ ~ if <iti ~ ~ r.rm 
~gt~~iti1::rr¥f;;mrr~R;~ 
~ 'f>Jf ~ ~ ~ ~ ~ ~it. 
<fo qo 'R~~ ~~m<:~i\1r 
Ii<lro ~~ ~ ~ ~ ~o i'fo olo 

'R~~~~~'mIT~ I W 
it'tc'i;m&-lit ~;{'~~R; 
~ ~ B' nr <iii "" ~ ft;rm ~ 
'fi't~ll'Tm~,,";;iT~~'IiT 
~,~~~~ ~~;f'ti 

~~~~~ I lrtT~R~R; 
w~~;;iT ~ ~T ~ ~ru ;;iT 
1~flr<:rm~~B'~~ ~ 
~I ~iR"~~~~ 
f<r;m: i'f m ;;rTlf R; 'tR; m.rr it; ~ 
~ 't ~ ,hIT llR R;m ~ W fuQ: 
~ 'lit f.r;;AT ~ ~ ~ w ron-
~ I ';rr;p;rm m ~ i\1r ~ m 
'R >lkTOr 'mIT ~? ~ ~ ~ 
..rm <r¥ mr.r ~, <f o;r:R ~ 'R'rT 
~~,~~~~~~ 
""AT ~ ~, 1!fI1"<: ~ fuQ: ~ 
fit;;p;ft ~ ~ B' ~ ~ W f.!;;r.ft ~ 
1.[T ;;w, ~ ~ ~ mm it; 3m: qTm 
~I 

~lir ~1f if ~ w-rr @' 'fiW!T 
t I lrtT cIT ~ f~ ~ R; ~T "!IlJ<'f 
~tt ~~~~~~­
~~~~~~~. 
~ 'f>Jf~~~1 ~:j;) 
W ~ ~ ~ i1"'IT ~r ~ I 

Shri Alagesa.n: Sir, :his is such an 
innocent Bill that 1 never imagined 
that hon. Membecs would read in so 
many suspicions and misapprehensions 
into this very simple B'll. This has 
been necessitated only by certain 
le~al difficulties. At l"e time this 
agreement was entered into between 
the erstwhile Government of Bombay 
and the Internatienal Bank for Re-
construction and Deve lop~ent, it Wall 
thought that there "houlj be no difli-
culty and the ditfiGulty "rOSe later in 
the interpretatioE of the Electricity 
Supply Act. The agr~ment provided 
that this project as and when com-
missioned should be transferred to the 
Electricity Board. n.at iF one of the 
clauses of the agre"ment. It also 
provided as to how the rates etl'. 
should be fixed and how it should be 
possible to leave someth'ng for the 
purpose of further dpvelopment also. 

Now, Sir, it was assumed at that 
time that it should bf pu"~ible for the 
Bombay Government or the Maha-
rashtra Governrncnt t:'J c:.:r':'ct a trans-
fer of this project to t"eir own 
Electricity Board. BUl th~n, when we 
consulted legal o"'nio,, on 'hi, matter, 
we were told that 't is not pr,ssib1e 
to effect an out and out trans'er to 
the Electcicity Board; it ran bc done 
only by effecting a ,ease. This was 
the opinion of ,be Advoc.te G._neral 
of Bombay. Thereupon, we were told 
b,' our Law MincsII;' and the 1'.II(\r-
n~y-General of ,,,dia !.lal the transfer-
ring of the proj ~rl on k~se to the 
Board cannot be done undor the pre-
sent scheme of the Act. The whole 
scheme of the present Act does not 
permit such a course to be adopted by 
the Government of Maharashtra. 
Hence. it was fOU':1d neCe3Sary that this 
Act should be amended. It can be 
transferred by the Government on 
lease to the Electricity Board only a 
by a specific proYision which has to 
be added to the Act: otherwise, it is 
not possible That is the whole back-
ground of this Bill. 

One hon. Member ~aid that In view 
of the present emergency the whole 
thlng can be taken over under the 
Defence of India Act. Th"re Is no 
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[Shri Alagesan] 
question of an emergency in this. It 
is in the Jine of ordinary development 
of electricity in this country. To see 
that this is done, this agreement was 
entered into in the year 1959. It pro-
vides far an amortisation schedule. 
The repayment is spread over a per,iod 
of 20 years beginning from the year 
1965 anti ending in the year 1984. So, 
in order to give effect to the provisions 
that were put into this agreement and 
to do it in a way which will hcilitale 
that, this Bill has been brought for-
ward. 

It was said that it would have been 
absolutely unnecessary for the Gov-
ernment of Bombay to go to the Inter-
national Bank for this loan if the Gov_ 
ernment of India or the Planning 
Commission had advanced a loan to 
the Government of Bombay. Some 
hon. Member suggested that. Actually, 
the loan that has been advanced by 
the Government of India to the Gov-
ernment of Maharashtra for the first 
stage upto the end of June comes to 
Rs. 32.58 crores. This is a continuing 
project. The project was taken up 
some years ago. T:le first unit of 60 
megawatts was commissioned in May 
this year. After four months, that is, 
in the month of September another 
unit which is capable of generating 60 
megawatts of electricity was commis-
sioned. A third unit will be commis-
~i"ned before the close of the present 
financial vear. The fourth unit will 
come next year. There is also a 
second stage wherein we are going to 
put up four unit. each of which will 
generate 75 magawatts of elecericity. 
'00, this is a continuing scheme. 

I should here pay a tribute to the 
engineers who are there on this job. 
It is a very, very special type of cons-
truction which has to be done a!] in 
the bowels of the hills. So, I should 
pay a tribute to the engineers concern-
ed for the very efficient manner in 
which they have prosecuted this pro-
ject. When we get full power gene-
nted from this project it will go a 
grea t. way in affording relief and will 

provide electricity both for agriculture 
and industry in the State of Maharash-
tra. 

Many hon. Members very rightly 
pleaded that the object of production 
and generation of electricLy should be 
to help the agriculturist in increasing 
food production and also, of course, to 
help the industrialisation of the coun-
try. That is the very object with 
which this project had been under-
taken and is being, I should say, very 
efficiently prosecuted. 

Doubts were raised that because of 
this particular amendment it may so 
happen that the rates would be unduly 
raised. That was the fear in the minds 
of han. Members. If you look into the 
present Act, you will find that section 
67 of the Electricity Supply Act, 1948 
provide, that after meeting varions 
charges,-

"the balance remaining, one half 
in the reduction of tariffs or for 
such other purposes beneficial to 
electrical development in the State, 
as the Board may think fit, and the 
remaining one half to the Consoli-
dated Fund of the State." 

whatever balance remains after dis-
charging all obligations and liabilities 
wi!] be shared equally by the Electri-
city Board concerned and the Stale 
Government which will again be 
ploughed back for further expansion 
as is the intention of the Act. 

At this stage of our development, 
specially in the field of generation of 
electricity, it should not be the conten-
tion of anybody that this industry of 
generation of electricity should not 
produce profits. In fact, if I remember 
arigh t, the Third Plan has taken credit 
for about Rs. 500 crores which all the 
public sector industries have to contri-
bute towards further development 
expenditure and I should like to sub-
mit that the electricity industry &Iso 
should play its own part and make its 
own contribution. In fact, there should 
not be any objection to the industry 
fixing the rates in such a man"er that 
it will be left with something more 
for its own expansion. 
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It W's also men:ioned by some hon. 
Kembers who come from the State ot 
Manaush.ra that already the rates at 
which electricity is supplied to agri-
culturists are a bit high and ooe hon. 
Member said that they are the h;ghest. 
If I remember aright, the rate is not 
the highest. There are certain States 
which, I think, charge more and there 
are, of course, certain other States 
which charge less. Once you go into 
the question of supplying electricity 
to the rural areas for agricultural pur-
poses yoU will see that the quantum 
that is consumed is very little and you 
have to take even this little quantum 
of electricLy over very long distanCES 
for which you have to lay transmis-
sion lines which cost a great deal. In 
fact, in the caSe of certain projects, I 
think, the cost of transmission lmes 
comes to a sizable percentage of the 
cost of the whole project. All these 
things have to be taken into consi-
derntlOn. In fact, we wrote to the 
various State Governments that the 
rates for the supply of electricity 
for agricultural purposes in rural 
areas s~ould be brought down. 
We had a l'ong correspondence with 
the various State Governments over 
this and everyone of the State Gov-
ernments pleaded that it was not 
possible to bring down their rates of 
supply under the present cir~um­

stances because they intended to 
expand further rural electrification. 

When we say that the rates should 
be reduced or should be kept at a 
certain level we should not 1'o~get 

that there are many areas still 
without rural electrification. If you 
take the country as a whole, I should 
any, we have only touched the fringe 
of the prob·em. There are many 
areas still left which We should 
serve effectively. So, if We go on 
cutting down the rates of supplv, it 
will nDt be possible to expand 
further. By thi, we may benefit 
thOSe who are already getting the 
supply, but if we want to reach out 
and supply electricity to a larger 
number of villages which are yet not 
connected with electricity, We will 

have to fix our rates in such a way 
that the industry certain yearns a 
little more which will be utilised for 
further expansion of electricity. So, 
there should be no quarrel 'on that 
account, I should think. But I should 
like to aUay the fears of hon. 
Members that is, that the rates of 
supply will be further put up because 
this amendment which we are now 
proposing to effect to the Act. That 
will not be the case. I do not think 
that because 'of this amendment the 
rates of supply of e ectricity are 
going to be increased in any manner. 
I think, that should sabfy han. 
Members who expressed a doubt that 
this will go to inflate the cost elf 
electricity supply. 

Shri Sonavane: When there is 
provi ,ion in the . Act for the supply 
of electricity where was the necessity 
\:)f providing in the loan agreement 
the rate3 for sale of electricity 
generated by this project? 

8hri Bade: One question, Sir. 

Mr. Speaker: Let him answer. 

Shri Bade: He has not put the 
actual question. 

Mr. Speaker: For him he has put 
the que3tion. Another hon. Member 
says that he has not put the question. 

8hri Alagesan: have said to 
begin with that when this agreement 
was entered into, this legal difficulty 
was not foreseen. We thought that it 
sh'ould be possible for the Govern-
ment to transfer this project to the 
E ectricity Board and the rates alsO 
mav be so fixed as to honour all the 
prdvisions that haVe been put into 
the agreement. But, when it was 
considered at the legal level, it was 
pointed out that it is not p03sible to 
d'o so. It is for that purpose we are 
bringing this amendment. I have 
said this at the beginning. 

Shri Bade: I have got this diffi-
culty that in the amendment of the 
Bill, it is said, 'including terms :md 
conditions relating to the operation 
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[Shri Bade] 
and maintenance of the project, that 
is, there will be a rate according to 
the Electricity Act plus expenses. The 
word 'including' is more dangerous. 
My objection is whether you are 
going to levy more taxes over and 
above those which are the usual 
charges according to the ElectricIty 
Act. That is the difficulty becaUJ!e 
the word 'including' is there. 

Shri Sonavane: Does it not tanta-
mount to amending the provisIOn 
of the Act itself? 

Sh1'l Alagesan: It is purely a 
legal difficulty. There is no other 
difficulty. As I said, two units have 
already been commissioned. The 
Maharashtra Government wants to 
transfer the working of these two 
units to the Electricity board straight-
away. There are other units which 
are yet to be constructed and to be 
put into commission. They will be 
tran' fcred as and when they are 
ready for commercial operation. 

Mr. Speaker: The only apprehen-
sion expressed on all sides was whe-
ther there is any hidden or covered 
intention to enable the State Go-;ern-
ment to enhance the rate that is beinl 
oharged from the farmers. '!'hat doubt 
and suspicion should be removed. 

Shrl AJagesan: I may assure the 
Hn'!;' 4~:lt :f th~T'e is any enhance .. 
ment of rat"8. I do not think it will 
be due to this amendment. Certainly, 
even now, the Governments are free 
to en"ance the rates for industries 
and for agricu]t',~al purposes. If 'lOU 
look at the various rates that are 
char.!(ed for various purposes by the 
'S~te Government, they difTer. 

Mr. Sp"aker: The present amend-
ment has not any such intention? 

Sbri Alagesan: The present amend-
ment has no such intention. 

Mr. Speaker: That is right. 

Sltri !\I~esan: I hope this will be 
·acceptable. 

Mr. Speaker: The question is: 

"That the Bi!l further to amend 
the Electricity (Supply) Act, 1948, 
be taken into consideration.· 

The motion was adopted. 

1I1r. Speaker: The question is: 

"That clause 2 stand part of the 
BilL" 

Shrl Alagesan: I beg to nove: 

Page 1, for lines 7 to 14, substitute---

POWeT to acquiTe projects, etc. on lease 

20A Without prejudice to the 
generality of the power of the 
Board to acquire any property, 
the Board may acquire from the 
State Government on lease anY' 
project relating to the generatiDn 
of electricity and all transmissi')n 
lines and other works con!lected 
with such project or any part of 
such project, transmission lines 
or other works On such terms and 
conditions, including terms and 
conditions relating to the operatirm 
and maintenance thereof as may 
be agreed upon between the State 
Government and the Board." 

Mr. Speaker: He might explain the 
necessity for it. 

Shri Alagesan: In my opening 
speech itself, I explained why it hal! 
been found necessary to make this 
amendment. When we introduced the 
Bill, we thought the whole thing will 
be transferred when completed. Now, 
the Maharashtra Governm(!nt has ex-
pressed a desire that they will tran&-
tel' even in parts. It is practicable. 
Two units can be Immediately taken 
over by the State Electricity Board and 
operated and rUn. So, we have only 
said a part of the project also can be 
transferred. That is the only object 
of this amendment. 

Sbri Bade: My objection to thi. ill, 
even though the han. Minister bas 
given a reply, he has not given 81l 
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aswrance that there will be n J en-
hancement of the charges. 

lUr. Speaker: He has given the 
assurance that if there is any enhance-
ment. it wou'd not be due to this 
amendment. Otherwise, how can he 
give an assurance, if the States have 
powers ... 

8hri Bade: My difficulty is, this is 
vpr~l ambiguous. Because, under the 
Motor Vehicles Act, they ~harge motor 
taxes plus passenger tax. They say 
that it is not due to this Act. Here in 
this case also. 

Mr. Speaker: He can ask his col-
leagues in the State Legislative Assem-
bly to take that point up there. 

Shri Sonavane: I want to know 
what rate would be charged to the con-
sumers as a result of this. 

Mr. Speaker: The State can :mswer. 

Shri Sonavane: 
lightened. 

should b" en-

'Ur. Speaker: Ordere, order. This 
question should be put to the State 
authorities. How can he say that a 
particular State would charge this rate 
from the farmer? 

Shri Sonavane: Electricity is al-
ready being supplied. He must be hav-
ing this information before him. 

Mr. SpMJ,.~r· T' tomorrow the State 
er,'-.ances. ·,','ho will be responsible? 

Shri Sonavane: The present position 
wi!] be known. In comparison with 
the rate charged in others. whether 
this rate is higher: that would be 
known from rates in other States. 

Mr. Speaker: He has said that it is 
higher though not the highest. He has 
said so. 

Shri 8onavane: In the present case. 
We are anxious because, Jny --onsti-
tuency will be benefiJted. They will 
be cbarging much more. 
2102 (Ai) LS-5. 

Mr. Speaker: He must know best 
what rate is being cbarged. He again 
and again says that it is his c'JUsti-
tuency. He must know. I d:> not 
appreciate the point. 

Silri Bad'": By the passing rf this 
Act. this disease will spread to all 
States. 

Mr. Speaker: What can I do? He 
can veto it. He can reject it. What 
else can I do? 

Shri Bade: This word 'including' 
should not be there. 

Mr. Speaker: He ought tG have 
given an amendment. Why was be 
lazy? He never worried "bout it. To-
day, he has learnt that there is the 
word 'including'. 

Shri Bade: Without the amen:l.ment, 
th2 Government can do it. 

Mr. Speaker: It would be my diffi-
culty. The Government might accept 
the suggestion. How can I take up his 
projXlsition unless he gives some 
amendment! 

Shri Sonavane: Let the h~n. Minis-
ter give us some information. 

Mr. Speaker: He comes from that 
constituency. He knows it best. 

The question is: 

Page 1, for lines 7 to 14, substitute-
Pov,'"er to acquire projects, etc. on lease. 

20A. Without prejudice to the 
generality of the power of the 
BO,ard to acquire any property, 
the Board may acquire from the 
State Government on lease any 
project relating to the generatiDn 
of electricity and all transmission 
lines and other works ,onnected 
with such project or any part of 
such project, transmission lines 
or other works On such terms and 
conditions. including terms and 
conditions relating to the operation 
and maintenance thereof as may 
be agreed upon between the State 
Government and the Board." 

The motion was adopted. 
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Mr. Speaker: The question is: 

"That clause 2, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 2, as amended, was added to 
the Bill. 

Mr. Speaker: The question is: 

''That clause 1, the Enacting F'lr-
mula and the long Tilte stand part 
of the Bill." 

The motion was adopted. 

Clause 1, the Enacting Formula and 
the Long Title were added to 

the B:It. 

Shri Alagesan: I beg to move: 

"That the Bill, as amended, be 
pused.-

Mr. Speaker: The question is: 

''That the Bill, as amended, b" 
passed." 

The motion was adopted. 

13.48 hrs. 

COMPANIES (AMENDMENT) BILL 

The Minister of Commerce and In-
dustry (Shri K. C. Reddy): Mr. 
Speaker, I ·beg to move: 

"That the Bill further to amend 
the Companies Act, 1956, be 
taken into consideration." 

As the House is aware. this Bill was 
introduced in this House a few days 
ago, that is on the 13th. This Bill 
seeks to replace with a m'nor addi-
tion, the Ordinance that was issued on 
the 3rd of this month with a view to 
enabllng the Boards of Directors of 
companies. both public and private, 
to make without delay generous con-
tributions to the national Defence 
Fund. or any similar fund approved by 

the Central Government for the pur-
pose of national defence, uninhibited 
either by the limits and conditions. 
imposed by section 293 (1) (e) of the 
Companic3 Act or by their own 
memoranda andjDr articles of asso-
ciation. 

13.49 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 

This section of the Companies Act. 
provides that the Boards of Directors 
of a public company or of a private 
company, which is a subsidiary of a 
public company. may contribute te> 
charitable and other funds not direct-
ly relating to the business of the com-
pany Or the welfare of its employees, 
any amount not exC'eeding in aggre-
gate, Rs. 25.000 or liive per cent of its 
average net profits during the 
preceding three years. If the Board 
wishc-s to £'xce~d this limit, it must 
obtain thl' consent of the company in 
a general body meeting. The general 
meeting of a compan~' can however 
be called only by giving not less than 
21 days clear notice. Thus, the con-
vening and holding of a general 
meeting of a public company 
necessarily cnta:ls time and expense. 
In the case of private companies also 
which are not subsidiaries of publ'c 
compan;es. although the above-men-
tioned statutory restrictions regarding 
contr:butions to charitable and other 
funds do not apply, it may not be 
possible for ma.ny such comp:;.nie;.; to 
make such contribution in view of the 
provisions of their memorandum or 
articles of association. In the context 
of the aggress;on b.'i China on our 
country and the need to mobilise all 
the available resources to combat 
such aggression. and with a view to 
swelling the National Defence Fund 
which has been created by Govern-
ment, it was considered that com-
panies whiCh m;ght like to make 
generous contributions to the fund in 
exces, of the limits imposed by sec-
tion 293 (1) (e) of the Companies 
Aet or irrespective of the prov;som 
in their memoranda and articles of 
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association should be enabled to do so 
without their having to call a meeting 
of the general body of shareholders 
fOr this purpose. 

In fact. this is being done at the 
request of SDme 'Of the companies 
themselves, that is, this amendment. 
The managements of several com-
panies and also some prominent 
Chambers Of CDmmerce in this coun-
try represented to Government the 
need for a suitable amendment to 
section 293 (1) (e) sO as to facilitate 
such contributions without delay. 
Government considered this matter 
carefully and felt that an amendment 
to the sectiDn was necessary if the 
boards of directors of companies 
themselves were to be authorised to 
make contributions to the National 
Defence Fund or any other fund ap-
proved by the Central Government 
for the purpose of national defence 
without any limit and without 'Obtain-
ing the sanction of the company in 
general meeting. As the matter was 
considered urgent, and the amending 
legislation would necessarily have en-
tailed delay, Government promulgated 
an Ordinance as has already been 
stated by me earlier. 

The amendment to the Companies 
Act, which the Bill seeks to effect is 
by W<ly of introducing a new provi-
sion, namely section 293B empower-
ing the board of directors of any com-
pany to contribute such amount as it 
thinks fit to the National Defence 
Fund or any other fund approved by 
the Central Government for the pur-
pose of national defence. not with-
standing anything contained in sec-
tions 293 and 293A or in the memo-
randa Or articles of ass'Ociation Or any 
other instrument relating to the com-
pany. 

Provision has also been made--this 
is the minor addition that I have re-
ferred to in the course of my earlier 
remarks-in sub-section (2) of the 
proposed new section 293B for the 
specific disclosure of such contribu-
tions in the profit and loss statements 

of companies making the contribu-
tions, so that the shareholders may 
knOw what has happened without 
their knowledge. 

Sub-clause (2) of clause 1 of the 
Bill makes it clear that the provisions 
of the proposed new section 293B 
will remain in force only for the dura-
tion of the present national emer-
gency. 

In view of the tremendous enthu-
siasm shown by all sections Of the 
peDple in building up the national 
effort to meet the present emergency 
and in strengthening the hands of 
Government, I have little doubt that. 
this Bill wi!] find ready and unani-
mous acceptance by the House. 

Sir, I move. 

Mr. Deputy-Speaker: Motion moved. 

"That the Bill further to amend-
the Companies Act, 1956, be taken 
into cons:deration". 

Shri S. M. Banerjee (Kanpur): 
welcome this Bill and I hope that 
after this Bill is passed and it 
becomes an Act, there will be huge 
contributions from the vraious com-
panies, and I am sure that the coun try 
will get a large amount in the 
National Defence Fund. 

I have very carefullv read t:le 
"ery small and welcome - Bill before 
the House, and I find that under the 
proposed new section 293B, the 
board of directors of any company 
may, notwithstanding anything O'on-
tained in sections 293 and 293A or in 
the memorandum, artic:es or any 
other instrument relating to the com-
pany, contribute such amount as it 
thinks fit to the National Defence 
Fund or any other Fund approved by 
the Central Government for the 
purp'ose iJf national defence. 

During the course of the 
on the situation which 
fortunately arisen due 
aggression and invasion 

discus~i l ~J. 

has un-
to tne 

of the 
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[Shri S. M. Banerjee] 
Chinese. I made a suggestion that the 
mill owners or the various com-
panies, whether they are private 
ccmpanies or public c'ompanies 
according to the definition of the 
law. should contribute at least 50 
per cent of their profits. My sugges-
tic.n was that Government should 
examine the balance-sheets for the 
years 1961 and 1962 of these com-
panies and make an appeal to them 
'on the basis of the Prime Ministe:r's 
appeal that they should contribute 50 
per cent of the profits shown in t:1e 
balance-sheets to the National 
Defence Fund. I would repeat th3\ 
this appeal shouid be made, and it 
should not be left entirely to th" 
sweet wishes of the companies. I do 
not attribute any motives. At this 
time 'of emergency, I am glad t:,at 
all those capitalists, whom we have 
criticised in this House or outside, 
have come forward themselves, and 
so, there is a sincere desire on their 
part to help the country in fighting 
the foreign aggression. That is very 
good. 

But I find that certain big com-
panies-I do n'ot want to name them 
-'Nhich contributed nearly Rs. 27 
lakhs to the election fund have con-
tributed only Rs. 25 lakhs to the 
~2.tional Defence Fund. So, I fed 
that this may not be fair. We belong-
ing to the unions of worker~ \';hether 
in the public sector or the private 
sector have made a fervent appea, on 
the basis of the Prime Minister's 
appeal to all those workers who are 
getting even less ih~n hS. 100 a 
month to contribu~e en\..' day's sa1ary, 
salary meaning I;: c net sabry and 
all the allowance,; w:l;~h come tl) 
nearly Rs. 7 or 8 cr ut least Rs. 5,50, 
to the National D." .nee Fund. Apart 
from that. we j,';~ r'cqueslcd the 
v .... orkers. and thrJ.lgl"i. thcn1 their 
wives, sisters and mother3 to dC!I-'<..e 
one ornameRt at least to the Nal.onal 
Defence Fund. As you kn· \':, the 
middle class families or those fanuliel 
which belong to the down-trodden 
ordinary working class have n'o orna-

lnents practically, but still I have 
seen in places like Kanpur etc. tnat 
wherever I went, when I made an 
appeal to them, they contr'buted 
whatever thcy had, to the Natwnal 
Defence Fund. 

So, it is necessary that no discre-
tion should be give!) to thoe·ce com-
panies. I know that they may be 
paying more than 50 ppr cen: of 
their profits, But it is high Lme that 
in the iarger interests of the CGhntry, 
in order to mobilise our reS'o urces 
for the defence of our Motherl~l!u, 
at ! cast 50 per cent of thei" prufits 
must come to the National Defence 
Fund. If the country survi"fS this 
aggression they will have much mOl e 
profits in the near future. But toriay 
the time has come when everybody 
has -to give and give hi::; be8t i:l ~:H! 
larger interests of the country ""d in 
defence of Our Motherland. 

I may quote here an inst ... r.c:c to 
show how the workers have contri-
buted to the National Defc".cc Fl'!ld. 
Aiter the Sampurnana:lc! A'.V<:!fC, .:,il 
the textile w'orkers in KJ.:"tPUl gat 
five holid~ys. One of those holidays 
was on DiwaL, on the 28th O(,ooor, 
1962. The workers U1Kll):mC:i..,:::ly 

under the leadership of the SIo':i, MIll 
Mazdoor Sabha and othc, uniolls 
representing the workers d~cided :!1at 
they wou:d work on the Diwail d2Y, 
that is, the 28th of October 1962, 
and they would contribute their 
wages for that day to 1he Xaticnal 
Defence Fund, The wages c.mc to 
about Rs. 2 or 2~ lakhs. That i, ·,.he 
response from the workns to the 
Prime Minister's call. The Diwali 
holiday was the first holiday wldeh 
was available to them after the 
Sampurnannand Award, and they 
worked for the full day on the Diwali 
day and they contributed whatever 
they earned on that day to the 
National Defence Fund. This was the 
first holiday which was given to them 
after the award; otherwise, they were 
not entitled to any wage on any 
holiday. But the millowners of 
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Kanpur have not even ratified that, 
and that money is still not being 
paid. 

When the workers a; c paying so 
muoh of the wages which they have 
earned after hard toil I am sure 
that all the mill owners should 
contribute at least 50 per cent of 
their profits. 

I would also take this opportunity 
of requesting through this Houce all 
thOS2 companies which have !',.,::'~ i'1.lid 
thea' income-tax arrears to pay 
those a,rears soon. They should not 
only pay some amount LO the 
National Defence Fund but they should 
also pay these income-tax arre:.rs, 
especially since -.V2 are short uf 
mon!.'y now. The col"ectiop~ to the 
National Defence Fund hardly amount 
to Rs. 2-~ crores today; at best, it 
may be only Rs. 3 crores. But we 
have been told in this House by the 
hO:1. Finance Minister that the 
effective arrears of income-tax come 
to about Rs. 131 crores. Is it not 
high time for us to reque't our 
brethren who are equally good 
nationalists to pay their inCOn1E:-tax 
arrears and thus help the COi.lllti."}'? 

After a'l, the country cann'ot afford 
to lose this sum of Rs. 131 crnres. 
This sum represents only the effective 
arrears; if we take the non-effective 
ar:'ears it would corne to more them 
about Its. 200 crores. So, Rs. 131 
crores of income-tax. and about fis. 6 
to 7 crores of gift tax, and then an 
equal amount of other taxes such us 
wealth tax etc. should he paid 
without delay. 

Further, in every State, there is a 
huge arrear of sales tax. In my consti-
tuency of Kanpur itself, I know that 
the arrears amount to ahout Rs. 21 
lakhs. Income tax-how much? It is 
Rs. 2'98 crores, It was Rs. 4'98 crores. 
Thanks to the mill owners and to the 
people of Kanpur, they paid their 
arrears and it has now come down to 
Rs. 2'78 crores or Rs. 2'98 crores. This 
is an occasion when everyone should 
pay whatever he can to the fund, I 

am sure the companies will react very 
favourably to this measure. 

14 hrs. 

I expect more production. Where 
we have a mixed economy, more pro-
duction always means more profits. 
We are asking the workers to work 
more and I am sure the profit wiil be 
more. Such being the case, they 
shOUld give at least 50 per cent of the 
profit to the National Defence Fund. 

I and some other Members of this 
House-seven of them-issued an ap-
peal to fa thers and mothers of this 
country to donate their sons at the 
feet of the Prime Minister for the 
d~ff'nce of the country_ What a 
response we got? The companies are 
expected to pay only money. I would, 
with your permission, read a letter I 
received from a poor sepoy. He is 
Shri J. T. Ghatge, Central EKcise 
Office. Nipani, Belgaum. It is in 
Mysore State. The hon. Minister 
must ·be knowing. He writes: 

"In response to your appeal for 
'putra dana', I intend to dedicate 
the services of mv two sons parti-
cularised below i~ defence of the 
motherland against the a.ggressor. 
I particularlv feel that this dedi-
cation be accepted on the auspici-
0113 occasion of the Prime Min-
ister's birthday falling on 14th 
November, 1962. Kindly arrange 
for the acceptance of the offer and 
oblige. I would also be grateful 
to hear from you the place and the 
time at which they should re-
port". 

We are the two sons? Ramdas J. 
Ghatge, aged 14 years and Aroon-
kumar J. Ghatge, aged 12 years. This 
is the sentiment shown by an ordi-
nary sepoy from Mysore. Then there 
is a letter from Nagpur, another from 
Bengal. I have received so many 
letters. One retired conservator, Shri 
K. C. Ray has written .... 

Mr. Deputy-Speaker: We are con-
cerned with companies here. 
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Shri S. M. Banerjee: When they are 
offering their sons, I feel the mill-
owners must offer at least 50 per cent 
of their profits to the National De-
fence Fund. I am sure they will do 
so. 

Shri D. N. Tiwary (Gopalganj): 
welcome this measure which is an 
amendment to the Companies Act. 
While speaking on the Resolution 
moved by the Prime Minister, I had 
said that the enthusiasm in the coun-
try has gone so far as to make the 
poor contribute everything they have. 
The rich are not contributing to that 
extent. So I welcome this chance 
given to them so that they may not 
take shelter under the original Act 
for contributing less. They should 
come forward with their maximum 
contributions. 

When they contribute, it is not their 
own money but the money of share-
holders. The shareholders have no 
objection in contributing the maximum 
amount possible. 

My hon. friend, Shri S. M. Baner-
jee remarked that so much of income-
tax is due. That is due legally. Fac-
tually much more is due Every year 
Rs. 50 crores or more are kept back 
or not disclosed. The income on this 
score, they have made since these 15 
years of independence would be 
about Rs. 700-800 crores. That money 
has gone for the benefit of the com-
pany owners and managements. They 
should not grudge contributing at this 
juncture for the defence of the coun-
try. If the Chinese come, whatever 
they have will be gone and ~hey will 
not reap any benefit from the wealth 
they have noW. So they must come 
forward with as liberal contributions 
as possible. As regards the sugges-
tions that it should be 50 per cent, I 
would say that is nothing. They 
should contribute more. Some mini-
mum should be laid down below which 
nobody should go. 

We have seen these few days that 
every party and every organisation is 

moving about collecting funds, gold 
etc. for the defence of the country. 
The appeal for putra dan is also evok-
ing a good response. Shri Banerjee 
read out a letter from a father donat-
ing his two sons. We in the Congress 
Party have assured the Prime Min-
ister on his birthday that everyone 
of Us is ready to contribute or give his 
sons as putra dan for this fight. No 
effort will be spared from my Party 
to contributing anything we have for 
the defence of the country. 

Whatever percentage the Minister 
may fix, I would request him to move 
round the country and appeal to every 
industrialist and management to con-
tribute the utmost they can. Contri-
bution of Rs. 25 lakhs from a big mag-
nate is not enough. As remarked by 
Shri Banerjee, they have given more 
to parties for the elecbons. This is 
more important than elections. This is 
for our very existence. the defence of 
the country. So they should not lag 
behind. 

Shri Umanath (Pudukkottai): 
rise to support this Bill on behalf of 
the Communist Group in Parliament. 
We had objected to companies contri-
buting to political party funds. but 
we are supporting this measure be-
catL"e it will augment the National De-
fence Fund and that too without any 
ceiling. 

If we look at this matter from the 
standpoint of the enormity of the 
task facing us, namely, the question 
of driving out the Chinese aggressors, 
this measure is inadequate. During 
the past three weeks, new problems 
have arising having a bearing on in-
dustrialists' contribution. Millions of 
workers are coming forward to pay 
one day's wage and for that purpose 
they are going to work one day extra. 
On that day, he works only for na-
tional defence and nothing else. 
When he gives that day's wage, the 
additional profit of that day as a result 
of the additional production, is still 
going to the bank account of the indus-
trialist. That is not justified, because 
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if I work 1)n a particular Sunday 
and if I work only for the defence 
fund, the profit of that day's produc-
tion must naturally find its way to the 
defence fund. There can be no dis-
pute about it. But today it is going 
to the bank account of the 'industria-
list. That should not be. 

Similarly, in major indu.tries, dis-
cussions are talOng place between 
labour representatives and Imlustria-
lists on the question of increasing 
production to strengthen national de-
fence. In Madras State, last week a 
tripartite conference was called by 
the State Government where proposals 
for a 7 -day worlOng week were dis-
cussed, or where that is not possible, 
to hu e 9th hour additional work 
every clay. The profit as a result of 
the 7 -day work will not be just pro-
portionate increase. but more, because 
the o\'fThead arod establishment 
charges be ''lg more or less the 3ame, 
this will be an additional profit. For 
Madras State alone. it is calculated in 
that conference that if the 7-clav a 
week work schedule comes into effect 
as a result of agreement between all 
the three parties. the additional pro-
<luction in textiles alone will be 16 
per cent. 16 per cent additional pro-
<luction means that the additional pro-
fit on account of that will be a recur-
ring affair during the pendency of the 
national emergency. This also must 
naturally find lts way to the National 
Defence Fund. 

The other day the 'Prime Minister 
said. and we have endorsed it, that 
this struggle i,' ,~oing to be a prolong-
ed and arduous one. which means that 
the sacrifice that we make will have 
to be sustained. Our experience 
during our struggle for independence 
has been that our people are willing 
to make any sacrifice, sweat or blood 
or going to jali or even facing the 
gallows that directly contributed to 
the struggle. So. the offer of the 
workers to work the seventh day or 
the ninth hour will be a sustained 
sacrifice during the national emer-
gency, whose duration we do aot 
know, if they know that the rrofit 

flowing from that extra work will go 
directly to the National Defence Fund. 
This will, inspire wo:kers ill other 
industries also to make similar sus-
bined sacrifice. If it is extended to 
all the major industries, we can 
imagine the quantum of profit that 
will go to the National Defence Fund. 

feel the industrialists cannot 
grudge this, and if they do grudge it 
will only amount to saying that in 
addition to the normal exploitation 
of the workers, they are going to ex-
ploit also the special sacrifice of the 
workers made for the sake of the 
National Defence Fund. That can 
never be accepted. I hope they will 
not grudge this. I request the hon. 
Minister to take a decision on this. 

SIhri Sham Lal Sara! (Jammu and 
Kashmir): I welcome this Bill. b~cause 
there is also a certain philosophy be-
hind it, Though I support what my 
hon. friends have said, there is some-
thing more in it. 

Firstly. under the existing law 
there is a provision that up to 
Rs. 25,000 the board of directors of a 
company can spend on charitable pur-
poses. For instance, they can look 
after the welfare of the workers. The 
present Bill enables them to contri-
bute more for such purposes. I congra-
tulate the han, Minister on taking this 
step, because a satisfied wcrker wlll 
mean increased production. which is 
the need oi the hour 

Second I;', 'we want to get things 
done by persuasion by this Bill, which 
is absolutely consistent with our 
thinking, philosophy and Constitution. 
Personally, I do not think any com-
pulsion should be used. I am sure 
they have enough patriotism, and al-
ready they are corning forward, and 
',' ;(h the passing of this Bill they will 
l'" so all the more, If there are rases 
to the contrary that corne to light 
Tater, your hands are always free to 
take any action especially during this 
emergency. 

It is absolutely correct that boards 
of directors, whether of government, 
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[Shri Sham Lal Sarafl 
semi-government or private com-
panies, will find it difficult to gi ye the 
notice of 21 days and take a decision 
later. So, I welcome this step also 
of dispensing with it. 

Our action should be in such a way 
that we do not disturb the social con-
ditions in which we live, that we do 
no t jeopardise our efforts. From all 
these points of view, I think this is an 
absolutely correct step. I whole-
heartedly support 1\. 
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relating to the company, 
contribute such amount as it 
thinks fit to the National Defence 
Fund or any other Funds approv-
ed bv the Central Government for 
the purpose of national defence." 
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~B' 'FT ~ 'flIT ~ 7 'flIT itt 'A R 
~ mwr it 11'1 i\' ~ 7 ;;rq <nl: 
~ ~ f:sg,,,,, ~ it ftw. <f.T 'J!T 

~~ <r<rf'fi<: ~~~ if;w;r 
~~~'f.1'Pif<mf~l'!<IT 
w f~ l'!<IT ~? ~ ~ 'FT 'fi't{ 
~ <rQt if@ f~ l'!<IT , 

iru lPr: ~ ~ f'f.' ~ it ;it 
5I!fCf'il'f f~ l'!<IT ~ ~ ~ t I ¢ 
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~ 'f."<:CIT ~ ~., ~ <f.t llT'kr f'f." 
'f."Pif'f'if <it ;;fr 'MT'!iT \?ffi ~ ;m ij- i:r 
~o 'niR: ~ 'if; 'f"lT\ ~ on: ~f~ 
~ \?f.rr '1Tf~ I 'If~ ~ on: 
ml:f€[if."<:~'1Tf~f'f."~'fiT;;fr 
srrfCf.c ¥f Q:T ~ nr 'fl11l ~ if; 'fOTlf if; 
f<'!l; if ~ ~T'lT "'I~fr ~I '!T"I<: 

itzrr if."<: f~ 'iIT'1 m f'fl': ~ m 'f>'l"r-
f~ ~ 'f.P1~if <f.T qr:-r ~ JITcft ~ 
~ m 'fit "2im I 

Shri SuhbaramaD (Madurai): I con-
gratulate the Government on having 
brought forward this amenClment. 
Many of the chambers of commerce 
had themselves requested the Govern-
ment (0 bring such an amendment. 
That shows that they are very eager 
to contribute voluntarily for the De-
fence Fund. 

Many speakers before me have said 
that while the workers are offering 
one day's wages, the managements 
should be asked to pay at least 50 per 
cent of their profit, or at least the 
profit accruing on the additional pro-
duction of the workers. I would hke 
to point out that this is a voluntary 
thing, even according to the original 
Act. There is no compulsion at all. 
No body is asked to pay even one 
rupee under compulsion, but they are 
permitted to contribute up to 
Rs. 25.000 or 5 per cent of their profits 
whichever is more. The amendment 
has been brought to remove 
this restriction or limit. So, I 
would like to remind that it is 
only voluntary. None is compelled to 
pay anything. Many speakers men-
tioned about the necessity of huge 
funds. That is all right. If Govern-
ment wants more it may consider tax-
ing or raising more. While the wor-

. kers are prepared to give one day's 
salary or earnings, I am sure the 
managements will rise to the occasion 
and give the profit earned by the wor-
kers working more, or even more than 
that. The Chambers of Commerce 
have come forward to contribute con-
siderable sums and many institutions 

and industrialists are contributing 
l"khs and lakhs of rupees. I do not 
think there will be any difficulty for 
them to contribute huge amounts and 
so r do not trunk there is any necessity 
to fix any amount or percentage as 
contribution to be given. The amend-
ments brought forward are good 
enough and I support them. 

Shri Narendra Singh Mahida 
(Al'and): Mr. Deputy Speaker, I rise' 
to support the Compan'ies Amend-
ment Bill. 

Mr. Deputy Speaker: Let us finish 
this Bill by 2' 30. 

Shri Narendra SiJlgh Mahi«l:!: I will 
not take much time. Normally it is 
the poor classes who come forward 
immediately and give their best to the 
nation; all over the world this always 
happens. The moneyed classes take 
some time to contribute. I may re-
quest the Governme!'1t to approach all 
the richer classes. When they are ap-
proached at election time, they pay; 
let them be approached now. I am 
sure they will contribute more liber-
ally. 

Mr. Deputy-Speaker: This is about 
companies; he should confine !limself 
to the Bill. 

Shri Narendra Singh Mahida: The 
companies will come forward volun-
tarily, I was saying. If the national 
will is bei:og roused, I am sure they 
will contribute liberally towards 
national defence fund. Some pro-
paganda at the higher level has to be 
done. Therefore. I support this Bill 
wholeheartedly. 

...n f.r1!OTTl\' smN (~) :;m-
v:ru ~, ~ f.r<;r 'fiT 4' ~ ~ ~ 
'P"'IT t I ~ if; m'lr ~ <mf ~ 
"l'TFffi t I ~ qp:f iR if; fu";r 't 
~if;~qifif;;;ftrifif;~m ~ 

~, ~ ~ ~ ~ if; .1"1' 'n'R ~ 
~ I ~ R: ~ ~T<r l1Wl' ;r ~, 
~ ~ mf'g t;"S i'fffi ~ 

~ n", W; ~ ~ I ih1 lWRT· 
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[>.ft f<Nn:r ~] 
~ f'f;if ~ m<'I' ~ ~ ~ <ifu; fim:or ~ 
m<ff~m~'I1:f'f'~~ 
'TlIT !if; <f WRT 11RT ~ ~ if[G' 
wf.f ~ 'liT ~o 'nifz ~ 1 4' ~ t 
!if; ~ '1;.'1' mr ~ full: <f f3!;;;rr ~ ~ 
~i~~1 

~ <rR 4' liQ 'lq'ff ~'1T ~ !if; 
~ tOffi ~ 6<: ~ ~ WRT 

~~<mr~'l~~1~1 
~ U'li'1 .fr JfR 'liVl1 ~ 'l1"n: f;ra-;rr 
,,1 ~ ~ 'l1"n: ~ t'f'I ~ f';rrit 
f.rf;wn il) ;mit ~ f.f;7n ;;n;;r 
~I 

~1 <rR .[' >nl: ~ ~ ~. 
f'!; <mr 'f:>: ~ llffi if q'T'~ ~­
fu-) ~ <mr ",,1 ?"f> R;m;i) 'liT GPg cr 
'IT;fr;rn 'liT ~ ~ ~;it ~R ~ 
'liT 'f@ ~ ~ 1 ~ 'fi! ,,);p:r 'fiT ~ 

~ fuW:r 'li1IS" it fulff ~ 1 ~r 

<'R'fi 4' ~ 'D1R ~ ~ t 1 

s:'f ~ 't; ':Wi ,f' s"I f.r<;r 'liT 

~~~I 

~ ~')ft (<if':) : 'ro~ ~, 
liQ ;it mIToT'f "1PTI 'TlIT ~ ~ 

~ ~ ~ ~, ~ for," '3'~~ 

~ liQ ~m'l'f mm ~ * ~i ~ !if; 
'fi!W5f'f>T'::~~Wf;ln 1 ~~) 
" "I''1<fT ~ ~ '!it (R If'f 'l1"n: 'H ~ 
~ ~ 'ffr ~ 'ffr, ;m 'R ~ 
~19T !if; 'Wl11 'flf 'l1"n: ~ '1f'f ~ ~ 
" S:ll 'l"m ~cr it ~ '!it 
WRT ll'f ~ 'l1"n: ~ ~ l;1, ~ 
~ ~ <'it<iT " ;m CRQ 'liT CZITlT ~ 
fl;1ijjlIT 1 liQ ;it ljqf<""- miff ~ liQ 
~full:~~~I~~ 
~!if;liQ~~~if[G',,1it 

• .f:'Plf.rrt m1T mciT ~ Iff ~ 1 'R itu 

~z!if;W~~,,1~~ 
~ '!it '!iVff ~ I' ~ 

J<'.n<f +P-f1 "1'1 " 'fW ~ !if; ~ ~ 
~1 ~ emr1 ~, ~ 4' ~ ~ 
t R: ~ 'liT S:'f ~i ~ OfT" it 
~ ~ if: full, ;;r;r Cfi!; liQ ft:>iFrr ~ ~, 
~ <ruR:"I' ~ '1'1 01ffi>.IT ~ 
~q 1 itu~~!if;~H.r~ 

~~'IiT~~~~~1 
"f'f '1<:1'1 ~ " ~ ~ 'fiT '(0 

'l1"n: ~o 'n.~~~ml:J'fe:~ 
'l1'1;ft ~t 'fiT ~o ~ ~ if) ~ 

"n<rR~~ 1 

wn: W 'f'f<1 m<1-:f1<:: "I'rT ~ 
~~m~+rlf~fir.'Rfi~ 
'lih: mrrrr 'flf it ~ lI"J.'fu if 

oRr z) "flTl; 'l1"n: "or 'liT ~ ~ fi:r'1 ~ 
'f:>:'f.N~~~"I~~ ,,1 
~ <ifWi'fiTm.rmifT~~ 1 

s:<r'ff ~ ~ it w f"" 'liT ~ 
~~I 

Shri K. C. Reddy: Sir, I will not 
take more than a couple of minutes 
for reply. I am happy this Bill has 
been welcomed by all sections of the 
House without any reservatinns. This 
is a permissive piece of legislation. It 
is not a fiscal measure nor a money 
Bill. If this were kept in view, 
several observations would perhaps 
have not been made now. It enables 
companies to come forward vo!untari-
ly and make donations. It is to faci-
litate their acting that way. 

Shri S. M. Banerjee and others have 
said that on an occasion like this 
when there is a national emergency 
rich companies should come with their 
donations. Everyone agrees with 
that. Much can be said as to what the 
national effort should be in times like 
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this. do not want to enter into a 
dissertation nor is this the proper 
time. 

Much has been said that there 
Jlhould have been a provision compel-
ling companies to contribute fifty per 
cent of their profits and that the in-
(:Orne tax arrears and sales tax arrears 
should be collected and so lorth. No 
one disagrees with that. These are 
all administrative steps to be taken 
by the Government. The business 
people should pay their income-tax 
arrears and sales-tax arrears. Every-
thing has to be done. I hope steps 
will be taken in order to ensure that 
all these arrears are paid up in a time 
like this. 

Now, about the quantum of money 
to be raised. One has to be gratified 
to see how donations had risen to the 
occasion. People from all categories 
are coming forward and donating 
generously. The collections are of the 
order of Rs. 3 crores or so. Some one 
was saying that it will not be enough 
e,'en to buy one aeroplane, or two 
or three aeroplanes. Much more has 
to be raised to fight this invasion. Re-
cently my han. colleague the Finance 
Minister has come forward with Sup-
plementary Demands to the tune of 
Rs. 70 to 80 crores for this year; and 
the next Budget will reveal the new 
proposals of the Government of India 
in order to raise the requisite finance 
for fighting this aggression. So that 
is a much larger problem. It is not 
as if the moneys that will voluntarily 
be paid by the people will go a very 
long way to meet the actual war ex-
penditure as such. It is only to raise 
the morale of the country, to measure 
the enthusiasm of the country. It is 
only to that extent that this wilJ be 
useful. If much more money is re-
quired, not only fifty per cent of the 
profits, this, that and the other-so 
many suggestions were made-there 
should be something more drastic for 
that purpose, legislation, fiscal legisla-
tion. So that is not the purpose of 
my simple amending Bill here. All 
that will come at the appropriate time 
in the proper manner. 

I am also glad that the workers are 
coming forward in such a handsome 
manner to contribute to the wealth 
of the nation by more production. 
Naturally more production means 
more profits for the companies. I hope 
the managements of the companies 
will take note of what has been said 
on the floor of the House today and 
that if more production is ensured by 
the workers coming forward and 
working on holidays etc. they will not 
have any idea in the corner of their 
minds of grabbing the profits for 
themselves but will generously come 
forward to pay it back to the nation. 

It was said that some companies 
have paid much less for the National 
Defence Fund than what they paid for 
the elections. Elections come once in 
five years, but the national emergency 
may be from year to year, month to 
month, period to period. They go on 
making contributions. It is not as if 
the contribution they have made so 
far is the final word. So let us not be 
too critical. Everyone is rising to 
the occasion. Let not one class or 
category criticise the other. The ,"or-
king classes are rising to the occasion. 

Shri S. M. Banerjee: I pointed out 
the importance. 

Shri K. C. Reddy: The importance 
is realised. And the richer classes are 
rising to the occasion. The whole 
nation is rising to the occasion. So 
let us hope that it will happen that 
WRy in a much greater degree than 
has been the case up to t.l1e present. 

Finally, an appeal has been made 
that I should go round the country 
appealing to the companies to contri-
bute the maximum to the National 
Defence Fund. I will do so. And on 
behalf of the Government I can as-
sure the House that we will not spare 
even a tittle of our persuasive powers 
to go and see that these companies 
contribute the maximum towards 
augmenting the National Defence 
Fund. And may I use this occasion 
to appeal to all the Members of the 
House to do their bit to go round and 
see that every person, rich man or 
poor man, every one contributes his 
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or her utmost to the National Defence 
Fund? Sir, I hope this Bill will be 
passed unanimously and with acc!a-
matio.c. 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill further to amend 
the Companies Act, 1956, be taken 
into consideration." 

The motion was adopted. 

Mr. Deputy-Speaker: We will now 
take the Bill clause by clause. 

Tile question is: 

"That clauses 2 and 3 stand part 
of the Bill". 

The motion 'DOS adopted. 

Clauses 2 and 3 weTe added to the Bill. 

Clause 1, the Enacting i ormula and 
the Long Title were added to the Bill 

Shri K. C. Reddy: Sir, I beg to move: 

"That the Bill be passed". 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill be passed", 

The motion was adopted. 

14,34 hrs. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

TENTH REPORT 

S'bri Hem Raj (Kangra): Sir, I beg 
to move: 

"That this House agrees with 
the Tenth Report of the Commit-
tee on Private Members' Bills and 
Resolutions presented to the House 
on the 15th November, 1962." 

Bill 

Mr. Deputy-Speaker: The question. 
is: 

"That this House agrees with 
the Tenth Report of the Commit-
tee on Private Members' Bills and 
Resolutions presented to the House 
on the 15th November, 1962," 

The motion was adopted. 

Mr. Deputy-Speaker: Now, non-
official Bills to be introduced. Shr; 
Shree Narayan Das-not here. Shri 
Diwan Chand Sharma-not here. 

13.35 hrs. 

CENTRAL SILK BOARD (AMEND-
MENT) BILL'. 

(Amendment oj sections 4 and 6) by 
Shri Sham Lal Saraf 

Shri Sham Lal Saraf (Jammu and 
Kashmir): Sir, I beg to move for leave 
to introduce a Bill further to amend 
the Central Silk Board Act, 1948. 

Mr. Deputy-Speaker: The questicn 
is: 

"That leave be gra,,~ed to intr)-
duce a Bill further ,u amenu L.c 
Central Silk Board Act, 1948." 

The motion was adopted. 

Shri Sham Lal Saraf: Sir, I intro-
duce the Bill. 

12.35~ ,hrs. 

LENGTH OF CINEMATOGRAPH 
FILMS (CEILING) BILL" 
by Shri Rameshwar Tantia 

Shri Rameshwar Tantia (Sikar): 
Sir, beg to move for leave to intro-
duce a Bill to provide for the fixation 
of ceiling on the length of cinemato-
graph films produced in the country. 

'Published in the Gazette of India Extraordinary Part II-Section 2, 
dated 16th NovembeT, 1962. 
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Mr. Deputy-Speaker: The question 
Is: 

"Thai leave be granted to intro-
duce a Bill to provide for the fixa-
tion of ceiling on the length vf 
cinematograph films produced in 
the country". 

The motion was adopted. 

Shri Rameshwar Tantia: Sir, I intro-
duce the Bill. 

DELIVERY OF BOOKS AND NEWS-
PAPERS (PUBLIC LIBRARIES) 
AMENDMENT BILL' 

(Amendment of section 2) by Shri 
C. K. Bhattacharyya 

Shri C. K. Bhattacharyya (Raiganj): 
Sir, I beg to move for leave to intro-
duce a Bill further to amend the 
De:ivery of Books and Newspapers 
(Public Libraries) Act, 1954. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Delivery of Books and News-
papers (Public Libraries) Act, 
1954." 

The motion was adopted. 

5iir; C. K. Bhattacharyya: Sir, 
introduce the Bill. 

CONSTITUTION (AME:'iDMENT) 
BILI.r--contd. 

(Amendment Of Article 226) by Shri 
D. C. Sharma 

Mr. Deputy-Speaker: Then, Bills for 
consideration. Constitution (Amend-
ment) Bill of Shri D. C. Sharma. 

Shri Raghunath Singh (Varanasi): 
Sir. in view of the Chinese aggresslon 
and the emergency in the country, I 
beg to move: 

"That further consideration of 
the Constitution (Amendment) 

BillQY Shri D. C. Sharma be post-
poned to the next day for disposal 
of Private Members' Bills." 

Shri S. M. Banerjee (Kanpur): Make 
it 'next session', 

Shri ~unath Singh: Next session 
automatically it will come. 

Mr. Deputy-Speaker: Does the House 
agree? 

Some Hou. Members: Yes. 

Shri S. M. Banerjee: Make it 'next 
session'. 

Shri Raghunath Singh: 'Next day' 
means next session. 

Shri S. M. Banerjee: Not necessari-
ly. 

The Deputy l\Uuister in the Minis-
try of Law (Shri Bibudhendra 
MishraJ: Sir. this will not be neces-
sary at all in view of the fact that 
Government has decided to bring for-
warci an amendment of Article 226. 
It may be introduced next week, I 
an1 not sure; otherwise it will be in-
troduced in the first week of the next 
session. And. as a matter of fact, the 
scope 0; the proposed amendment is 
much wider than what Shri Sharma 
seeks to introdl'ee in Article 226. This 
is b pursuance of the assurance given 
by the Law Minister to this House 
some time back. 

Shri S. M. Banerjee: Then let it be 
withdrawn. 

Shri Raghunath Singh: How :an I 
withdraw it? Let It be postponed. 

Some Hon. Members: Let it be post-
poned. 

Mr. Deputy-Speaker: All right, this 
is postponed to the next Session. The 
question is: 

"That further consideration of 
the Constitution (Amendment) 
Bill by Shri D. C. Sharma be post-
poned to the next day for disposal 
of Private Members' Bills." 

The motion was adopted. 
'Published in the Gazette of India Extraordinary Part II-Section 2, 

dated 16th November, 1962. 



2095 Beedi and NOVEMBER 16, 1962 Cigar Labuur Bit! 

Mr. Deputy-Speaker: Next Bill, 
Shri Satis Chandra , Samanta-not 
here, Shrj A. K. Gopalan, 

14.36 his. 

BEEDI AND CIGAR LABOUR BIL-

by Shri A. K. Gopalan 

Shri A. K. Gopalan (Kaser god) : 
do not know, Sir, which Minister will 
reply to this. I do not see the Minis-
ter of. Labour or anybody here. 

Shri Rane (Buldana): Here is the 
Law Minister. 

Mr. Deputy·Speaker: Government 
is represented. We wilI go on. 

Shri A. K. Gopalan: Sir, I beg to 
lIlOve: 

"That the Bil! to provide for 
the regulatiOn of employment 
and work in the factories manu-
facturing Beedi and Cigar in 
India be taken into consideration." 

Sir, as has been explained in the 
Statement of Objects and Reasons to 
this Bill, the Seedi and Cigar indus-
tries are among, the wor:,t sweated 
industries in India. Low wages, in-
security of employment, partial em-
ployment, employment of children, 
high incidence Of T.B., absence ( 
protective labour legislation, out-
dOOr work and branch system, all 
these demand introduction of an im-
mediate legislation with a view to re-
gulating the above industries on fac-
tory basis and securing the workers 
certain minimum conditions of work. 
The Rege Labour Consulative Com-
mittee Report as far back as 1946 has 
stressed the importance of such a 
legislation. This Bill seeks to put tho 
Beedi and Cigar industry on a fac-
tory basis while still protecting the 
self-employed worker. This Bill als; 
seeks to assure the workers the be-
nefit., of protective labour legislation 
available to larger sections of indus-
trial workers. The main reason frO' 
the introduction of the Bill is that 

some of the States have already pas-
sed legislatiOn on these lines, but in 
the absence Of legislatiOn in the 
neighbouring States, some of the 
owners are closing down their fac-
tories and transferring them to StateIJ 
where legislation does not exist. The 
passing of an all-India legislation 
will prevent this m31practice. 

That is the main object of this le-
gislation. As far as the clauses are 
concerned. I need explain only two 
or three most important ones. One is 
that which is contained in Chapter 
IV, clause 16: "No employer shall 
engage any woman worker for any 
outdoor work connected with the 
manufacture of Beedis or Cigars." 
The next important clause is contain-
ed in clause 25 of Chapter VII which 
reads as follows: 

"Whenever any workman who 
has put in service of one year 
or more is retrenched. discharged. 
dismissed or retired, he shall be 
given benefits at the rate of 
fifteen days wages for every year 
of s~rvice put in by him." 

Then, the ne::t important clause is 
clause 27 of Chapter VIII which 
reads as follows: 

"Any self-employed worker 
who sells or otherwise disposeS' 
of his produce of Beedi or Cigar 
to any factory owner, dealer or 
merchant in Beedi or Cigar hav-
ing tobacco licence or trade mark 
of any particular brand of Beedi 
or Cigar, shall forfeit his licence 
for rolling Beedi or Cigar and 
shall be punishable with fine 
which may extend to rupees one 
hundred." 

These are the most imporla'lt clauses 
in the Bill. I am glad that the 
Minister in charge of this subject 
has now come. 

The Minister of Labour in the 
Ministry of Labour and Employment 
(Shri Hathi): I was here when you 
started. 
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Shri A. K. Gopalan: This Bill is 
more or less on the same lines as the 
one which had been introduced by 
me in 1957. I shall, after sometime, 
explain the reply given by the then 
Deputy Mi:tister of Labour, Shri 
Abid Ali. It is now after five years 
that this Bill has been introduced. As 
far as this legislation is concerned 
even in the year 1945. a Committe~ 
was appointed-Rega Committee-
which went into the question of 
beedi and cigar workers and the re-
port was submitted by that com-
mittee In that report, the committee 
said that this industry is one of the 
worst industries i" India with low 
wage, insecurity of employment, 
partial employment, employment of 
children. high incidence of T.B., ab-
sence of labour legislation, etc. It was 
in 1945 that they gave this report.' 
Now, the conditions in the industry 
arc not better, even though so many 
years have passed. As far as this in-
dustry is concerned, there are about 
two million people working in this 
industry, and they are distribut-
ed all over India. As far as the or-
ganisation of this industry is con-
cerned, there is a direct basis and 
the indirect basis. In the direct ba-
sis, the tobacco leaf is given to 
certain middlemen, the agents, who 
get some workers and ask them to 
work. Then they pay the wages as 
they like and then sel1 the commo-
dity to the owner. As far as the in-
direct system is concerned. there are 
three methods ')r kinds. One is the 
buyin~ and ge!ling system. The 
other is the commission system and 
the third is home-work system. The 
middleman purchases tobacco leaves 
from the factory, takes them to the 
worker and then comes and gives them 
to the owner after maki.12 the be~r"s. 
The other is the commission svst"m. 
In many States, in Kerala ~nd in 
Madras and some (' her States also 
legislation had been enactOr! to s,,~ 
that these workers are given the pro-
tection under the Factories Act the 
Minimum Wages Act and other 'Acts. 
But as f:u' :::'0:; the~e v,'nrkprs ~r!?" con-
cerned, in order to evade the Fac-

tories Act, the factory is closed and 
the workers-eight or nine-are 
taken to some other place and are 
given tobacco leaves. Thus, the pro-
visions of the Factories Act are evad-
ed and the workers do not get the 
protection of the Act. 

As far a& the Minimum Wages Act 
is concerned, in many places, where 
it has been passed, the workers 
could not get minimum wages, be-
cause when they press for the wages, 
the factory will be shifted or the 
worker will be shifted from that 
State to another. When the Minimum 
Wages Act had been passed in Kerala 
they shifted this work to the Kar-
nataka State. When the Minimum 
Wages Act was to be implemented in 
Madras, they also shifted the 
work to the neighbonring State. When 
I introduced the Bill for the first 
time, in 1957, the then Deputy Minis-
ter of Labour made some observa-
tions. One point that he brought 
forward was that there is a large 
number of labour legislations in the 
country like the Factories Act In-
dustrial Disputes Act. Payme~t of 
Wages Act, Minimum Wages Act, 
etc., and so he said that there is no 
necessity for a separate all-India la-
bour legislation as far as this indus-
try is concerned. That is what he 
said. 

But there were so many tribunals 
after that. There was the Bombay 
tribunal. the Nagpur tribunal and the 
Madras tribunal. In all these tribu-
nals. they said that the workers in 
this industry, because of the nature 
of employment in this industry, are 
not workers coming within the defi-
nition of these Acts and so the bene-
fits of the Industrial Disputes Act 
or the Payment of Wages Act and 
other beneficial pieces of legislation 
are denied to them. They say that it 
is a contract system; there is no em-
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player-employee relationship as far 
as these workers are concerned, and 
they do not come under the defini-
tion "worker." So, none of these 
piec'es of legislation applies to them; 
that is what t;1e tribunals said. The 
Nagpur tribunal also said so when 
there was " dlspute about the mini-
mum wages. The reply that had been 
given in 1959 to the effect that be-
cause there are so many pieces of 
legislation like the Factories Act, the 
Minimum Wages Act and other Acts, 
that they will also apply to these 
workers and that therefore no spe-
cial kind of legislation is necessary, 
does not stand even today, because, 
in many places, many tribunlas-
Nagpur, Madras and Bombay tribu-
nals---havc already given the award 
and said that as far as these workers 
are concerned, these Acts do not ap-
ply because there is no employer-
employee relationship, and that it is 
a contract system or is on a com-
mission basis, and sO th~se Acts do 
not apply to them. 

The next replv that was given by 
the then Minist~r was in answer to 
the debate in 1957. He then said: 

"I have already assured the 
Hou.e that with regard to the de-
fects or difficulties which have 
been mentioned arising out of the 
decisions of the High Courts, we 
will examine them and if our in-
tention is not being carried out 
because of the decision of the 
!Iigh Courts, we will take steps 
t.o amend the Acts concerned. If 
there are workers who do not 
come under the Factories Act 
and other Acts, in order to de-
feat the Factory and other Acts if 
certa;n things are done, we will 
take care of them. The Factor-
ies Act should be applied to them 
and if it is not done, we will 
take necessary action to see that 
it is effectively applied." 

. 'It .-'Was in 1959 that this assurance 
'was given. Even after so many 

years, the condition is the same. Un-
less there is a comprehensive a11-
India legislation, none of these Acts 
can be applied, They will only say 
that there is no employer-employee 
relation and nothing will be done. 

In almost all the places, the fac-
tories are non-existent. Where the 
factories are there, the Minimum 
Wages Act and other Acts are not 
implemented. If the workers say 
that the :v1in:mum Wages Act must 
be implemeClted, the employers will 
shift ihem to some other place where 
such Acts are not there. 

I do not want to spcak more on 
this. This is a clear and simple BilL 
The complaint in the States also is 
that wherever these Acts are passed 
they find it difficult to implement 
them. Unless and until there is a 
comprehensive legislation like this, 
nothing can be done. Even if the 
Minister does not accept this Bill, I 
\\rant an assurance from him When 
millions of workers are employed in 
certain industries and they are get-
ting the benefits of labour legislation 
ir. this country, here are millions of 
workers who do not get any benefit 
of any legislation that is passed. It is 
high time that these workers get 
these benefits. In the first Parlia-
ment, such a Bill was introduced. In 
the second Parliament also, it was 
introduced and the reply was given 
that it will be considered. So, it is 
high time that such a comprehensive 
legislation on the lines which I have 
suggested is broaght forward by the 
Government. 

Mr. 
moved: 

Deputy-Speaker: Motion 

"That the Bill to provide for 
the regUlation of employment and 
work in the bctories manufac-
turing Beedi and Cigar in India 
be taken into consideration." 

The time allotted is one hour, Shri 
Narendra Singh Mahida, 

Shri A. K. Gopalan: The time al-
lotted is one hour and a half, Sir. 
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Shri Narendra Singh Mahida 
(Anand): ·Mr. Deputy-Speaker, Sir, 
on humanitarian grounds, I accept 
the suggestion of Shri A. K. Gopalan 
because this industry is connected 
mostly with my constituency. In 
GUjarat, tobacco is grown mostly in 
Kaira district. I have visited many 
of these under-factories. I do not 
call them factories because they do 
not come under the Factories Act--
and I have seen the conditions. It is 
very difficult to work there. I do not 
think for an hour even we can work 
in these places I fail to understand 
why Go\"ernme~t has' not yet thought 
about this matter. 

On page 4 of the Bill it has been 
suggested that women should not be 
allowed to do any sort of outdoor 
work. I wholeheartedly support 
this, because I have seen in many 
cases where women are called for 
out-door work there have been many 
cases of rape and attacks on women. 
Therefore, this is a very welcome 
suggestion, and I request the han, 
Minister, through you, Sir, to take 
note of this. 

With regard to medical facilities, 
find that there is no provision of 

any medical facility in any of these 
so-called beedi factories. The dust 
that arises from tbe crushing or the 
sieving of tobacco leaves goes through 
the nose and it irritates the lungs. I 
have seen n1any cases suffering from 
T.B. and other diseases. There are no 
medical facilities in 'any of the factor-
ies I have come across. 

Sir, this is a very good piece of 
legislation which Shri Gopalan has 
introduced. I am fully in support 
with it and I request the han. Minis-
ter to take stringent steps. If they are 
not being controllec1 by the Factories 
Act, some sort of legislation should be 
brought in, or the Central Excise De-
partment may be instructed that their 
inspectors may go round, visit these 
so-called factories and see that at 
least minimum standards of medical 
and other facilities are being provided, 

2102 (Ai) LSD-8, 

Shri A. K, GopalaJl: They are gain, 
even now. 

Shri Narendra Singh Mahida: But 
they cannot compel the tobacco mer-
chants because it does not fall under 
the Factories Act, But on humani-
tarian grounds I appeal to the hon. 
Minister to look into this matter and 
see that some central legislation is 
brought in, 

We should, therein, draw special 
attention to the question of employ-
ment of children, young children aged 
7 or 8, They are now being made tet 
work in these factories. Some provi-
sion should be there to prevent their 
working in these factories. Even if 
they have to work owing to economic 
conditions, they must be guarded with 
all facilities. They must be provided 
with some sort of a system whereby 
the powder is prevented from going 
into their noses. 

Sir, as I said, I wholeheartedly sup-
port Shri Gopalan's Bill and I wish 
the han, Minister takes full note of 
this. 

IIlr .. (~):~~. 
~ m f.r<;r "'T;fttm:r;f ~ if ~ 
trn fif;zrr ~, ~ II ~ ~ ~ 
~~ I~m"'f~~~~r 
l'l1l;~~~(fiti'~1if~'liT~ f.r<;r 
m:'fin: 'fiT ~ >'r ~ rr@ <'fTm 'Tl:IT ~, 

ilft ~ it "'~J mar ~ I ~ it lf6' 
em:urr ~ f.!; ~B' ~ 'liT f.r<;r ~ 'f'ffif 
if@ <'fTm 'Tl:IT ~ f.!; iT&r mr it ~ 
~ if; 'li1(i1j1~<:I(~, if 'J<[ if; 'J<[ m<1'T 
onif~~~o;ffi~~~ 
'liT~~mrrrrr@~~ I 

lf6' <:t>T ~ ~ !IT me, II rr@ ;;rr;;ar 
~ I ~ ~ ~ 'liT cil<l; fif;zrr 0fRT 

~I 

m ~ if; 'li1(\9I~<:I( ~, if .r cn:~ 
~q-ID~~ I ~m~'liTifc 
'fiR OR: ~ ~ o;ffi ~ ~ 5!Tfttic 
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"In case where large number 
of women workers are employed, 
separate factories shal! be esta-
blished or set up for such women 
workers," 
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if <it ~ 'lit ~ fil<;r.fT ~q I 
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n~ 'l'Tf~ I 
Shri i\I. L. Jadhav (Malegaon): Sir, 

I nse ',0 make certain observations on 
(\,e measure that is before the House. 

In the first place, I might refer to an 
im;oortant decision of the Supreme 
COL:rt wherein it is observed that the 
bC'odi workers who work in beedi 
foclories cannot come under the cate-
gory of a factory worker. 

Sh,i S. 1\1. Banerjee (Kanpur): Sir, 
I rise to a point of order. 

Mr. Deputy-Speaker: Let him have 
his say. 

Shri S. M. Banerjee: It should be 
known to the han. Member that, after 
all, we are only seeking to pass a Bill. 

Shri M. L. Jadbav: In that judg-
ment it is observed that a beedi 
worker does not come under the cate-
gory of a factory worker because his 
work is on a contract basis, and 
whatever wages he earns it depends 
upon the output of the work that he 
puts in. In a beedi factory it is the 
usual practice that the man is not 
paid daily wages or monthly wages, 
he is paid on the output that he put~ 
in. 

In a number of beedi factories I 
find that old men and women are em-
ployed who may not be eligible for 
work under the Factories Act in any 
factory. But beedi-making is such 
a profession where these old and dis-

abled men and women work and earn 
their livelihood, and it all depends 
upon the output of work that they 
put in. If you apply the Factories 
Act to these factories, then these 
people who are in a position to earn 
af:er retirement from their present 
work, peeple who are working as 
peon, or in some government depart-
ments on low salaries, will be denied 
this opportunity to earn. Here is an 
opportunity for these people, who are 
practically disobled people, to work 
in a beedi factory and earn their 
livelihood. If these people are 
brought under the Factories Act. then 
I am afraid they may be deprived of 
their means of maintenance and 
!:veJihood. They will not be able to 
work in the factory as per the fac-
tory rules. Therefore I feel that 
though the measure that has been 
brought forward might have been 
brought before the House with a 
laudable intention, but looking into 
the provisions of this measure, I am 
afraid, the Bill that is before the 
House may not fulfil the object that 
is intended to be fulfilled by the 
han. Mover of the Bill. Henc~, with 
these observations I oppose the BilL 
15 hrs. 

Shri Koya (Kozhikodel: Mr. De-
puty-Speaker, Sir, I rise to support 
the Bill brought forward by my hon. 
friend, Shri Gopalan. The han. Mem-
ber who spoke just before me said that 
bidi workers are not considered as 
factory workers and that they are not 
eligible for getting the privileges of 
factory workers. That is one resson 
why Shri Gopalan has brought for-
ward th is Bill. 

Bieri workers are just like any other 
factory workers. The owners of the 
bidi factories try to defeat even the 
purpose of the labour laws by the 
branch system and the contract sys-
tem as Wf>lI as by other methods of ex-
ploitation. We, in Kerala, tried to 
legislate for the benefit and welfare of 
the bidi workers. Minimum wages 
were also fixed for the bidi workers 
~ut because the States of Mysore and 
Madras did not co-operate. that legis-
lation was responsible for the migra-
tion of the industry from Kerala to 
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[Shri Koya.] 
Tamilnad and Mysore. The workers 
were put to muCh difficulty becaUSe of 
the migration of the industry. So, it 
the Central Government takes the ini-
tiative and if a Central legislation, as 
envisaged by Shri Gopalan's Bill, is 
enacted the State Governments of 
Mysore and Madras will have to co-
operate with the other Governments 
and a uniform lel[islation and uniform 
minimum wages will also be possible. 

The big bidi factory owners try to 
defeat the labour laws as well as the 
factory laws, as I said earlier, by the 
branch system. Various 'branches of 
the same management and under the 
same trade mark are established at 
different places and only a few peo-
ple are employed there and thus they 
escape from the factory laws. 

The employment Of children in the 
bidi industry also is a very serious 
problem and I am glad that Shri 
Gopalan has been careful enough to 
include a clause in the' Bill to avoid 
the employment of children. 

Then. retrenchment in the bidi fac-
tory is also a common problem which 
the unions and the workers have to 
face in our area. 

ClauSe 16 provides:-
"No employer shall engage any 

woman worker for any outdoor 
work connected with the manufac-
ture of Beedis or Cigars." 

know that this clause has been in-
cluded to defeat the branch system, 
but those women who are working on 
a cottage industry level should not 
'be put to any handicap. 

With these words, I support this 
Bill 

Shri S. M. Banerjee: Mr. Deputy-
Speaker. Sir, I should refer to thl' 
observation made by my hon. friend 
on the opposite benches regarding the 
Supreme Court's judgment. The 
Supreme Court's judgment was that 
bid;' workers should not be considered 
as factory workers because they work-
ed on contract. I can quote similar 
judgments where this contract system 
was referred to by many industries. 

For instance, recently in some of the 
High Courts-I do not exactly re-
member in which High Court-it was 
said that some contractors were taking 
work from construction workers. They 
also referred to a case where the cons-
truction workers who are actually en-
gaged on a contract system are en-
titled to minimum wages and other 
benefits under labour legislation. But 
the whole thing is not this. If we say 
that there is contract system in the 
bidi industry, the contract system is 
there in the name of piece-meal rate 
system in all the ordnance factories, 
textile mills and other industries, like 
docks etc. So, I would request my hon. 
friend kindly to view the entire prob-
lem before the working class and see 
whether this should be allowed to 
continue. 

This House is supreme and any 
judgment passed by the Supreme Court 
or by the High Courts can be rectified 
or modified here. In this legislation, I 
am sure, Shri Gopalan somehow or 
the other missed this point, but when 
I had a discussion with him he did 
mention about the Supreme Court's 
judgment and I thought that in the 
statement of objects and reasons that 
would be included. So. because the 
Supreme Court has passed a judgment 
in favour Of the employers who are 
taking every kind of hazardoUs work 
from small boys. women and other 
people. that should not stand in the 
way of our passing this legislation. 

I would request the hon. Min ;"~er t1 
accept this Bill. These bid; workers 
are not even paid the minimum wages. 
For instance, in Madhya Pradesh it-
self the total number of bidi workers 
is more than 2! lakhs and I know that 
with the exception of a very few in 
three or four places no worker is get-
ting even Rs. 1-12 which is supposed 
to be the minimum wage for bidi 
workers. 

I fully support this Bill. It is quite 
exhaustive and such a comprehensive 
piece of legislation is going to help. 

Another pOint which I wish to make 
is this. At this hour the countrv 
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needs productiOn in all quarters. Pre-
viously if the bidi workers did not get 
a fair deal from the employers, they 
could have gone on strike. They could 
have demonstrated their sentiments 
which were actually the manifestation 
of their anger against the employers. 
But what will happen today when we 
are having an emergency in the coun-
try and when we do not want any 
strikes Or lock-outs and when we want 
production to increase in every field, 
whether it is bidi or cigars. We should 
not sa.,. that it is unnecessary. Smok-
ing, ~fo;-tunately, has become a halbit 
with people in this country and it has 
increased to a g.reat extent. If we do 
not want any druggle for minimum 
wages or for other amenities to come, 
such a legislation is necessary. 

It is not the question of hidi indus-
try alone. For every industry there 
should be legislation so that workers 
can possibly ventilate their grievances 
through the various provisions Of the 
law. I would, therefore, request the 
hon. Minister. taking the present situa-
tion of emergenc~; also into considera-
tion, to accept this. If it i, not possi-
ble for him to accept it immediately, 
let him make a promise that inspectors 
will be deputed to see that this sweat-
ed labour ends and the workers are 
given something in the form of better 
wages, better amenities and sO on. 

With these words I support this Bill. 

Shri IJmanath (Pudukkottail: One 
question I would like to put. 

Mr. Deputy-Speaker: There is no 
time. Your leader will take care of 
the Bill. 

Shri PmanlJth: There is a latest 
development which I would like to 
submit. Then, the Minister may reply. 

Mr. Deputy-Speaker: One minute. 

Shri Umanath: Even in a State 
where the State Government 'orings in 
legisla tion, the latest method of cir-
cumventing the legislation is for the 
employer to take out an L.2 licence. 

Then, the State legislation will not 
cover that. What the owners are doing 
is this. They are taking out L.2 licen-
ces in the name of their henchmen. In 
this manner, 85 L.2 licences are owned 
by one owner in Veil ore. Myself and 
Shri A. K. Gopa}an suggested to the 
Finance Minister that hereafter when 
L.2 licences are applied for by peop]" 
at least the Labour department of the 
State may be consulted and verified 
whether it is meant to circumvent the 
law or otherwise. The Finance Min- . 
ister replied that we cannot deviate 
from the ordinary business practices. 
Even with a State where the legislatiOn 
is there, this is the latest method th"t 
is adopted. Women work throughout 
the night without sleep for pasting the 
strings at the rate of One and a half 
annas per thousand. They can roB 
3000 bidis. To earn 4~ annas, they go 
without sleep. Such ~ing the sweated 
nature of the industry, it is high time 
that Central legislation is brought. 
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8mi Hathi: Mr. Deputy-Speaker, 
Sir, I have heard the arguments ad-
vanced by Shri A. K. Gopalan and 
other hon. Members. The condition 
Of the bidi workers has attracted I he 
attention of all concerned and a com-
mittee was appointed as stated by Shri 
A. K. Gopalan. The Committee gave 
a report according to which the condi-
tion of the workers was not satisfac-
tory. 

I may say at the very outset that we 
have full sympathy with the bidi 
• vorkers and their conditions should be 
improved. There cannot be two opi-
nions about this. The Bill that has 
been moved 'by Shri A. K. Gopalan 
deals with various points; hours of 
employment, weekly holidays and 
wag('~. overtime wages, annual leave 
with wages, festival and national holi-
dayc. drinking water arrangements, 
arrangement for conservancy, medical 
faci!.ities, sickness and maternity bene-
fits, canteens, recreational facilities. 
guaranteed employment, retirement, 
retrenchment and dismissal, gratuity 
benefits, prohibition of out-door work 
for women, prohibition of employment 
of children, establishment of separate 
factories where a large number of 
women are employed, and such other 
matters. 

As Shri Abid Ali had suggested as 
Shri A. K. Gopalan said, after this re-
~rt, other Acts were passed and these 
Acts relate to several Of these ameni-
ties whiCh are sought to be given. But, 
I do not want to repeat the same re-

ply. Because, if these provisions have 
not been effective, something has to !be 
done. I would not for one say that it 
there is something on the statute-
book and it is not being implemented. 
and if the conditions of the workers 
are the same, nothing should be done. 
I would not take that stand. 

Shri A. K. Gopalan: May I make a 
clarification? What I said was, even 
as far as minimum wages are concern-
ed, if there is minimum wage legisla-
tion in one State, that cannot be imp-
lemented because the whole industry 
will go to another State. 

Shri Hathi: I am exactly coming to 
that. I was only developing your 
point. I am coming to that. There-
fore I said, there is provision for fix-
ing of minimum wages and th-at has 
been done. We cannot rest satisfied with 
that. If the effed is, as they have 
stated, that they migrate to some 
neighbouring State, what has to be 
done. Therefore what I said was, 
simply saying that something is there 
on the statute-book, it is not enough . 
If the effect is what Shri A. K. Gopa-
Ian has stated, something else has k 
!be done. It may be a Central Act or 
some other measures. 

I will rrarrate to the House what we 
have done so that this migration can 
stop. That question has not remained 
unattended to. It has not been shelv-
ed. On the contrary, we have been 
constantly taking up this question in 
various Ministers conferences. -and 
inter-State committees. For this pur-
pose, we had a meeting of the Inter-
State Committee in 1958. There, this 
very question was tak'en up. The 
point suggested by Shri A. K. Gopalan 
is very relevant. Because if they mi-
grate where there are higher wages, 
the industry will sull'er, Th-at may be 
possible if alI of them migrate. The 
Committee recommended that all the 
State Government., should fix or re-
vise the minimum wage rate in the in-
dustry in such a way as to avoid 
..,rious disparities and p"event mi~-
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tion at lJle industry from one State to 
another. 

The State Governments were also re-
quested to expedite actiOn in this re-
Card. We initiated action and request-
ed the States lJlat if they want to 
avoid this consequence, this is a 
measure which will be useful. There 
was anothe.r meeting later on. We saw 
some of the States had taken aC:lOn. 
The Government of Madras has re-
ported that under agreement reached 
between bidi workers and employers, 
the workers are nOW assured of wages 
at a rate higher than l' 50 for rolling 
1000 bidis. The Government of Orissa 
also has revised the minimum wage to 
1.50 for rolling 1000 Iidis. That is 
uniform. Thus, the question of migra-
tion from one area to another may not 
arise. 

The other question that was sug-
gested was the employment of children 
and maternity ~nefits. Various Acts 
are applicable and the employment of 
children below the age of 14 is prohi-
bited. The Maternity Benefits Act of 
1961 will be brought into force. That 
will supersede these Acts. But,' the 
position regarding the employment of 
women in factories still remains un-
changed. 

Then. the question was raised about 
the Supreme Court judgment. Again, 
I may submit that I would not say on 
the basis of that judgment that a beedi 
worker is not a worker. and, therefore. 
these amenities are not permissible to 
him. The Lalbour Ministry is consider-
ing this question and seeing how the 
definitiOn of the term 'worker' will 
have to be amended sO as to cover 
these people also. If we say on the 
one hand that we want that the bene-
fits should be extended to the workers. 
and on the other hand we find that a 
beedi worker is not a worker accord-
ing to the Supreme Court judgment, 
and. thE"I"efore. all the benefits which 
We sav are derivable from the various 
labour legislations are not available to 
him. then that definition has to be 
amended. We are looking into this 
question, and we shall see that the de-
finition is amended. if necessary. so 
that they are als<> covered. 

Then, lJle point was raised that Cel"-
tain other benefits are not made avail-
alble to them. We have discussed thia 
questiOn at length. There are certaia 
practical difficulties. If there is one 
room or one house or one particular 
compound within whiCh the warkers 
come and work, then We can define a 
factory as a place where workers come 
and work, and all the conditions that 
we want to impose can be imposed. 
But there are cases where people take 
the beedi leaves to their houses and do 
the rol!.illg there, and then give back 
the rolled beedis to the employer and 
get their wages. Let Us consider what 
the effect would be if all this were 
stopped. Supposing we provide by 
legislati On that no work should bE' 
given to outsiders, ..... 

Shri A, K, Gopalan: May I explain 
the position as to what the Bill seeks 
to do? In the Statement of Objects 
and Reasons appended to the Bill it 
has been stated: 

"The Bill seeks to put the Beedi 
and Cigar Industry on a factory 
basis while stil! protecting the self-
employed worker.", 

So, the Bill contains provisions for 
proteding the interests of the 
self-employed worker. Accord-
ing to the Bill, the term 'self-employed 
worker' is defined as follows: 

"'Self-employed worker' means 
any person who takes a 
licence for roIling Beedis or Cigars 
himself without engaging any hir-
ed la'bour.". 

And the term 'workman' has been de-
fined as follows: 

" 'workman' means any person 
employed to do any manufactur-
ing process concerned with Beedi 
or Cigar Industry for hire or re-
ward and includes a person em-
ployed by a contractor, agent. or 
manager to work for the principal 
employer in whose name the trade 
mark of the product is registered 
under the Trade Marks Act, 1940.". 
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Therefore, it has been clearly provided 
here that if there is a self-employed 
worker engaged in this industry on a 
cottage industry basis, there is no harm, 
provided he does not give the beedis 
to an employer who has got a certain 
trade mark, but gives only to sOme 
ordinary small merchant. If that is 
done, then we can see that the Factory 
Act is implemented, and the factory 
conforms to the provisions of the Act. 
So, if this legislatiOn is there. then a 
self-employed worker is protected, and 
lit the same time, he will not be allow-
i!d to sell the product to those who 
have got a trade mark. 

Shri Bathi: In fact, I was referring 
to that particular point. When I said 
that we have discussed all the aspects, 
I implied that this was also one of the 
aspects which We considered. So, thil! 
problem is not left unattended to. 
What I am aiming at is that there are 
various difficulties. We have looked 
into these difficulties. If there are 
legal impediments. then they have to 
be remedied. If there are practical 
difficulties they have to be remedied. 
So, in considering all these aspects, it 
is not as if the point raised 'by my hon. 
friend has been left out. That is what 
! would like to submit before the 
House. 

Subsequently also, in order to re-
move some of the difficulties, the State 
Governments have again been request-
ed to take the necessary action. For 
example, the Government of Madhya 
Pradesh has amended the definition 01' 
the term 'employer' in sectiOn 2 (3). 
and have incorporated a new section 
18A of the Act to enforce the liability 
of the principal employer as well a. 
that of the contractor. After that. the 
Supreme Court judgment has come. 
But that does not matter. We shall se<> 
how the definition has to be amended. 

There was also another case referred 
to by my hon. friend Shri S. M. 
Banerjee who is not here at this 
moment, and that was in regard to 
contract labour, where the worker was 
entitled to the benefits of the provi-

dent fund. But the Supreme Court has 
held that the contractor was in no way 
lia'ble, because as between the main 
employer and employee there was no 
relationship of employe; and employee, 
since there was a contract in between, 
and. therefore, the benefits of the pro-
Vident fund were not available, and 
the contractor was not at all liable to 
make those contributions. But that 
was a different caSe altogether. 'lhat 
had nothing to do with the present 
case. 

The case here relates to a situation 
where it has been stated that a beed; 
worker is not a worker according to 
the definition. But I may assure the 
House that we shal! take suitable ac-
tion to amend ~he definition. if neces-
sary, so that the beedi workers also 
are bene1!~d. 

Then, the Government of Madras 
have enacted special legislation for the 
beed; industry, known as the Madras 
Beedi Industrial Premises Regulation 
Act, 1958. providing for licences for all 
beedi industrial premises. The Gov· 
ernments of the States in South India. 
namely Kerala and Mysore are also 
contemplating legislation on the lines 
Of the Madras Act. 

Also, in an informal meeting held 
in 1961, the position was reviewed 
again, and we again requested the 
States to fal! in line with the recom-
mendations so that the hardships that 
have been experienced by the beedi 
workers could be eliminated. 

After all, we should realise that this 
is an unorgan ised industry. In the case 
of an organised industry. there is a re-
gular trade union, and they have got 
the collecti"c power and they can 
negotiate or ""rgain with the employ-
ers. That is feasible in an organised 
industry, but here we have to deal 
with the matter more carefully, and 
we have to see that the interests of 
these workers are better preserved and 
that they are not unnecessarily put to 
hardships, and that should be done ray 
adopting alI practical measures. 
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:50 rar as the various amenities and 
racili ties are concerned, they are 
covered by the various provisions. ill 
respect of whatever is missing such lUI 
In regard to the definition etc. I can 
assure my hon. friend that Govern-
ment will look into the matter. 

Shri Umanath: What about the 
latest method ade>pted for escaping 
the provision:; of the Act within the 
State by resorting to L-2 licences? 

Shri Hathi: We shall take that also 
into consideration. Somehow or 
other people try to evad~ even 
the best of laws. We shall 
leok into that matter also. Therefore, 
I would assure the House that we are 
mindful of the interests of the beedi 
workers, and we shall take steps to 
remedy the defects by suitable legis-
lation. 

I hope that in view of this assu-
rance, my han. friend Shri A. K. 
Gopalan will withdraw this Bill. 

Shri A. K. GopaIan: As far 
as the condition of the beedi 
workers is concerned. the hon. Mi-
nister also has admjtted whatever I 
have said in this regard. and he has 
told us that Government are consi-
derin,g the whole matter. I only 
want to know from the hon. Minister 
what difficulty there is in having an 
all-India legislation of a comprehen-
sive nature. The hon. Minister has 
not touched this point at all, because 
he has said that today this industry 
is an unorganised industry. 

I \vould submit that it would be 
un organised, because when once you 
try to organise it what will happen 
is that there will be no factocy. Sup-
po,e you try to organise a factory 
and apply to it the Minimum Wages 
Act. at onCe the factory will disap-
pear, and the contract system will 
come in. Eight or nine people would 
function as agents, and they will 
come in place of the factory. That is 
the reason why this industry is not 
abl" to organise itself, because the 
moment organisation is done, where 
ihere are factories, they would cease 
to be factories. The workers feel 

that even if we try to orgamse tnem 
on a trade union basis, they would 
not be there in the factory, and. 
therefore, it is perhaps better to leave 
it as it is. 

As far as the difficulties are con-
cerned, ii the hon. Minister coutu 
give us an assurance that within one 
year all the States would be asked 
to have legislation in this regard .... 

Shri Hathi: Yes. 

Shri A. K. Gopalan: ... then I would 
welcome it; and if the Stales do not 
have any legislation on this basis, 
then the Central Government must 
see that they bring forward a com-
prehensive legislation. 

Shri Hathi: In fact, we have asked 
the State Governments to take action. 
But, some States have said, for exam-
ple, that they have no problem at 
all in the beedi industry. So, where 
such problems are not there, the~ 
need not have any legislation. But 
we shall again write to the States 
that they must have suitable legisla-
tion. 

Shri A. K. Gopalaa.: There are two 
things in this connection. One is thaI 
there should be legislation in all the 
States which is not the case at pre· 
sent. Secondly, even if there are le-
gislations, I am afraid the imple-
mentation is not there, because it is 
not effectively enforced. So, I would 
request the han. Minister to examine 
the working of the legislations in the 
various States, see how they are im-
plemented, and then bring f:>rward 
a comprehensive all-India legislation. 
Mter all, the question today is not 
whether there must be an all-India 
legislation, because we say that 
there must be a comprehensive 
legislation. For, we find from our ex-
perienCe Of the last several years 
that even in the States where such 
legislation is there, the implementa-
tion is not effective. Therefore, Gov-
ernment should look into this matter 
and see that this sweated labour is 
protected. because it can no longer 
afford to wait 
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If the hon. Minister is prepared to 

give Us an lISSUran<:e on these lines, 
then I shall certainly be prepared to 
withdraw the Bill, because I know 
that there is no use of putting this 
Bill to vote, and I had brought this 
forward only to draw the attention 
of Government to this matter because 
.it is high time that something is done 
to imprOVe the conditions of these 
workers. ~j 

Shri Hatm: If the hon. Member 
requires any assurance, I would say 
that we shall see that the condition 
of the beedi workers is improved by 
suitable legislation in the States. 

As regards all-India legislation-
take for example, the question of 
fixing wages, different wages have to 
be fixed according to various locali-
ties. Perhaps legislation is not the 
remedy for it. The remedy is to have 
a joint board of neighbouring States. 
four Or five. They can fix the rates, 
decide ~he conditions etc. I .:an say 
here and now that we shall have 
such j oint boards for three Or four 
neighbouring States. The question is 
of migration and other things. 

Shri A. K. Gopalan: Also imple-
mentation. 

Shri Hathi: We have already de-
cided to have joint boards of neigh-
bouring States. 

Shri Narendra Singh Mahida: May 
I seek Selme information? There are 
various tobacco acsociations in the 
country. Can YO'1 n ')t persuadp them, 
if the" (10 not come under the Fac-
tories Act, at lea·,t on humanitarian 
grounds to pay hel:: to you? 

Shri Hathi: The point here is that 
there are certain provisions which 
are covered in the Factories Act. 
That they are bound to observe. The 
question is of fixing the rate of wages. 
If rates are fixed higher in one area 
as compared to a neighbouring area. 
---------------------

then there is the question of miIB-
tion. Therefore, it is that three or 
four neighbouring States would have 
a joint board. We have already done 
that. They can consul' the emplo-
yers' organisations and workerll' 
unions Or individuals and then have 
a wage fixing machinery which will 
look into these things. We will have 
those joint boards. 

Shr; A. K. Gopalan: This is the 
second time I am bringing this matte<" 
to the notice of Government. In view 
of the assurance of the Minister that 
their conditions will be looked into 
and alsO' in view of his statement 
that certain things haVe already beeR 
discus3ed and he will take action, I 
beg leave of the House to withdra .... 
the BilL 

Mr. Deputy-Speaker: Has the hon. 
Mpmber l"ave of the House to with-
draw the Bill: 

Some Hon. Members: Yes. 

The Bill was, by leave, withdrawn. 

15.33 hrs. 

CONSTITUTION (AMENDMENT) 
BILL" 

(Amendment Of articles 136, 226 etc.) 
by Shri Shree Narayan Das. 

Shri Shree Narayan Das (Dar-
bhanga): May I seek your indul-
gence tl introduce my Bill? 

Mr. Deputy-Speaker: He was ab-
sent when called. 

Shri Shree Narayan Das: I was iR 
a meeting of the E)stimates Com-
mittec. 

Mr Deputy-Speaker: He may move 
for leave to introduce it. 

'Published in the Gazette of India Extraordinary, Part II-·Section 2, 
dated 16-11-62. 
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Shri Shree Narayan Das: I beg to 
move for leave to introduce a Bill 
further to amend the Constitution at 
India. 

is: 
Mr. Deputy-Speaker: The question 

"That leave be granted to in-
troduce a Bill further to amend 
the Constitution of India." 

The motion was adopted. 

Shri Shree Narayan Das: intro-
duce the Bill. 

15.34 hrs. 

HINDU MARRIAGE (AMENDMENT) 
BILL 

(Amendment of section 23) br Shrl 
J. B. S. Bist. 

Shri J. B. S. Bist (Almora): I beg 
to move: 

"That the Bill further to amend 
the Hindu Marriage Act, 1955, 
be taken into con.:iideration." 

Amongst Hindus, marriage was a 
solemn tie and sacred and it was 
never to be dissolved. But the pro-
g"ess of time' and circumstances made 
us adopt the Hindu Marriage Act. In 
that Act, judicial separation and di-
vorce is provided for under 'Scction 10 
which reads: 

"Either party to a marriage, 
whether solemnised before or 
after the commencement of this 
Act may present a petition to the 
district court praying for a decree 
for judicial separation on the 
ground that the other party has 
deserted the petitioner .... "-1 
am quoting (f) with _ whiCh I am 
concerned-"has, after the solem-
nization of the marriage, had 
sexual intercourse with any per-
son other than his or her spouse." 

Section 13 which provides for the 
dissolution of marriage by a decree 

(Amendment) Bm 
of divorce also provides nearly the 
same grounds. In sub-claUSe (l) at 
clause 13, we have the words 'is Jiv-
ing in adultery'. These two items are 
the subject matter of my amendment. 
In section 23, We have the procedure 
which is adopted by courts in grant-
inl: or dissallowing the decree of 
award'S of judicial separation. I have 
proposed that: 

"In section 23 of the Hindu Mar-
riage Act, 1955, after sub-section 
(2) , the following sub-section 
shall be inserted, namely: 

, (3) In any proceedings under 
this Act, .whether defended or 
not, if the court comes to the 
finding that the grQund of the 
petition is the ground specified 
in clause (f) of sub-section (l) 
of section 10, or in clause (i) of 
sub-section (l) of section 13 and 
that such ground is false, it shall 
grant damages by decree in fa-
vour of the person defamed thus 
in the same proceedings upto a 
maximum of five thousand rupees, 
whatever be the fate of the peti-
tion on other grounds." 

In my statement of objects and 
reasons, I have observed: 

"It has been observed that false 
and frivolous allegation of the 
nature mentioned in clause (f) 
of sub-section 0) of section 10. 
or in clause (i) of sub-section (1) 
<Yf section 13 of the Hindu Mar-
riage Act, 1955, are made in the 
position under this Act to coerce 
Or defame the other party, which 
ultimately fail but caUSe harm to 
the reputaticm and character of 
the aggrieved party." 

I thought a deterrent was needed 
to keep this kind of allegation out of 
the proceedings unless of course it 
was true and cJuld be proved. 

It is true that this ground of adul-
tery on the part of one of the part-
ners-having sexual intercourse with 
a per,,'n who :5 n3t wedded to the 
pa~'ty-is very hard to prove, espa-
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dally in India. But it is also noted 
that it has been used very loosely, 
and the motive behind was either to 
defame the other party or w coerce 
it into terms which one of the par-
ties thought he or she should obtain. 

Even while passing this Act, the 
legislators, the Members of this House, 
have treated marriage as sacred. By 
section 22 they provided that these 
proceedings shall be conducted in 
camera and by section 23, they pro-
vided that before proceeding to grant 
any relief under this Act, it shal! be 
the duty of the court, '" the first 
instance, in every case where it is 
possible sO to do consistently with 
the nature and circumstances of the 
case, to make every endeavour to 
bring about a reconciliation between 
the parties. After all, circumstances 
and conditions existing as between 
husband and wife may make divorce 
proceedings necessary. But all over 
the world, including western countries, 
these proceedings are not looked 'lpon 
with favour and they constitute 
a stigma. When allegations are 
made. as I have submitted be-
fore. the damage is done. We 
know that it is the intention of 
the legislature and that the courts 
have been definitely directed that 
everything should be done to See that 
the parties are reconciled. It has also 
been noted that when such charges 
of adultery and sexual intercourse are 
not involved, it has been found easy 
to bring about a compromise, but 
when one of the parties has levelled 
this charge, it becomes next to i m-
possible to bring about a compromise. 
That is under standable. After all. 
human nature is human nature and, 
especially for a woman, it becomes 
very hard. as she is placed, to refute 3 

statement which is absolutely false. I 
have therefore thought that a deter-
rent like this would make people 
think twic0 and that only such cases 
would go to the court that would be 
genuine. 

It may be said that the Civil 
Proced~e Code applies to the pro-
ceedings under this Act. That is 

true, but then this does not cover 
the contingencies of which I am think-
ing. It only considers the case when 
the ca'se has been successfUl and the 
court has found that the proceedings 
were malicious, frivolous and false. 
In this case, I submit, according to 
this amendment even ii the case suC-
ceeds, if the allegation which I have 
mentioned in the amendment is 
found to be false and frivolous, the 
court will have the authority to im-
pose a penalty of Rs. 5,000 on the 
party concerned. That is the differ-
ence. 

It may also be said that there is 
the law of libel, but that means going 
to another court. The forum would be 
different and then we may have to 
prove malice which, under these re-
lationships. is not an easy task. 

The 'same thing applies to a suit 
for damages. 

In criminal cases, in the case of 
libel, We know that SUCh cases are 
not very easy to proceed w;\h and 
need all attention and good legal ad-
vice. Also, it would be putting 
the party to extra eXpense, because 
one has to go to another court. What 
I propose i's that the matter should 
be decided by the same original court 
before which the witnesses would bE' 
passing, which would notice the 
demeanour of the witnesses, the de-
meanour of the petitioner and the 
opposite party. That court would be 
in a better position, rather than the 
other court where things would be 
staged afresh, to come to a correct 
judgment. I therefore submit that this 
Bill needs 'full consideration. 

I find that an identical Bill was 
moved in this House by Shri Sarhadi 
on 24th February, 1961. I may bring 
to the notiCe of the Hnuse the re-
marks made by the hon. Deputy Mi-
nister of Law at the time. He said: 

"Personally speaking, I have 
very great sympathy for the sen-
timent expressed in the Bill. If 
marriage as an institution has 
survived, if marriage is one of 
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the stable institutions of Hindu 
society. it is because it is based 
upon this sentiment which is the 
common heritage of the whole of 
Hindu society. I therefore would 
support the principle of the Bill." 

He has further gone on to say: 

"The only question is, in this 
particUilar case, if an allegation 
happens to be false and frivolous, 
whether it should be liable to be 
compensated by a larger measure 
of damages. That is a fact which, 
as I said, would depend upon the 
general public opInIOn. That 
is the limited question which in 
fact would be referred to public 
opinion because. as I pointed out, 
section 35A is wide enough to 
cover a case like this." 

I came to know about it rather 
late. It was circulated for public 
opinion and public opinion has been 
received. I do not know if this in-
formation was circulated to the Mem-
bers, but it is there. I have been 
able to get the copies. and I have 
gone through them. I have not been 
able to tabulate it because I got it 
late. but I find the majority opinion 
is in favour of this amendment. Of 
CQUI-;:;e, there are also suggestions 
that the amount of Rs. 5,000 is too 
heavv. that it mav be Rs. 1,000 and 
that' the word should not be "shall" 
but "may". 

May I request the han. Deputy 
Minister of law to take these facts 
into consideration? I do not say that 
mv Bill is very well drBited or is 
<'''cellent. In the OpInIOns received 
on Shri Sarhadi's Bil! I think there 
are man,· things which need conside-
ration. 'r concede that. Taking into 
consideration the view of his prede-
cessor, I hope thE' han. Deputy Minis-
ter will be ablE' to pav attention to 
this matter and sec th~t something 
is done. 

Mr. 
moved: 

(Amendment) Bm 

Deputy-Speaker: Motion 

"That the Bill further to amend 
the Hindu Marriage Act, 1955 be 
taken into consideration." 

One hour has been allotted. We 
haVe taken 15 minutes. 

Shri Tyagi (Dehra Dun): I want 
to put one question. How long will 
this take? Though I sympathise with 
my hon. friend, those who have en-
tered into marriage can divorce and 
finish with it, but the country would 
not relish the idea that Parliament 
should be discussing marriage at 
this time. 

Shri J. B. S. Bist: Wars will go 
on, marriages will go on. I do not 
understand the argument, with due 
respect to Shri Tyagi. 

Shri Tyagi: Not divorce. 

Shri Oza (Surendranagar): can 
very well appreciated the feelings of 
my han. friend Shri Tyagi, but so 
long as cases go to the law court, so 
long as they are agitated and fought 
out there, there is necessity to raise 
these debates, unless all proceedings 
in courts are stOPped and they ad-
journ sine die till the war is over. 

T whole-heartedlY support the am-
endment brought forward by the han. 
Member. This thing takes us to the 
very root of the whole thing, that 
pleadings in our courts of law are so 
frivolous. Every conceivable plea is 
taken by a defendant. and the plain-
tiff also, when going to COUTt, does not 
go to the real issue, but tries to take 
resort to all sorts of frivolous pleas. 
thinking that perhaps some of it would 
appeal to the court. or the defendant 
may succumb to some of them. The 
defendant is a Iso encouraged to take 
any plea imaginable under the sun. 

We know that in such cases usuall:v 
this plea is taken simply to blackmail 
the plaintiff. I know of a case in which 
even an old woman who had filed a 
petition had to face this plea. When 
the defendant was confronted and 
asked when this adultery took place, 



212 7 Hindu NOVEMBER 16, 1962 MaffiaQe 
(Amendmc,,!) Bm 

2128 

[Shri Oza] 
he wag nonplussed, but the court was 
helpless, it could not give any relief at 
all. 

The hon. DE'puty Minister will 
perhaps argue that as the law stands 
today, even in the Civil Procedure 
Code there are sufficient provlslons 
for granting damages when false and 
vexatious pleas are taken by parties, 
but we know that in rarely one case 
ow of a thousand such damages are 
gIVen by courts. The paTties have 
aga,,, to resort to fresh litigation in 
oeder to get the damages for the 
b!ackmailing they have undergone. So, 
if there is a provision in this Act and 
the amendment is accepted, the courts 
sn2ll have to give dqmages when they 
tind that L". en though a party has won 
on a pa:: :c'j,'3r pom!, he did not Tesist 
the temptatio:1 of resorting to frivolous 
pleas, Such a provision is necessary if 
we want to improve the level of the 
pleadings in our courts of law and 
such a pro\'ision will have to be made 
not only in this Bill but in so many 
Acts so that the parties may imme-
diately go to the real issue and not 
resOTt to frivolous issues. I whole-
heartedly support the spirit behind the 
Bill and I request the han. Minister to 
find out ways so that such frivolous 
pleas are not encouraged by the 
courts. 

Shri M, L. Jadbav (Malegaon): I 
rise to OPPOSe the measure before the 
House, In the fiTSt place, the Hindu 
Marriage Act is a civil law and not a 
criminal law and there is enough pro-
tection fOT the plaintiff or the defen-
dant, even if frivolous or false pleas 
are takoo by the parties and it is not 
npcessary to introduce a penal provi-
510n heTe. If a false plea is taken, a 
defarnatorv suit can lie either in the 
civil or the criminal court. It is very 
difficult to prove adultery Or sexual 
intercourse by one person with the 
other. In geneTal persons are reluctant 
to come to the law courts to depose 
that one is in adultery with the other. 

In these circumstances when evidence 
IS not possible and p~oof is difficult, 
are we to penalise a person beca use 
an allegation is not proved? For want 
of evidence the matter may fail. Now 
In the Hindu Marriage Act divorce is 
allowed OI1ly on ceTtain conditions. In 
the world around, divorCe is allowed 
on SO many frivolou3i grounds. We are 
vofry conservative in that light So, 1 
feel that a measure which tries to 
penalise a party because something 
proves to be false should not be 
allowed to go on the statute book. 
Hence, I object to the measure that 
has been brought forward by the hon. 
Mover. 

Shrimati Sarojini Mahishl (Dharwar 
North): Sir, I do appreciate the prm-
clples and the spirit behind this Bill 
whose inten~ion is that the ~artie~ 
who are put to suffering on account 
of SUCh false pleas put forward before 
the court of law and whose reputation 
is damaged must be properly compen-
sated and people should be deterred 
from putting forth such false pleas. 
Much has been said but how far it will 
prove favourable to the other party 
also must be taken into consideratioo. 
In the conditions existing today, the 
fear is. a male member may put for-
ward such pleas against a female party 
and then It may be to the disadvantage 
of the female party. The female party 
will also be deterred from putting 
forth such pleas. Even though she 
considers it true, in case evidence is 
not proved to be correct Or not accept-
ed, it may prove to be false. The 
other party in whose interest we want 
to amend the law may feel like not 
putting forth the ph·a; that is iust 
possible. Marriage is considered a 
sacrament in Hindu law; it was one of 
the sanskaras enumerated bv Manu 
who admitted judicial separ~tion and 
divorce under different circumstances. 

'rrti 'l~ ~f>Iit 'f,"r~ 'if qfffil qa\ 
q''if~ ~ ~ ~ feml1ffi I' 
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No such penalty has been put forward 
by Manu. In the present society we 
attach much importance to the material 
outlook rather than to the sacremental 
outlook; marriage has been reduced to 
a contractual bond. So we shall have 
to consider all these things. Sections 
10 (f) and 13(1) of the Act are there; 
judicial separatic:l or di"orce may be 
granted if some conditic:!!, are proved 
and adultry in one amongst them. We 
find there are other circumstances also. 
ThEre may be defamation against the 
defendant under section 497 of the 
Indian Penal Code where a husband 
makes a charge againSt a third party 
for being in adultery with his wife. 
Even though the wife is not directly 
a party tlw,",'. she is bTought in in-
direc:ly and there is a sort of defama-
tion. Section 488 Cr. P.C. is there, 
",:here maintenance allowance is 
granted, a husband may try to escape 
that by proving that there is adultery. 
In such circumstances the party is 
defamed but there is no penalty for 
the person putting forth such pleas. 
The point is whether there could be 
any remedy for this under this section 
becaUse there is no other remedy in 
the other cnrcumstances. 

I do appreciate the spirit of this BiII. 
There must be some remedy. Even 
though there is no such remedy under 
section 497 IPC Or 488 Cr. PC, section 
35 (a) of the CPC affords compensa-
tion. Anyway, the arguments in favour 
of this mendment may also prove to 
be rather not so helpful to the other 
party under some circumstances. When 
equally effective remedies are avail-
able, they must see whether this parti-
cular remedy will be as forceful and 
e1'feclive. If it is not so, it is no use 
amending this particular section. 

16 hrs. 

One of the grounds for judicial 
separation is that a spouse is in adul-
tery. Here the 'same ground cannot 
be put forth by the other party. When 
a Bill was circulated for eliciting 
public opinion, eminent judges have 
given their oDin ion to the effect that 
in a society which is mainly dominated 

by man-I am sorry for using that 
word-it is the man who always puts 
forth frivolous pleas that the woman 
is in adultery. E!ut now equal oppor-
tunity is also given to the woman to 
put forth this plea. She may 
find that her evidence may 
not be valid. Witnesses who 
come to give evidence in favour 
of a particular party may turn 
hostile when they are examined or 
cross examined. The witnesses may 
turn hostile and prove that the evi-
dence give!.1 is not correct. Therefore, 
much depends not upon the actual and 
direct evidence brought in but on the 
circum."tan-:i:.d evidence as is found- in 
such cases. It is very difficult to say 
whether ~h" particular, frivolous 
charge is quite acceptable or not. It 
is very difficult to prove it. Therefore, 
it is equJllv diffiCult to prove whether 
it is in favour of the male member or 
in favour of the femal" member. 
Therefore, in t'~":: .:)OCjL'~Y where the 
woman is ac'customed to or who COn-
siders this marriage as a sacrament. 
who rather hesitates to put forth the 
plea and who rather hesitates to go in 
divorce to sue, may still be deterred 
from going in, such cases. I do not 
mean that such cases must be en-
couraged. But, when there is provision 
in the Hindu Marriage Act for taking 
advantage of this, which was denied 
before the codification and passing of 
the Hindu law in 1955. she should also 
be able to take advantage of this pro-
vision if she needs it. Therefore, it 
is quite essential that she should also 
be not deterred from putting forth 
this plea with the apprehension that 
this particular thing put forth by her 
may not be acceptelj, and as a result 
she may also be penalised. There is 
no such thing that only one party will 
be penalised and the same shall not be 
used as a remedy with reference to 
another party. One remedy which 
may be made applicable with refe-
rence to one party may be made appli-
cable with reference to another party 
also. 

Therefore, under the circumstances, 
when there was great opposition even 
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for the codification of the Hindu law 
and the Marriage Act, and there was 
great opposition for giving a shaTe in 
the property of the father to the 
daughters and giving an absolute share 
to the widow, We find naturally that a 
woman who is aggrieved, who suffers 
on account of this will not come for-
ward to put forth this claim and take 
advan tage of this particulaT section. 
Therefore, in the interest of the 
weaker section of society, the House 
w ill reconsider this matter twice 
before amending the existing law. 

Shri A. S. Alva (Mangalore): Mr. 
Deputy-Speaker, Sir, I oppose this 
amendment. In the fiTst place, it may 
not be necessary because there is 
enough provision in the Civil Proce-
dure Code itself. Because of the 
amendment to section 35, incorpora-
ting section 35A. if any litigation is 
false and frivolous or ~exatious, the 
court has got ample powers to give 
compensatory costs. That is one safe-
guard, where false pleas can be dealt 
with by the court. 

Secondly, no one can put in defa-
matory pleadings. i!" an:,--one puts in 
defamatory things or statements in 
any pleading, it is only qualified privi-
lege. Anybody could be challenged 
both in a criminal court and a civil 
court for damages if any person has 
bee" defamed in pleadings. Here, as 
far as we are concerned, under the 
Hindu MaTriage Act, a provisiOll has 
been made for granting divorce. As 
a matter of fact, even .i ,'dicial separa-
tion also requires certa;,' condibons to 
be fulfilled. As far as divorce is con-
cerned, there are stringent Tules. ordi-
narily, adultery is one of the things 
that the party has to prove if the partY 
has to get an OTder from the court for 
dissolution of marriage. As a matter 
of fact, it is a thing which cannot be 
directly proved; indirect evidence and 
circu~'stantial evidence have to be 
adduced before a court. According to 
the Bill. a person fOr fear of paying 
compoosation-in certain cases the 
'compensation may amount to Rs. 5.000 

or so-he or she will hesitate and 
may not go to a COUTt at all, if it is 
passed into law. 

Let Us take a case of a poor li ti-
gant-may be a woman Or a man. That 
person wants to get the marriage dis-
solved or get a divorce. Simply be-
caUSe there may be a chance of failure 
he is afraid and he may not come 
before the court at all. At the same 
time. the idea of the Mover is to see 
that frivolous allegations aTe not made 
and the parties do not defame others 
and do not get away. For that reason, 
as I have already submitted, there is 
section 35A which has been incorpo-
rated in the Civil PTocedure Code 
which applies to all proceedings. These 
proceedings will also come under the 
Civil PTocedure Code which says 
compensatory costs may be awarded 
against the party, or compensatory 
costs may be given. 

Secondly, as I said, as a matter of 
fact, if any party is falsely saying that 
adultery has been committed, there is 
ample provision in the law. Here, in 
these proceedings themselves, costs 
can he granted. Further, any third 
paI'ty aggrieved can certainly 
come forward even before a 
criminal cOUTl or a civil court and 
proceed to get the remedies. In the 
circumstances. this Bill is absolutely 
unnecessary, because the idea of the 
Mnvcr himself is to see that some 
safe r '18rds should be provided. They 
are nlready theTe. So, I feel that this 
is re3lly redundant and it is unneces-
sary that the Hindu Marriage Act, so 
far as divorce is concerned, should be 
amended. So, I oppose this amend-
ment. 

Shri Tyagi: How can it be possible 
to prevent ladies from levelling false 
charge against theiT husbands? It is 
in their very nature. 

Shrimati Lakshmikanthamma 
(Khammam): They must have learnt 
it from their husbands! 

Shri K. K. Verma (Sultanpur): Mr. 
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Deputy-Speaker, Sir, I have heard the 
speeches of the hon. Members and I 
have also perused this Bill. In the 
Statement of Objects and Reasons. it 
has been stated thus: 

"A deterrent is needed to the 
making of such false and frivolous 
allegations, and the only way is to 
vest the courts with power to 
grant damages, where such allega-
tions prove false, whatever the 
fate of the petition be on other 
grounds," 

I fail to understand one thing. This 
Bill presumes as if our courts are not 
vested with powers to grant damages. 
I think there are ample provisions in 
our civil law to grant damages. When 
the courts are already vested with 
such powers, how did it arise and how 
it came about that there is necessity 
for enacting a law in order to vest 
the civil cour:s with powers to grant 
damages? A reference has already 
bel'" made to section 35A of the Civil 
Drocedu're Code and there is a provi-
sion for granting damages in caSe false 
Or frivolous allegations are made. 
There is no restriction under section 
35A for granting damages, to what 
extent the courts will grant damages, 
etc. There is unlimited power there. 
I filld that that unlimited power has 
been restricted in ~his Bill to Rs. 5,000 
only. I t is jus t possible that the 
aggrieved party may be of a very 
high status and simply granting 
Rs. 5,000 may not be adequate, having 
in view the status of the aggrieved 
party. So, I think this Bill is uncalled 
for, and it is not necessary to put this 
Bill on the Statute-Book. 

I also find that one thin!: is not 
necessary. Why should it be confined 
to the allegations specified in clause 
(f) of sub-section (1) of section 10 or 
in clause (i) of sub-section (1) of 
section 13? There may be other 
grounds also which may be false and 
frivolous, and I think when there is 
ample power vested in our courts to 
consider such cases and grant damages, 
2102 (Ai)L.S.D.-7. 

(Amendment) Bm 
this Bill, from every point of view, ill 
uncalled for, and it is not necessaJ'7 
to encumber our Statute-Book with 
such a measure. 

With these words, I oppose the Bill. 

The Deputy Minister in the Ministry 
of Law (Shri Bibhudendra Mishra): 
Mr. Deputy-Speaker, Sir, I am opposed 
to this amendment be'WIuse I do not 
find myself in agreement with thl'! 
statement of facts in the Statement of 
Objects and Reasons. The Statement 
of Objects and Reasons opens with 
these words: "I t has been observed 
that false and frivolous allegations 
are made·· .. " The hon. mover has 
not said where it has been observed 
that false and frivolous allegations are 
made. Has any case come anywhere 
to the knowledge of the hon. Member 
where false and fTivolous allegations 
have been made? I refuse to believe 
that in a country like ours, with the 
tradition aind the training that we 
have, with the social system that is 
obtained here, anybody; whether it is 
the wife or the husband, would like 
to go to a court of law and that again 
with a divorce petition. It ought to 
be noted that whenever a party is 
forced to go to a COUTt of law he goes 
after great deliberation, anxious 
thought and with an agonising heart. 
It is not a pleasure for any party to 
go to a court of law with a divorce 
petition. And, asstnniilg that he suc-
ceeds or assuming that he fails, the 
stigma that is attached to him by the 
society is SO great that even if he wins 
or loses life becomes intOlerable and 
unbearable. Therefore, to suggest 
lightly that our society has come to a 
stage where false and frivolous allaga-
tions are made is not to understand 
the true spirit and character of the 
wciefy and , I would say, it is also 
nOt supported by any statement of 
facts anywhere. 

Apart from that, as it has been 
pointed out by most of the hon. Mem-
bers, if it is a vexatious or malicious 
prosecution, then other remedies are 
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also available both under the Civil and 
criminal law. Of course, the difficulty 
would be that .one has to resort to a 
separate proceeding altogether. But 
in the same proceeding also, under 
Sedtion 35A of the Civil Procedure 
Code the court has ample power to 
award costs. Of course, the cost is 
limited to Rs. 1000 whereas in the 
p:-esent amenq,ment it ~ sought to be 
raised to Rs. 5000. May I ask whether 
any purpose would be served by rais-
ing this amount of compensation from 
Rs. 1000 to Rs. 5000? If at all 11 party 
wants to go to a court with a divorce 
petition, can this increase in tha 
amount of compensation deter him 
from going to a coum of law? 

Then again, there is the other side 
of the matter, which has been pointed 
out by my esteemed friend, the hon. 
lady Member-I am sorry she is not 
present in the House now. She is 
afraid that lhe right ;that you give to 
a woman to go to a court of law with 
a divorce petition after so many long 
years will be negatived, will be taken 
away if you just impose this limit, 
this penalty, by accepting this amend-
ment. Who knows,-after all, even if 
the case may be true, the court will 
determine on the basis of evidence 
because the courts are concerned with 
facts as disclosed by evi-
dence-- whether a case will be in the 
last resort proved to be false or fri-
volous? That danger, that apprehen-
siOn is also there, that the whole idea 
underlying this provision fOr divorce 
which has been accepted and codified 
into law after great many delibera-
tions and after very many years may 
be negatived by the acceptance of this 
amendment. 

ReferenCe has been made to the 
opinions received from the public. The 
hon. mover has said that the prepon-
derant opinion is in favour of accep-
tance of this amendment. I would 
say that is not a correct statement of 
facts. Of course, there were opinions, 

a1] sorts of opinions, opinions accept-
ing it, opinions objecting to it, opinions 

suggesting different amendments or 
,giving different suggestions and 
apathetic opinions also. Therefore, on 
the mere basis of opinions we cannot 
lightly take to a measure that, apart 
from causing inconvenience and putt-
ing a stigama on the society, may have 
a tendency of negativing the provision. 

Therefore, Sir I request the mover 
to withdraw this Bill. 

8hri J. B. S. Boo: Sir, would 
like to say only one or two words. I 
think the hon. Deputy Minister has 
gone through these reports and read 
the judges' opinions. The answer to 
his first part about ideals and instan-
ces will be met by it, and I need say 
no furth21'. 

As to the opinions, I may say that 
I have gone gone through the opinions. 
I haVe not tabulated them, but they 
were suggestions which were worth-
while taking up. Some said the amend-
ment should be there, some said that 
Rs. 5000 was a big penalty. I only sug-
gested that if the hon. Minister 
could look into them it would be good. 
However, if, after all, the matter is 
to be dropped, I do not think there 
is any need to take up the time of the 
House any further, and I, therefore, 
beg leave of the House to withdraw 
the Bill. 

Mr. Deputy-Speaker: Has the hon. 
Member the leave of the House to 
withdraw the Bill? 

The Bill was, 011 leave, withdrawn. 

16.16 hrs. 

LEGAL PRACTITIONERS 
(AMENDMENT) BILL 

Shri Hem Raj (Kangra): Sir, 
beg to move: 

"That the Bill further to 
amend the Legal Practitioners 
Act, 1879 be taken into considera-
tion." 
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Sir, the Bill .that I am moving has 
got a limited scope. By this Bill, as 
it will be clear from the Statement 
of Objects and Reasons, I want to 
put in a few amentments to sections 
14 and 15 of the Legal Practitioners 
Act. It has been necessitated be-
cause after the passing of the Advo-
cates Act a very large number of legal 
practitioneri still remain outside the 
perview of Advocates Act, 1961 who 
are governed by the Legal Practi-
tioners Ar.t. When we passed the 
Advocates Act, the idea was that all 
the lawyers who are practising at the 
moment might come under that Act. 
But in Section 55 of the Advocates 
Act it has been provided. 

.. (a) every pleader or va:k.il 
practising as such immediately 
before the date on whiCh Chapter 
IV comes into force (hereinafter 
in this section referred to as the 
said date) by virtue of the provi-
sions of the Legal Practitioners 
Act, 1879, the Bombay Pleaders 
Act, 1920, or any other law who 
does not elect to be, or is not 
qualified to be, enrolled as an ad-
vocate under this Act;" 

So, there may be certain persons who 
are not entitled to be enrolled as ad-
vocates. Then it says: 

"(b) every attorney practising 
as such immediately before the 
said date by virture of the provi-
sions Of the Legal Practitioners 
Act, 1879, or any other law who 
does not elect to be, or is not 
qualified to be enrolled as an ad-
vocate under this Act; 

(e) every mukhtar and re-
venae agent practising as such 
immediately before the said date 
by virtue of the provisions of the 

(Amendment) Bm 
Legal Practitioners Act. 1879, or 
any other law: 

shall, notwithstanding the repeal by 
thi's Act of the relevant provisions of 
the Legal Practitioners Act, 1879, the 
Bombay Pleaders Act, 1920, or other 
law, continue to enjoy the same rights 
as respects practice in any court or 
revenue office or before any authority 
or person and be subject to the dis-
ciplinary ju~isdiction of the same aut-
horitv which he enjoyed or, as the 
case 'may be, to which he was subject 
immediately before the said date and 
accordingly the relevant provisions of 
the Acts or law aforesaid shall have 
effect in relation to such persons as 
if they had not been repealed." 

Under the Legal Practitioners Act, 
Section 14 provide for the disciplinary 
action against the pleader and section 
15 is concerned with the report which 
is made bv the subordinate court to 
the high court. Before I deal with 
these provisions I just want to give 
VOu some back~ound as to why I 
hav!' moved this amendment. Sir, 
legal profession was considered to be 
a very very noble profession. Just as 
vou. Si'r. who be10ne: to the legal pro-
fession. know most of the educated 
people from the earliest days were at-
tracted towards it. Consequently its 
number increased from dav to day 
and it gave good income. Mostly it 
were the legal practitioner, and emi-
nrnt lawyers who took the best part in 
the freedom struggle of our country 
and thev became famous for their 
sgcrifices 

At present their number-I have 
not been able to goet the latest figures 
-as counted bv the Law Commission 
is something like 76,000 or 80,000. 
Out of that number under the Advo-
cates Act something like 36.000 are 
advocates and 410.000 are other re-
venue agents, mukhtars or pleaders. 
These pleaders have to practise not 
in the High Courts but in the subor-
{linate courts, 
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Now, what happens in the subordi-
nate courts? There are several courts 
which are situated at different places. 
The pleaders have to practise in the 
different courts in a variety of sub-
jects. Some practise in the crimina1 
courts, some in the revenue courts and 
some in the civil courts. When a 
pleader has to practise in the subordi-
nate courts, he has to deal with var-
ious sorts of clients and various sorts 
of cases. In order to earn his liveli-
hood, he has to take several cases. He 
is not like the High Court advocate 
who takes onlv one or two appeals 
and prepares those appeals. But the 
pleaders have to bodk 15, 20 Or 30 
cases if they are to set out their live-
lihood. They have to appear in dif-
ferent courts. Sometimes they are 
not able to appear in one court and 
the clients run after them. In bet-
ween the case may be filed. It may 
happen that the pleader may have to 
draft So many plaints in a day and 
sometimes when he drafts the plaints, 
even by giving his best attention, he 
may not be able to put in certain 
facts. There may be cases where a 
pleader accepts a case. We have 
seen that the clients also have become 
too clever and sometimes the 'Will not 
pay his fee. Once the pleader has ap-
pected his vakalatnama. if he refuses 
to take up Ibis case, tbe pleader be-
comes liable for misconduct or if the 
client does not pay and the pleader 
fails to appear in that case he comes 
under disciplinary action for miscon-
duct. There may be other cases also. 
Suppose, a pleader is a member of the 
ioint Hindu family and his family may 
be doing some professional business. If 
somehow or other some such applica-
tion is made that he is doing money-
lending or something of that kind. It 
may be that he may have to give up 
a case when the caSe may be weak 
one. Sometimes, suppose, the 
pleader thinks that the case 
can be won by producing one or 
two witnesses, but, fortunately or un-
fortunately. his judgement may not be 
justified and case may take a different 
turD, Every case goes by it OWll1 

(Amendment) Bill 
strength or weakness but after all 
the pleader puts in his best effort: 
But certainlv there are cases and 
cases which due to some mistake or 
other reasons may go wrong. In all 
such cases most of the clients 
at the instigation of somebody 
vexatious and false a~plication against 
the pleadel"Sl. Once that application 
is made, an enquiry starts from be-
low, either in the subordillate judge's 
court or in the magistrate's court. 
That enquiry takes a long time. Now, 
one does not like to appear for one-
self in one's own case. Some may like. 
But this being quasi-judicial proceed-
ings every pleader will not like that 
he should plead his own case. So he 
shall have to engage a lawyer. Sup-
pose, a lav:yer is engaged then he is 
to put in witnesses in defence and 'he 
has to pay for the wijlesses diet 
money. If. after a prolonged enquiry, 
that complaint is found to be false, 
the charge fails and the complaint is 
dismissed. Under the Legal Practi-
tioners Act, no provision has been 
made for awarding him the cost. If 
the complaint Is found to be correct 
and the charge is held against the 
p1eader. the proceedings will go to the 
High Court under section 15 of the 
Act, but if the charge fails and it is 
dismissed. the proceedings do not go 
to the High Court. 

Now, when that charge fails. what 
happens? The pleaders who has been 
harassed, gets no cost. At the same 
time, as you perfectly know, in the 
case of a pleader his reputation is at 
stake. Suppose, the client starts a 
vexatious proceedings. a propaganda 
starts that that particular pleader has 
taken sO much money, without any 

• foundation. By all these means the 
client tries to underminp the reputa-
tion of the pleader. Consequently, 
his reputation is undermined, he is 
put to a lot of WOTrv and. ultimately, 
when the application which is filed 
:>gainst him is dismissed and he comes 
forward for the purpose of getting 
costs, the court says that because there 
is no nrovision in section 14 of the 
Legal Practitioners Act for awarding 
the costs the costs are not granted. 
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Shri Narendra Singh Ma1t\da 
(Anand): On a point of order, Sir. 
There is no quorum in the House. 

Shri Hem Raj: There was no quo-
rum formerly also but the proceed-
ings were goin~ on. 

Mr. Deputy-Speaker: 
being rung. 

The bell is 

Now there is quorum. The hon. 
. Member, Shri Hem Raj, may con-

tinue his speech. 

Shri Hem Raj: Section 14 of the 
Act says: 

"If any such Pleader or Mukh-
tar practising in any subordinate 
Court or in any Revenue-Office is 
charged in such Court or office 
with taking instructions except 
as aforesaid. or with anv such 
misconduct as aforesaid. the pre-
siding officer shall send him a 
copv of the charge and also a 
notice that, on a day to be therein 
appointed, such charge will be 
taken into consideration 

Such copy and notice shall be 
served upon the Pleader or Mukh-
tar at least fifteen days before the 
day so appointed. 

On such day, or on any subse-
quent day to which the enquiry 
may be adjourned, the presiding 
officer shall receive and record all 
evidence properly produced in 
support of the charge, or by ihe 
Pleader or Mukhtar, and shall 
proceed to adjudicate on the 
charge." 

In this section there are other clauses 
and I am reading only the relevant 
clauses. Thereafter the Distriet 
Judge or ihe District Magistrate, 
whoever makes the enquiry, will re-
cor<;i his 1lndings and if he comes to 

(Amendment) Bill 
the conclusion that no charge is estab-
lished, he dismisses it. 

"Any District Judge, or with his 
sanction any Judge subordinate 
te, him, any Judge of a Court of 
Small Ca uses of a Presidency 
Town, any District Magistrate or 
with his sanction any Magistrate 
subordinat to him and any Re-
venue Authority not inferior to a 
Collector, or with the Collector's 
sanction any Revenue officer 
subordinate to him, may pending 
the investigation and the orders 
of the High Court, suspend from 
practice any Pleader or Mukhtar 
charged before him or it under 
this section. 

Every report made to the High 
Court under this section shall-

(a) when made by any Civil 
Judge subordinate to the Dis-
trict Judge, be made through 
such JU:1~...,: 

(b) when IT. c.:c by a Magistrate 
subordincte to the Magistrate 
of the D' <triet, be made 
through the Magistrate of the 
District and the Sessions 
Judge; 

(c) when made by the Magis-
trate Of the District, be made 
through the Sessions Judge; 

(d) When made by any Revenue 
officer subordinate to the 
Chief Controlling Revenue 
authority be made through 
such Revenue authorities as 
the Chief Controlling Revenue 
authority may from time to 
time. direct:-

Every such report shal be ac-
companied bv the opinion of each 
Judge, Magistrate or Revenue 
authority through whom or which 
it is rna-de." 

The charge fails and the application 
of the client is dismissed, then the 
District Magistrate or the District 
Judge or the Subordinate court have 
got no power to award costs. In thJs 
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[Shri Hem Raj.] 
respect, may I quote two rulings? 
One is the ruling of the Allahabad 
High Court in 1930, Allahabad 225. 
This ruling says on page 247 that the 
Legal Practitioners Act is a complete 
Code in itself and becau3e it does not 
provide for the award of costs, if the 
charge fails, therefore, no costs can 
be granted. Similar is the case in 
1943, Madras 250. The Madras High 
Court has held that if the charge fails, 
the Subordinate court has no power 
to grant any costs. Therefore, I have 
brought this Bill with this object in 
view that if the application given by 
a client is found to be vexatious or 
false, in that case, provision may be 
made in the Act itself for granting 
costs, under section 14. After para-
graph 3, I want to add these words: 

\ "If the charge fails and the 
pleader or mukhtar is acquitted, 
the court shall grant him the costs 
of· the proceedings." 

In para 4, the following shall be 
added at the end: 

"and award costs of the proceed-
ings to the successful party." 

I do not say ~nly to the Pleader. Any 
party who succeeds should be granted 
costs. Under section 15 of the prin-
cipal Act, when proceedings go to the 
High Court, I want to add at the end 
of the section: 

"and award costs of the proceed-
ings to the successful party." 

In short, my simple prayer is that. 
This is an innocuous Bill most harm-
less. Most of the plead~rs and most 
of the lawyers are being deprived of 
their costs. They are being daily 
harassed by the clients. So, I have 
moved this Bill of mine. 

An objection may be taken that 
under the Advocates Act which we 
have recently passed, provision has 
been made under section 43 providing 
for costs. If an application is made 
agaInst an Advocate, provision has 

been made in setclOn 43 of the Advo-
cates Act of 1961 that he may be 
granted costs. When We have accept-
ed one principle in the case of Advo-
cates, I do not see why a similar pro-
vision should not be made in the case 
of pleaders, who are :>ractising in the 
subordinate courts. With these re-
marks, I commend this Bill for ac-
eeotance of the House. 

Mr. Deputy-Speaker: Mot\on mov-
ed: 

''That the Bill further to amend 
the Legal Practitioners Act, 1879 
be taken into con..c;ideration." 

Shri Oza (Surendranagar): • Mr. 
Deputy-Speaker. the Statement of 
Objects and Reasons and clause 2 
which seeks to implement these ob-
jects and reasons are not consistent 
with each other. The Statement says 
that in case an application Or com-
plained filed against the pleader or 
mukhtar is dismissed and is found 
false. frivolous or vexatious, only in 
this case the Mover of the BilJ has 
contempl~ted that some "rovision 
should be made for granting costs to 
the pleaders who have been falsely 
harassed. But in clause 2 which en-
shrines the object stated in the State-
ment of Objects and Reasons, it is 
nowhere stated that the charge should 
be false, frivolous or vexatious. Even 
if the charge fails, he has to be award-
ed some costs or some damages. I 
think that that is not a hapPy state of 
affairs. These proceedings are of a 
Quasi-criminal character. 

You know that these legal practitio-
ners to whom this Act applies, parti-
cularly' practice in the rural areas. 
As my han. friend has stated, with 
whose sentiments I agree and which 
I apprE'ciate very much, the small 
mukhtars are harassed very mUch by 
the small litigants. They take so 
much load on themoelves that thev 
cannot attend to all those cases. They 
hhVc to run about ~Il the time with 
1.hp result that so rr:any poor client! 
suffE'" and their cases are dismissed 
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for want or appearance of the muk'l-
tars and they lose t lleir genuine re-
medies. 

I am air aid that it will not be pos-
sible for me to support this Bill, 
particularly becau'~, as I have state1. 
in the main provisions of this Bill it 

.15 not stated that only in cases where 
Lhe proceedings are vexatious will 
costs be awarded, bl<t it has be"" 
provided that even if the charge fails, 
the costs will be awarded. I think that 
that is not a happy state of affairs, 
and I am afraid that it will not 
\>e possible for me to support it. 

Shri K. K. Verma (Sultanpur): So 
far as the spirit of the Bill is con-
cerned, I have full sympathy with the 
Mover or this Bill. But the Bill is not 
happily worded. As has been pointed 
out in the Statement Of Objects and 
Reasons, the object is that when a 
charge is found to be f~lse frivolous 
or vexatious, costs sho~ld b~ awarded. 
But we do not find t.hose wrods a!ld 
that spirit in the main body of !he 
Bill. 

I would also like to point out that 
in several cases the conduct of the 
party has also to be considered. 
Whatever the nature of the proceed-
ings may be, sometimes it so happe!l3 
that a party puts forward false pleas, 
tries to support them \>y false evi-
dence and adopts a harassing and 
vexatious attitude. So there should 
always be a discretion 'vested in the 
courts to award costs or not to award 
costs. The court has to consider 
several circumstances in awarding 
costs. 

But acoording to this Bill as it has 
been worded, it seems that whenever 
a charge fails or the party is success-
ful, then it becomes mandatory on the 
part of the court to award costs. I 
do not think that such a mandate is 
called for, and I hOPe the Mover of 

(Amendment) Bill 
my feeling that it is laudable. So, I 
would suggest that my han. friend 
may bring forward another Bill which 
is happily worded, and which serves 
all the purposes which we have in 
view. 

The Deputy Minister in the Ministry 
of Law (Shri Bibhudhendra Mishra): 
After the passing of the Advocates 
Act the picture has' completely chang-
ed. 'You will find that so far as the 
advocates are concer!led the power to 
take diSCiplinary proce~dings against 
them does not vest any more with the 
courts but with the Bar Councils. 
Provision has been made to that effect 
in the Advocates Act itself. 

It is true that the right has bee" 
given under one of the sections of that 
Act for pleaders and mukhtars to 
continue their practice; those who are 
either not entitled to be advocate. or 
who do not opt to be advocates can 
continue their right to practice as ad-
vocates. That right has been given 
under the provisions of the Act.' But 
their number is negligible and would 
be negligible. That would be my first 
contention. 

I would also point out that this 
amendment which seeks to amend 
sections 14 and 15 of the Legal Prac-
titioners Act will be ubnecessary in 
the sense that sections 14 and 15 of 
the Act itself will be repealed after 
Chapter Five o~ the Advocates Act 
comes into force. Therefore, this 
amendment will serve a very limited 
purpose. Steps are being taken to see 
that Chapter Five of the Advocates 
Act comes into force very soon. 

There is also another matter under 
examination. It is to see whether the 
few pleaders or mukhtars who remain 
can be brought under the same disci-
plinary forum or jurisdiction. That 
may just be possible; I am not sure 
at this stage that they may Ills a come 
under the same jurisdiction. 

the Bill will withdraw it. This Act of 1879 has stood. the test 
So far as the spirit of the Bill is of time so far, for 80 years or more 

concerned, I have already expressed!!tl. __ -...:i";:,·iL!thh..s!l~J.I1.1..;tit.lbj,je:..Jnj,jegcl~Ut~QI;,IO .. WIliliWlllillilillliJlIlIllillo._liIIt ... _ 
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[Shri Bibhudhendra Mishral 
It will not be fair now to accept an 
amendment when we are going to re-
peal the particular sections. 

In view of these consideration, 
would request t.o.e Mover to withdraw 
the Bill. 

Shri Narendra Singh Mahida: Has 
any High Court recommended this 
measure? 

Shri Bihhudhendra ~a: Not to 
my knowledge. 

Shri Hem Raj: So far as the opinion 
given by the Deputy Minister, name-
ly, that after the coming in to force of 
Chapter Five Advocates Act, this class 
of pleaders and mukhtars will be-
come advocates, is concerned, I do not 
think it will be a correct statement. 
In anv case pleaders and mukhtars 
cannot beco'me advocates as the Act 
at present stands. So all those per-
sons who cannot be covered by the 
provisions of the Advocates Act will 
not be entitled to become advocates 
and they will stil! remain to be gov-
erned by the provisions of the Legal 
Practitioners Act. 

As regards the question whethel 
their number is dwindling 011 not 
their n urn ber will still remain suffi-
ciently large. 

But as the Deputy Minister has giv-
en an assurance that this aspec~ of 
the question whether they may also 
be brought under the same discipline 
as has been provided for advocates, 
is under consideration, my purpose in 
bringing forward the Bill is served 
and I beg leave of the House to with-
draw my Bill. 

Mr. Deputy-Speaker: Has the hon. 
Member the leave of the House to 
withdraw the Bill: 

Some hon Members: Yes. 

The Bill was, by leave, withdrawn. 

Mr. Deputy-Speaker: As regards 
the other two Bills on the agenda, 
Shri M. L. Dwivedi and Shri D. C. 
Sharma are absent. 

16.44 hrs. 

The Lok Sabha then adjourned til! 
Eleven of the clock on Monday, Nov-
ember 19, 1962jKartika 28, 1884 
(Saka). 
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Kangra . . . 
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TABLE 1020-21 

(I) A copy of the fcllo\\ing 
pape's und!r sub-section 

(2) of f:ecticn J6 of the Tariff 
Commis~ion Act, 1951:-
(0) RepOIt (r9E2) of the 

Tarift Commission on the 
continuance of pIotectioD 
to the Stearic Acid and 
Oleic Acid Industry. 

(&) Government Resolution 
No. ,(I)-T. R./62 dated 
the J4th November, 1962 
(together "ith its Hindi 
• ersion). 

PAPERS LAID ON THE 
TABLE-contd. 

(e) Notification No. 2(1)-T. 
R./62 dated the 14th 
?\ovember, 1962 (together 
\lith its Hindi version). 

(d) Statement explEiring the 
reasons v. hy a copy each 
of t~e documents at (El, (b) 
and (c) 2bo\'e could net be 
laid cn the T aUe within 
the period pleFcriced in the 
said sut:-section. 

(2) A copy of Report of the 
Werking Group fer the 
Hosieq:~ Kritting and 
Embroidery Indmtrics. 

(3) A copy of the Woollen Tex-
tile, (Production and Dis-
tribution Control) Second 
Arrendment Order, 196, 
published n Notification No. 
S. O. 3336 dated tce 2nd 
Novern1::er~ ]962 under sub-
section (6) of section 3 of 
the Es~ential Commodities 
Act, 1955. 

(4) A COP} of the explanatory 
ftatemcnt gi'\:ing reasons for 
immediate legislation ty the 
Defence cf India Ordi;]ance, 
IS62 INo. 4 cf 1962~ 2nd the 
Delence of India (Amend-
mer;t~ Ordir.ance, ]962 (No. 
6 cf r962) Was laid on the 
Tatl. under Ru1e71(J) of 
the Rules of Procedure and 
Conduct of Business in Lo&: 
Sabha. 

MESSAGE FROM RAJYA 

arsz 

COLlIlIOS 

SABHA ~ 

Secretary reported a me~sage 
flOm Rajya Sabha that at ita 
sitting held on the 14th Nov-
embel,1962,Rajya Satha 
had p.,,.d the I ndian Sale 
of Goods (Amendment) Bill. 
19t52 

BilL ;'ASSED BY RAJYA 
SAI'I·J,\ LAlO ON THE 
TAlll E IOU 
Seclc!an: laid on the: Table the 

Indian Sole of Goods (Am-
endment) Bill, 196~, Ii 
passed by Rajy. Ssbha. 

BILLS INTRODUCED 8039-S9 

(I) The Gift-tax (Amend-
ment) Bill. 1962. . 

(2) The Defence of IDdia Bill. 
1962 . 
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BILLS INERODUCED-COII/<I •. 
COLUJomII 

(3) The Delimitation Commis-
sion Bill, ]962. 

(~) The Appropriation (Rail-
ways) NO.5 Bill, ]962. 

BILLS PASSED . 2039~1 

(i) The Deputy Minister in the 
Ministry of Railways (Shri 
Shahnawaz Khan) moved 
that the Appropriation (Rail-
ways) No. 5 Bill, ]962 he 
taken into consideration. 
The motion was adopted. 
After clausc-hv-clauc;e con-
sideration the Bill waS passed. 

(il) The MinisterofState in the 
Ministry of Irrigation and 
Pcwer(Shri:\!']';~)ln) m'Jved 
that the Electr;city (Supply) 
Amendment Bill be taken 
into consideration. The 
motion was adopted. After 
clause-by-c'ause considera-
tion the Bill, as amended, 
was passed. 

(Iii) The Minister of Commerce 
and Industry (Shri K. C. 
Reddy) moved that the Com-
panies (Amendment) Bill be 
taken into consideration. The 
motion was adopted. After 
clause-by-clause considera-
tion the Bill was passed. 

REPORT OF COMMITTEE 
ON PRIVATE MEMBERS' 
BILLS AND RESOLU-
nONS ADOPTED. 2091"98 

Tenth Report was adopted. 

PRIVATE MEMBERS' BILLS 
INTRODUCED 

(]) The Central Silk Board 
(Amondment) Bill, 1962 
(Amendment of sections 4 and 
6) by Shri Sham Lal Saraf. 

(2) The Lengrh of Cinemato-
graph Films (Ceiling) Bill, 
19b2 by ~hn Rameshwar 
Tantia. 

(3) The Delivery of 
and Newspapers 

Books 
(PubilC 

2092-93, 
2120-;11 

OIMGIPND-LS II-UQ3 (AI) LS-3O-JJ-~ 

PRIVATE MEM RS ILLS 
INTRODUCI' -CQ7I!d-

Lihraries) Amendment BiIt, 
1962 (Amendment nJsection 2) 
by Shri C. K. Bhattacharyya. 

(4) The Con.titution (Amend-
ment) Rill, 1962 (Amendment 
oj Articles 136, 226, erc.) 
by Shri Shroe Narayan Das. 

PRIVATE MEMBER'S BILL-
POSTPONED 2093-94 

Shri Raghunath Singh moved 
that further disu<;sion on 
the m()tion to c:)nsider the 
C'mstitution (Amendment) 
Bi'l (Amendment of Article 
226) by Shri D. C. Sh.rma, 
be p:)')tp:med to the next day 
for di<;oQsa! of Private Mem-
bers' Bills. The motion was 
adopted. 

PRIVATE MEMBERS' Bll L 
WITHDRAWN 2094-2148 

(i) Shri A. K. Gopalan moved 
for consideration of the Beedi 
and Cigar Labour Bill. He 
also replied to the dehate. 
The Bill was, by leave, with-
drawn. 

(ii) Shri I.B.S. Bist moved for 
consideration of the HindU 
Marriage (Amendment) Bill 
(Amendment oj section 23). 
He a\$O replied to the debate 
The Bill was, by leave, with-
drawn. 

(m) Shri Hem Raj moved for 
c,msideralion of the Legal 
Practitioners (Amendment) 
Bill (Ame'ldmetlt of sections 
]4 and 15). H" also replied 
to tilt: Jcbate. The Bill was. 
by leJ.ve. wirhJrawn. 

AGENDA FOR .YCNDAY, 
NOVEMBER 19. ]9'>, K}I.R-
TIKA 28, ]~'4 (S,ka) 

Consideration ot uemands for 
Supplementarv Grants (Ge-
neral) for 1962-63 and 
consideration and pa~slDl 

of the Deleoee of lnau. bilL 
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